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LOK SABHA

Tuesday, 23rd September, 1958

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Stesun«r Services in Bihar
*1477. Shri Shree Narayan Das:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques
tion No. 602 on the 28th February, 
1958 and state:

(a) the progress made in regard to 
the restoration of steamer services in 
the Ganga, in Bihar and Uttar Pradesh 
which the Joint Steamer Companies 
had discontinued;

lb) whether the Government of 
Bihar has made any proposal in this 
regard; and

(c) if so, the decision taken there
on?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). A 
statement is laid on the Table of the 
House.

STATEMENT

It was suggested to the Government 
of Bihar that they should establish a 
corporation to operate the Inland 
Water Transport services and that the 
Government of India would assist 
technically and also by giving a loan 
lor the capital and bearing a propor-
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tion of the operational losses in the 
initial period- The Bihar Govern
ment replied that the Corporation 
should be set up by the Government 
of India and that the Bihar Govern
ment and the Government of India 
should share the capital and annual 
losses equally. As experience in 
operating Inland Water Transport 
services is an essential requisite for 
organising an Inland Water Transport 
service on a commercial scale, an 
appeal was made to the Joint Stea
mer Companies to resume operation 
of the services On the condition that 
Government would reimburse them 
the losses. They pleaded that they 
did not have the capital for the pur
pose. It was then suggested to them 
to draw up a scheme for floating a 
separate company for Bihar Inland 
Water Transport which would be 
financially assisted by the Govern
ment of India and the Government of 
Bihar. The outlines of such a scheme 
have been received and are under 
consideration by the Government of 
India and the Government of Bihar.

Shri Shree Narayan Das: It appears 
from the statement that the Joint 
Steamer Companies have submitted a 
scheme to the Central Government. 
May I know what are the important 
features of this scheme9

Shri Raj Bahadur: The important
features are that the authorised capi
tal would be Rs. 1 lakh consisting of
10,000 ordinary shares of Rs. 10 each. 
The issued capital would be Rs. 1.000 
to start with. This company will have 
a board of directors consisting of three 
directors. It will run two vessels 
which are chartered: Saturn and 
Ardoch. It will run services from 
Patna to Rajmahal and from Patna to 
Buxar. These are the important fea
tures. Perhaps I need not go into 
the details further.

203 ‘A’ LSD—1.
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Shri Shree Narayan Das: How long 
it wiil take to finalise the scheme?

Shri Raj Bahadur: It is yet under 
consideration of the Bihar Government 
and the Government of India. We have 
to expedite consideration and finalise 
it.

Shri P. C. Bose: May I know the 
number of men rendered unemployed 
as a result of the discontinuance of 
the steamers?

Shri Baj Bahadur: That would be a 
separate question.
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Shri Hem Barua: In view of the

fact that the Joint Steamer Companies 
are asked to float a separate company, 
may I know what would be the per
centage of co-operation in financial
terms between the Government of 
Bihar, and the Government of India 
on the one hand and the Joint Steamer 
Companies on the other?

Shri Raj Bahadur: That is a point 
to be settled. Of course, all the three, 
the Government of India, Government 
of Bihar and the Technical Adviser, 
namely the Joint Steamer Companies 
will participate.
Amendment of the Road Transport 

Corporation Act, 1950
+

r Shri Subodh Hansda:
•1478.  ̂ Shri Ram Krishan:

(_ Sardar Iqbal Singh:
Will the Minister of Transport and 

Cwummterttons be pleased to refer

to the reply given to Starred Ques 
tion No. 1942 on the 30th Aprilk 19ff& 
and state:

(a) whether the proposal for 
amending the Road Transport 
Corporation Act, 1950, has beett 
finalised; and

(b) if so, the decision taken there
on?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The various' 
proposals for amending the Road 
Transport Corporations Act, 1950 are 
still under consideration.

(b) Efforts are being made to bring 
an amending bill before Parliament 
during its next session.

Shri Subodh Hansda; May I know 
in which of the States this Road 
Transport Corporations Act is in force 
and whether there is any liberalisa
tion of rules for issuing licences?

Shri Raj Bahadur: Licences are not 
issued under the Road Transport Cor
porations Act. Road Transport Cor
porations Act applies to organisational 
matters and lays down the provisions 
under which such corporations can or 
should be organised. The licensing 
part of the transport business is 
covered by the Motor Vehicles Act.

Shri Ram Krishan: May I know the 
view expressed by the Punjab Gov
ernment in this regard?

Shri Raj Bahadur; The Govern
ment of Punjab have agreed to set *•- 
up a Road Transport Corporation on 
the inter-state route, namely, Pathan- 
kot-Manali road, in collaboration 
with the Himachal Pradesh Govern
ment.

Shri Ranga: Is any effort being 
made to advise the State Governments 
to inform the Union Government 
here if and when they think of form
ing their own Corporations nationa
lising road transport or to place the 
surplus vehicles at the disposal of the 
Government of India so that they may 
be able to make use of them here in 
Delhi and other places?
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8hr» Raj Bahadur: I think all pro- 
for nationalisation of road 

transport, first, have got to be discus
sed with and receive the assent of 
the Planning Commission. They are 
discussed there in consultation with 
the Ministry of Finance. In the 
Planning Commission such proposals 
for nationalisation are taken up if 
any assistance is sought for from the 
Centre in this behalf.

Shri Tangamani: In addition to the 
JPunjab Government, may 1 know 
whether any State Governments have 
sent proposals for suitably amending 
this Act?

Shri Ra] Bahadur: For nationalisa
tion?

Shri Tangamani: Yes.

Shri Raj Bahadur: The question
does not pertain to nationalisation. 
The question pertains to the setting 
up of Road Transport Corporations 
which in a way involve nationalisa
tion. We have three States, Bihar, 
Punjab and Rajasthan, from which 
proposals in this respect are under 
consideration.

Civil Airport at Delhi

•1479.

+
|" Shri Ram Krishan:
| Shri D. C. Sharma:

Shri Bhakt Darshan:
Shri Rameshwar Tantia: 
Sardar Iqbal Singh:
Shri P. C. Borooah:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques
tion No. 1717 on the 17th April 1958 
and state:

(a) at what stage is the proposal of 
establishing a civil airport at Delhi;

(b) whether it is a fact that the 
proposal has been abandoned;

(c) it so, the reasons thereof;
(d) whether some equipment had 

already been purchased for installa
tion at the proposed airport; and

(e) if so, the total amount of the 
equwJmpnt purchased?

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin): (a) to
(c). No decision has yet been reach
ed on the question of establishing a 
separate International Civil Airport 
for Delhi, but Palam will continue in 
joint use by the Civil Aviation De
partment and the I.A.F. for the pre
sent.

(d) No, Sir.
(e) Does not arise.
Shri Ram Krishan: May I know

whether it is a fact that a decision 
was taken to construct a civil airport 
in Delhi? May I know why this deci
sion has been postponed now?

Shri Mohiuddin: No such decision
was taken.

*fi wth : 5*5 fort ^
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Shri Mohiuddin: It is a fact that
the Willingdon Airport has been 
surrounded by houses. For the time 
being it is used only for small air
crafts like Dakotas. Bigger aircrafts 
use the Palam Airport. The question 
of a permanent civilian airport is under 
consideration. I hope it will be 
decided soon.

Shri Harish Chandra Mathur: Is it
not a fact that this dual control has 
retarded the development of the Port?

Shri Mohiuddin: As far as the con
struction of buildings and housing for 
the employees are concerned, it has 
retarded. But, as far as other deve
lopments of facilities for the use of 
aviation are concerned, there is no 
difference.
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Bhrl P. C. Berooafc: Is it a fact that 
the runway at Palam is not long 
enough for modem jet aircrafts and 
from the defence point of view, it is 
not suitable to have the civil airport 
at Palam?

Shri Mohtaddin: The runway at
Palam is not sufficiently long to receive 
Boeings. The question of extending 
the runway or constructing a new run
way to receive Boeings in 1960 is also 
under active consideration of the Gov
ernment.

Shri Harish Chandra Mathur: How
are developmental expenditure shared 
by the two Ministries?

The Minister of Transport and Com
munications (Shri S. K. Patil): The
expenditure is not shared just now. 
We have been incurring the expendi
ture ^o far as the operational side of 
it is concerned. The question whether 
ultimately we shall go or they will 
go to another place is, as my hon. 
colleague said, under very active 
consideration.

Shri Shree Narayan Das: Which are 
the sites under consideration for the 
location of this airport?

Shri Mohiuddin: There are more
than one sites.

«ff HW  : W>ft JTR'ffa’
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Master Flan for Ftoo* Oeatni ti 
Pwajab

f  Shri Ram Kristian:
1 ■ \  Shri D. C. Sharma:*

Will the Minister of Irrigation and 
Power be pleased to refer to the 
reply given to Starred Question 
No. 197 on the 17th February, 1988 
and state whether the draft master 
plan for flood control regarding the 
rivers Ravi, Beas and Sutlej In the 
Punjab has since been examined by 
the High Level Committee on Floods?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) .• The draft
plan is still under examination.

Shri Ram Krishan: May I know by 
what time this plan will be examined’

Shri Hathi: The final report of the 
high level flood committee is expect
ed by the end of November. After 
that, it will be scrutinised by the 
board. Then it 'will be scrutinised 
by the State control Board. I can
not definitely say how long it will 
take.

Sardar Iqbal Singh: May I know
the total cost of this plan which is 
under examination?

Shri Hathi: The total cost as esti
mated by the Punjab Government is 
Rs. 823:52 lakhs.

Shri N. R. Munisamy: May I know 
whether any such master plan is be
ing evolved for other States?

Shri Hathi: Yes, Sir. Some States 
such as Assam and Bihar have sub
mitted such plans.

Inter-State River Waters Dispute 
between Madras and Kerala

-j-
("Shri Shivananjappa:

•1481. «; Shri P. R. Ramakrishnan:
[  Sardar Iqbal Singh;

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether it is a fact that the
dispute between Madras and Kerala
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the sharing of th« waters of the 
amlikulam river has been referred 

to the ‘Government of India for arbi- 
trati6n; tod

(b) if so, when the decision of the 
Government of India is likely to be 
given?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) No, Sir. 
No reference has been received from 
either of the State Governments for 
arbitration in the dispute.

(b) Does not arise.
Shri Shlvananjappa: What are the 

salient points of the dispute between 
the two Governments in sharing the 
waters of this river?

Shri Hathi: The salient point of 
the dispute is that the Madras Gov
ernment wants to utilise certain 
Waters of the Chalakudi basin. The 
Kerala Government feels that if they 
utilise it, they will be short of water. 
So, the whole question centres round 
the utilisation and sharing of the 
water.

Shri P. R. Ramakrishnan: May I
know whether the Madras Govern
ment has undertaken a survey at the 
place, in case the Kerala Govern
ment does not agree to the utilisation 
of the water that is flowing into 
Kerala, whether they would be al
lowed to utilise the water from the 
catchment area in Madras State?

Shri Hathl: I do not think the State 
will proceed unless and until this 
question of sharing of the water has 
been decided.

Shri Ramanathan Chettiar: May I
know whether this was one of the 
subjects that were discussed at the 
recent Southern Zona] Council meet
ing held at Ootacamund in June, and 
if so, what was the decision of that 
meeting?

Shri Hathl: This question was dis
cussed at the Zonal Council and it 
was decided that a committee consist
ing of the two Chief Engineers of the

States and the Chairman of the 
Central Water and Power Commission 
might go into the question.

Shri Brnnw: Instead of leaving 
it to two separate States to go on with 
their own projects separately, will it 
not be advisable for the Central Gov
ernment to have a comprehensive 
plan whereby the cost may be reduc
ed?

Shri Hathl: When there is a ques
tion of sharing of water between two 
States, we have an Act of Parlia
ment under which that has to be 
referred to the Board which would 
be constituted under the Act. Both 
the States are yet contemplating whe
ther the matter should be referred to 
such an arbitration or adjudication.

Shri Vasudevan Nair: Is it not a 
fact that there is a fresh attempt going 
on to settle the dispute amicably bet
ween the two Governments?

Shri Hathl: The two engineers had 
met and our information is that the 
State Ministers of Irrigation of both 
the States had also met and discus
sed, but we have not yet officially 
learnt anything as to whether there 
was any agreement on this aspect.

Shri Thanu Pillal: If there is diffi
culty in settling this question as the 
hon. Minister observed, what is the 
purpose of including Rs. 70 lakhs *n 
the Plan for diversion of western 
flowing rivers to the east?

Shri Hathi: As soon as this ques
tion is settled, the scheme could 
start.

Shri P. R. Ramakrishnan: In view 
of the fact that there are likely to be 
disputes between the different States 
regarding the utilisation of water, 
will the Government think of a plan 
like the DVC for the combined utili
sation of water and power resources 
for the whole of the Southern Zone?

Shri Hathi: If and when a Board 
constituted, it will naturally look into 
this question, and decide about the 
sharing and an over-all plan. That
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iB one of the functions of the Board 
when constituted.

Shri Actaar: May I know how long 
the question has been pending, and as 
a consequence the water has been 
flowing into the Arabian Sea?

Shri Hathi: I think since 1930 at 
least this Ministry has known of this.

Landed bat Missing Cargo
•1483. Shri Anar: Will the Minis

ter of Transport and Communications
be pleased to state;

(a) total amount of cargo report
ed “ landed but Missing” at Bombay 
Docks during the period from 1st 
April, 1957 to 31st March, 1958; and

(b) the action being taken to im
prove the matter?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the 
Lok Sabha.

S T A T E M E N T

(a) 7006 packages.
(b) The declaration of a package 

as “landed but missing” is mainly due 
to either or both of the following 
reasons:—

(i) Pilferage;
(ii) Error or inadvertance on the

part of the tally clerk in the 
tally taken at the time the
cargo is discharged. In
respect of baggad cargoes the 
tally is at times erroneous 
owing to the rapidity of dis
charge.

2. The action being taken to im
prove the defects is as follows:—

(1) To arrest attempts at pil
ferage in the Docks the Watch 
and Ward staff frequently 
undertake snap checks of 
vehicles transporting goods 
when, these vehicles pass out 
of the Dock road gates. Also, 
persons found around the

Dock sheds are frequently rfl- 
quested ’  to produce theSr 
Identity cards or tokens with 
a view to detect oases of un
authorised entry to the Docks. 
The staff who help its 
detecting pilferers ore grant* 
ed awards. The above 
measures are regularly re
viewed by the Port Anti- 
Pilferage Committee with a 
view to determining their 
adequacy.

(2) Disciplinary action is taken 
against tally clerks for in
correct tally.

(3) About 3,000 packages are ly
ing unidentified in the Port. 
Owners of cargoes which are 
missing are asked from time 
to time to inspect these 
packages with a view to find 
out if the missing cargoes re 
in the unidentified lot.

Shri Assar: May I know the cost 
of the missing goods mentioned in the 
statement?

Shri Raj Bahadur: I will have to 
cause a full-fledged investigation to 
be made into the cases of all these 
goods which arc landed but missing.

Shri Assar: May I know whether it 
is a fact that the Bombay Port Trust 
is avoiding responsibility under the 
protection of Port Trust laws and 
rules with the result that the owner 
of the goods and the owner of the 
ship have to suffer great loss? If sc, 
will Government consider any way o'f 
avoiding this?

Shri Raj Bahadur: I think the
Bombay Port Trust does not take ad
vantage, due or undue, of any pro
vision of the Bombay Port Trust Act. 
What happens is that in case the 
goods are insured the underwriter 
pays to the owner. The liability of 
the ship or the ship-owner doej not 
go beyond landing the goods. In case 
it has been landed and if it is dec
lared as Aiissing, the ship-owner is 
not at all put to any liability.
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8tat Heda: May I know whether 
Oavenunent would be a¥le to give 
us any idea aa to what portion of 
these landed but missing goods were 
banned articles or articles which 
were imported without proper im
port licences?

Shri Raj Bahadur; The analysis 
that I have got of some of the un
identified goods in something like 
-this: 778 packages, 687 coils of wire 
274 drums and 741 cases and cartels. 
I may also give some other figures. 
From 1st April 1957 to 31st March 
1958 out of 41,85,101 tons of dry 
cargo discharged in this period, only 
■4,166 packages comprising of cased 
and drummed cargo and 2,840 packets 
have been regarded as having been 
landed but missing.

Shri Hem Barua: The statement
says there are 3,000 packages still 
lying unidentified at the port. May 
1 know how many of these packages 
contain contraband goods, if any?

Shri Raj Bahadur: I have just now 
given that analysis, and I do not think 
I can say from this analysis that 
there are any kind of contraband 
goods there. There might be, that 
would be only a subject of enquiry.

Sbri Hem Barua: Has the Govern
ment enquired about it.

Mr. Speaker: Shri Tangamani.
Shri Tangamani: What is the value 

of these 3,000 packets which are still 
unidentified? May I know whether 
any of them have since been identi
fied?

Shri Raj Bahadur: Whenever any 
owner claims that his particular 
package is missing, we direct him to 
these unidentified packages also be
cause it may be possible to connect 
the package with the owner, and 
sometimes we succeed. Many 
times it happens that a particular 
packet or cargo or package has not 
been landed and yet it becomes dec
lared as missing. That is because ot 
certain errors committed occasionally 
by the tally clerks. The number

7,006 that has been given should not 
be taken as firm or pucca number to 
indicate the actual number of pack
ages or packets landed and missing.

Shri Tangamani: I wanted to know 
the value.

Shri Raj Bahadur: Value I cannot 
give. I have already replied to the 
question.

Shri Anar; Will Government con
sider having a security force to stop 
articles from missing?

Shri Raj Bahadur: I have indicat
ed that the Bombay Port Trust have 
taken steps in this behalf to minimise 
this missing or loss of packages. 
Apart from that, there is a regular 
Port Anti-Pilferage Committee which 
is functioning, and they make up 
their minds in regard to the steps that 
have to be taken for the efficacy or 
otherwise of the arrangements made 
in this behalf.

M.B.B.S. Course in States
*1485. Shri Sanganna: Will the

Minister of Health be pleased to
state:

(a) whether the quota of reserve 
seats for Scheduled Castes and Sche
duled Tribes candidates seeking ad
mission to the M.B.B.S. course has 
been increased from 10 per cem. to
20 per cent, in all the States, as in 
the case of All India Institute of 
Medical Sciences, New Deihi; and

(b) if the answer to part (a) be in 
the negative the reasons thereof?

The Minister of Health (Shri 
Karmarkar): A statement is laid on 
the Table of the Lok Sabha. [See 
Appendix VI, annexure No. 34.]

Shri Sanganna: From the statement, 
it is tound that the seats reserved for 
the Scheduled Caste and Schedule 
Tribe candidates are not filled up by 
suitable candidates. May I know whe
ther Government contemplate relax
ing the admission regulations so that 
they can be filled up completely?
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Shri Karmarkar: The regulation has 
already, been relaxed to sotne extent, 
as per the advice of the Ministry of 
Education. They say, for instance, that 
where admissions are restricted to 
candidates obtaining a certain mini
mum percentage of marks and not 
merely passing a certain examination, 
there may be a five per cent, reduc
tion for these people, provided that 
the lower percentage prescribed does 
not fall below the minimum required 
to pass the qualifying examination. 
Then, they say als» that the maximum 
age limit for admission of students of 
these communities may be raised by 
three years. These are the relaxations 
that have been followed.

Shri Sanganna: May I know the
number of doctors from among Sche
duled Castes and Scheduled Tribes in 
each State in the country?

Shri Karmarkar: I have no idea.
Shri Subbiah Ambalam: May I

know the minimum marks prescribed 
for admission?

Shri Karmarkar: Subject to correc
tion, I think the minimum mark in 
some of the universities is 50 per cent., 
and 5 per cent, relaxation is shown 
by those States where they follow 
this.

Shri M. R. Krishna: May I know
whether the seats that have been 
reserved for these communities have 
been fully taken advantage of?

Shri Karmarkar: No, some of the
States report that they are not fully 
taken advantage of.

Shri M. R. Krishna: May I know
whether Government have any scheme 
to help these people so that they can 
take advantage of at least the reserv
ed quota of seats?

Shri Karmarkar: No, as I said, these 
are the relaxations allowed, and there 
is no other scheme for compelling 
people to go into the medical colleges.

Shri Ayyakkannn: May I know 
whether the Minister will consider the

question ox giving more ana more re
laxations sib far as the Scheduled 
Caste candidates are concerned?

Shri Karmarkar: That is for another
Ministry which is concerned, and 1 
shall be happy to follow the lead that, 
may be given to us.

Shri Strpakar: May I know whe
ther there is any special concession 
given to the students from these com' 
munities apart from that in regard to 
marks?

Shri Karmarkar: As I said, there is 
a five per cent, reduction in the case 
of marks. That is what has been 
advised.

Shri Kodiyan: May I know whether 
the quota of 20 per cent, of seats re
served in the Delhi Medical Colleges 
for the Scheduled Castes and Sche
duled Tribes has already been filled 
up?

Shri Karmarkar: I should think so, 
but I should like tS^have notice as to 
whether all the 20 per cent, has been 
filled up. So far as I can remember, 
they have been filled up.

Block Advisory Committees

•1487. Sardar Iqbal Singh: Will the 
Minister of Community Development
be pleased to state:

(a) whether the Block Advisory 
Committees will be strengthened; and

(b) if so, in what manner?
The Minister of Community Deve

lopment (Shri S. K. Dey): (a) and (b). 
Yes, Sir, in the following manner:—

(i) In order to emphasise the posi
tive role of the committees in regard 
to planning and development, it has 
been decided to redesignate them as 
Block Development Committees. Sub
committees will also be formed to help 
in individual fields.

(ii) The committees will be more 
representative of local institutions such 
as the village Panchayats.
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(ill) The decisions at the Committees 
will be binding and can be superseded 
only by the State Governments.

(iv) State Governments have been 
requested to have non-officials as 
chairmen of the committees as early 
as possible.

(v) No diversion of funds from one 
block to another will be made without 
the approval of the Block Development 
Committee. The long-term measure 
will be the establishment of an elected 
body in whom responsibility for plan
ning and implementation of the deve
lopment programme will be vested by 
Statute.

Sardar Iqbal Singh: One of the
items under consideration is the re
presentation of the local institutions 
and organisations. May I know the 
names or the nature of the institutions 
or organisations that are going to be 
represented?

Shri S. K. Dey: The first is the
village panchayat. It is expected that 
all the mukhiyas of the village pan- 
chayats will be members of the block 
development committee. If the num
ber is too big, then there will be an 
elected number from out of the 
mukhiyas. Then, there will be a re
presentative of the Bharat Sewak 
Samaj, representatives of the State 
Legislature, the representative of 
Parliament, and a representative of 
the co-operatives, and representatives 
of other social institutions in the area.

Sardar Iqbal Singh: May I know
whether the charitable and other social 
institutions will also be represented 
in it?

Shri S. K. Dey: I have already
mentioned that representatives of 
prominent social institutions in the 
area will be included.
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Shri S. K. Dey: Efforts to devise a. 
measure by which there can be devolu
tion of power and democratisation of 
the operation of this programme are 
being made by every State. Some 
States have decided to establish the- 
statutory institution at the block level; 
some others are considering an insti
tution at the district level.

Shri Venkatasubbaiah: May I know 
which are the State Governments- 
which have implemented the B. G. 
Mehta Committee’s report about cons
tituting panchayat samitis in the place- 
of the block advisory committees to 
run the block councils and the NES. 
and community development blocks? -

Shri S. K. Dey: The Andhra Pradesh 
State have already started 20 blocks 
which are being operated under block 
panchayat samitis. There is also a 
statute which is under consideration 
of the State Legislature. The same- 
thing has been before the State Legis
lature in Madras, and other States are 
also going ahead with legislation in 
one form or the other.

Shri Basappa: May I know whether 
Government have taken a firm deci
sion regarding the location of the 
block development committee, and if 
so. whether they are going to be 
located in town headquarters or in the 
rural parts of the country?

Shri S. K. Dey: Wherever the block 
headquarters is physically located will 
be the headquarters of the block deve
lopment committees.

Shri Ansar Harvani: The hon. Minis
ter had stated that all the prominent 
organisations would be represented on 
the committee. May I know who will 
decide the prominence?

Shri S. K. Dey: The State Govern
ment.

Shri Heda: May I know whether
there is any integrated scheme in this
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behalf with the WEP projects, for, 
one part of these projects connected 
■with the WEP projects will be under 
the project implementation committee, 
■while the other part will be under 
only an advisory committee? May I 
know how Government are going to 
.resolve this anomaly?

Shri S. K. Dey: If I understand the 
tion. Member correctly, I believe he is 
referring to the integrated programme 
between the Ministry of Community 
Development and the Central Social 
"Welfare Board. There is some diffi
culty about bringing an integrated 
approach to the whole question. We 
are studying this question with the 
•Central Social Welfare Board.

Shri Hem Barua: In spite of what
ever the Minister has said about this 
community development movement 
-working through non-official organisa
tions at the district and block levels, 
it is still the officials who dominate, 
■and that is one of the reasons for the 
lack of enthusiasm on the part of the 
people. Is that so?

Shri S. K. Dey: The distance bet
ween the official raj and the people’s 
raj is a very long one, and the mode 
-of transport in our villages still is the 
bullock-cart. So, the hon. Member 
■will bear with us.

Shri Hem Barua: Why not provide 
them with jeep cars?

Shri Tangamani: The hon. Minister 
said that directions had been sent that 
in all these block development com
mittees there must be a non-official 
president or chairman. May I know 
how many blocks have so far accepted 
this, and how many have not accepted 
it?

Shri S. K. Dey: According to the 
information received by us till date, it 
is the Andhra State and Madhya Pra
desh State that have issued definite 
instructions in this behalf. The other 
States are also going ahead.

Conversion of Miraj-Barol Kailway 
hate Metre Gauge 

f  Shri Diffe:
*1488.V Shri D. A. Kattl:

Shri Maaay:
Will the Minister of Railways be 

pleased to refer to the reply given to 
Unstarred Question No. 2023 on the 
19th December, 1957 and state:

(a) whether Government have taken 
any decision -about conversion of 
Miraj-Barsi Railway into metre-gauge 
during the Second Five Year Plan 
period;

(b) if so, whether the question of 
diverting the said Railway line via 
Athni has been finally decided; and

(c) if not, by what time final deci
sion ia likely to be taken?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
hon. Member is presumably referring 
to the Miraj-Kurudwadi section of the 
Barsi Light Railway. No decision has 
yet been taken as the Survey Report 
is still awaited.

(b) No, Sir. The Railway has 
investigated the suggestion but a final 
decision on the diversion will have to 
await the receipt of Survey Report.

(c) It is too early to say.
Shri Sugandhi: May I know whether 

this conversion from narrow gauge to 
broad gauge forms part of the core of 
the Plan?

Shri S. V. Ramaswamy: No, it is
far away from the core of the Plan.

Shri B. K. Gaikwad: What will be 
the estimated cost for the conversion 
of the Miraj-Barsi Railway into metre 
gauge and into broad gauge?

Shri S. V. Ramaswamy: I do not
have the figures for the metre gauge.
I have only for broad gauge. With 
regard to Kurudwadi-Miraj section 
the estimate was Rs. 907 lakhs. That 
is the position. We do not have the 
estimate for the metre gauge yet.
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Shri Am*r: The Poona-Miraj line
was sanctioned lor conversion to broad 
gauge. May I know wh«n the work 
is to be taken up?

Shri S. V. Ramaawamy: It does not 
arise out of this, Sir.

Contracts
*1490. Shrimat! Parvathi Krishnan:

Will the Minister of Hallway be 
pleased to state:

(a) whether it is a fact that the 
contractors who were given contract 
for the assembly of wagons at Waltair 
have declared 8 lock-out since April, 
1958;

(b) if so, how this lock-out has 
affected the assembly of wagons; and

(c) the action taken in the matter?
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) Yes.
(b) 1386 wagons are awaiting to be 

assembled.
(c) The matter is under considera

tion.
Shrimati Parvathi Krisbnan: May I

know the reason why this lock-out 
was declared and also who will be 
responsible for the demurrage to be 
paid to the shipping companies for 
these wagons that are awaiting to be 
assembled?

Shri Shahnawaz Khan: The lock-out 
was declared as a result of labour 
trouble. The question of imposing any 
penalties for demurrage is still under 
consideration.

Shrimati Rena Chakravartty: More 
than a year ago it was brought to the 
notice of this House that various com
plaints have been received by the 
Railway Board from the local railway 
authorities regarding the work of this 
particular company. May I know what 
steps were taken by the Railway 
Board to meet with the situation?

Shri Shahnawaz Khan: This com
pany was given the contract for 
assembling 10,800 wagons. They

carried out a portion of the work. But, 
at one stage, there was some trouble 
among the labour and they were 
forced to declare a lock-out. Since 
then no progress has been made. We 
have considered the question of termi
nating their contract. The mutter has 
been referred to the Ministry of Law; 
and, at this stage, we are not quite 
ready to take the final action as we 
have to consult other Ministry also.

Shrimati Parvathi Krishnan: May I
know the date on which the contract 
was given to this firm and also the 
date on which the final contract agree
ment was signed and whether there 
was some delay in this? May I also 
know whether there were, in fact, 
complaints about the firm even before 
the final signing of the contract? And 
why action was not taken at that 
time?

Shri Shahnawaz Khan: The contract 
was awarded in July, 1955. There was 
some time-lag between the signing of 
the contract and the date on which it 
was awarded.

Mr. Speaker: Shri Bose.
Shrimati Parvathi Krishnan: Is it

not a fact that the contractor is not.. . .
Mr. Speaker: I have called Mr. Bose 

and I will give the hon. Member an
other opportunity.

Shri Bose: What was the labour
trouble about; did they present any 
list of grievances and was it legiti
mate or illegal?

Shri Shahnawaz Khan: That aspect 
is being looked into by the South 
Eastern Railway.

Shrimati Parvathi Krishnan: Is it
not a fact that these contractors were 
not even fulfilling the terms of the 
contract agreement prior to April, 1958 
and why was not earlier action taken 
in order to prevent this delay in 
assembling all these wagons?

Shri Shahnawaz Khan: They had
fulfilled all the necessary conditions, 
except one. There was a clause about 
security deposit and this firm made a
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representation that this clause was too 
severe because they will have to give 
a bank guarantee which may, in some 
cases, extend to Rs. 2 crapes. This 
was not the only firm that made such 
a representation. There was another 
firm in South India that also made a 
similar representation, that the bank 
guarantee asked for was too heavy. 
The matter was considered and it was 
thought that their representation was 
reasonable and, as a result of that, 
certain amendments were made to the 
original agreement.

Mr. Speaker: Next question.

Shri Shahnawax Khan: Sir, 1 said
Rs. 200 crores; it is not Rs. 200 crores 
but Rs. 2 crores.

Hepititis Epidemic
•1491. Shri Jadhav: Will the Minis

ter of Health be pleased to state:
(a) whether it is a fact that the 

virus of infectious Hepititis (Jaundice) 
does not get destroyed even after the 
:ontaminated water is boiled;

(b) whether it is a fact that the 
Hepititis is apparent after 30 days of 
infection;

(c) how many dirty water nallas or 
sewages join Jamuna above the pump
ing station of Delhi water supply; and

(d) at what distances from the 
pumping station?

The Minister of Health (Shri 
Karmarkar): (a) No, Sir.

(b) The incubation period is from
10 to 40 days, commonly 25 days.

(c) There are two intakes of water 
supply for Delhi, one at Wazirabad 
and the other at Okhla. There is now 
no overflow of sewage upstream of 
Wazirabad as the Najafgarh Nullah 
has been diverted 3,000 ft. downstream. 
There are however 9 points at which 
sewage overflows into Yamuna bet
ween Wazirabad and Okhla.

(d) A statement is laid on the Table 
of the Lok Sabha. [See Appendix VI, 
annexure No. 35].

Shri jayBmv: By boiling Op to what 
tfegree centigrade dOe* mis in^pctioua 
virus disappear?

Shri Karmarkar: Our technical 
advice is that it disappears when water 
boils. That is sufficient to destroy all 
this.

ftkrfmati Sncheta Kripatani: May I
know Whether it is a fact that the 
Hajarnavis Committee report has given 
the opinion that the water supply to 
Lajpat Nagar and Jangpura area is 
unfit for human consumption?

Shri Karmarkar: I should like to
have notice for that. But is it from 
the Okhla water supply?

Shrhnati Sncheta Krtpalsni: It is
not.

Shri Karmarkar: Then, it is quite 
all right. From Wazirabad the water 
is perfectly all right.

Hlrakud Dam Project

*1492. Shri Supakar: Will the Minis
ter of Irrigation and Power be pleased
to state:

(a) the annual revenue at present 
derived from the Hirakud Dam Pro
ject; and

(b) what will be the revenue from 
the Project when irrigation water and 
electricity are fully utilised?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No
revenue has been derived from 
irrigation so far, as it has not been 
possible for the State Government to 
finalise the assessment of Water Rates 
and Betterment Levy. As regards the 
revenue from sale of electricity, out 
of the total installed capacity of
1,23,000 k.w., one unit of 37,500 k.w. 
is kept as a stand-by, and from the 
balance of 85,000 k.w. installed, 34,000 
k.w. or 39.8 per cent, is being con
sumed at present. The revenue from 
this source during 1957 was Rs. 30.91 * 
lakhs. The position, however, is 
steadily increasing as will be seen 
from the fact that the gross revenue
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for the month of May, 1958 was of 
"the order of Rs. 6.42 lakhs.

(b) The net annual revenue antici
pated on full development of Hirakud 
Dam Project (Stages I and II) is 
indicated below:—

Rb. in lakhs

Irrigation
(i) Sambalpur 34 -36

D;lta . *39 04
(ii) Porotr . . . .  204-61

T otai. 378-01

Shri Supakar: What is the break-up 
of the 34,000 kw. at present consumed; 
that is to say, which are the indus
tries which are consuming this electri
city?

Shri Hathl: The 34,000 kw. electri
city which is at present consumed is 
mostly by the project authorities, the 
Sambalpur area and the paper mill, I 
think.

Shri Supakar: About the future dis
tribution as well as the present con
sumption—what is the rate at which 
electricity is supplied? Will there be 
variation in rates from industry to 
industry for bulk supply to industries’

Shri Hath): Some time back I in
formed the House about the tariff pre
vailing in the Hirakud project lor the 
supply of electricity. It varies for 
different categories of consumption for 
the different purposes for which elec
tricity is required for industrial pur
poses or otherwise.

Shri Supakar: I am speaking of only 
big industries.

Shri Hathi: For large industries, for 
demands of 125 kw. and above for 
supply at 11 kw.. it will be Rs. 5-8-0 
per kw. per month plus 125 annas per 
kw. hour subject to an overall maxi
mum rate of 1.5 anna per kw. hour. 
That is the general thing. But, it mav 
be that the State Government may 
enter into agreements with different 
industries for different tariffs.

Shri Supakar: May I know by what 
time this will be completed and water 
utilised for irrigation so far as that 
area is concerned?

Shri Hathl: I think by 1961-62 it
will be possible to start irrigation in 
Delta area.

Shri Panigrahi: From the statement 
it seems the water supplied for irriga
tion from Hirakud channels has not 
bepn charged for. May I know whe
ther water from Hirakud is being sup
plied free to the farmers so long?

Shri Hathl: The rates for the water 
charges were not yet fixed and, there
fore, it has not been possible, as the 
Orissa Government states, to collect 
the amount.

Shri Panigrahi: May I know whether 
any amount has been collected from 
th? farmers so far as the release of 
water from Hirakud is concerned?

Shri Hathl: Our information is that 
nothing is collected.

Shri Supakar: So far as the present 
idle capacity of 90,000 kw. is concern
ed, may I know if there is any possi
bility of probable increase in consump
tion of electricity before the Rourkela 
Steel Plant is ready?

Shri Hathi: The position with regard 
to the consumption of power is this. 
By the end of this year—December or 
so—Rourkela will require 60,000 kw. 
and the aluminium factory, about
25,000 kw? These are already booked. 
So, it will mean about 85,000 kw. 
Today 34,000 kw. is being consumed 
If 85,000 kw. is added to that, it will 
be the consumption of power gene
rated at Hirakud. Therefore, it is not 
possible to give power to anybody else 
because it has already been booked.

Shri Panigrahi: How is it that the 
Railway Board has decided to take 
electricity from the Hirakud for elec
trification of the South-Eastern Rail
way when there is no electricity 
available?

Shri Hathi: 25,000 kw. has been pro
mised to them which we may be able
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to supply from Chiplima power house. 
Perhaps the hon. Member knows that 
one more plant with a capacity of
1,28,000 kw. is being installed to meet 
power shortage.

Muslim Wakf Act 1954

*1491. Shri Mohammed Tahir: Will 
the Minister of Irritation and Power
be pleased to state:

(a) whether it is a fact that the 
Muslim Wakf Act 1954 has not been 
enforced in the Punjab State;

(b) if so, whether it is a fact that 
due to non-enforcement of the said Act 
the Wakf properties are mismanaged;

(c) whether it is a fact that the 
Chief Minister of the Punjab has 
requested the Central Government to 
enforce the said Act in the Punjab;

(d) if so, whether Government pro
pose to enforce the same and if so 
when; and

(e) in how many States the said 
Act has been enforced so far?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) to (e).
A statement is laid on the Table of 
the Lok Sabha. [See Appendix VI,
annexure No. 36].
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Shri Dasappa: I shall be grateful if 
the English version of the answer is 
also read.

Mr. Speaker: Let him first answer 
this supplementary; then he may also 
read the English version of the answer.

Shri HathJ: Sir, so far as the sup
plementary is concerned, this scheme 
has been taken up by the Punjab 
Government and not by the Central 
Government. The scheme has not yet 
been included in the Second Plan nor 
has it been scrutinised by the C.W.P.C. 
It is, therefore, not possible to say 
when the scheme would actually start.

I shall now read the English version 
of the answer.

(a) No amount has been allocated 
so far by the Government of India for 
the Gurgaon Canal Tunnel Scheme.

(b) The scheme is under prepara
tion by the Government of Punjab.

(c) Under the proposed scheme, an 
area of about 5,90,000 acres is likely 
to be benefited.
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Sbri Hathi: The Central Government 
does not start any scheme. What the 
Central Government does is to 
examine the scheme as submitted by 
the various States. If it is found that 
it is technically sound, if _ the State 
wants it to be included in the Plan, 
it goes to the technical committee of 
the Planning Commission and when it 
approves it is included in the Plan. 
To start work is for the State Govern
ment. The inclusion is for the Plan
ning Commission. But, as I mention
ed, it is not included because the 
scheme is not in a way complete. They 
have submitted a canal scheme but 
there are points to be determined in 
regard to that scheme: actual sources 
of water, from which of the sources 
water has to be utilised, from where, 
etc.

ftrfTTPW ’• on a point
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Shri P. R. Patel: May I know whe
ther the Punjab Government has had 
any help in the matter?

Shri Hmthi: The question of help
would only arise when it is included 
in the Plan and the work has to be 
taken up.

Shri Kama! Singh: How much
amount is the Punjab Government 
intending to spend on this scheme?

Shri SteUd: The question of spend
ing does not yet arise; it will not arise

until it has been included in the Plan. 
It is still in the stage of investigation; 
it has not yet been examined by the 
technical committee of the Planning. 
Commission.

Shri Kauai Singh: What is the esti
mated cost of this Plan?

Shri Hathi: About five crores or
rupees.

Sardar Iqbal Singh: In view of the- 
difrerent assurances given in this 
House by the different Ministers—Shri 
Kidwai, the present Food Minister— 
and in view of the fact that this pro
blem is being discussed every year, 
in every session, may I know whether 
the Central Government has asked the- 
Punjab Government to do something 
about this?

Shri Hathi: The Punjab Government 
has prepared a scheme; there is no- 
question of asking them to prepare a
scheme.

Shri Jadhav: May I know whether 
it is likely to be included in the Third" 
Plan?

Shri Hathi: I cannot say today; I 
hope it will be included.

Tinnevelly-Cape Comorin Kail Link.
*1495. Shri Thanollngam Nadar:

Will the Minister of Railways be? 
pleased to state:

(a) whether any survey of the 
Tinnevelly-Cape Comorin Railway 
line in the Madras State has been 
done;

(b) if so, when and with what re
sult; and

(c) whether a copy of the survey 
report will be laid on the Table?

The Deputy Minister of Railways- 
(Shri S. V. Ramaswamy): (a) and (b). 
A Traffic survey was sanctioned in 
1965. The survey report is under 

.compilation and has not been receiv
ed as yet

(c) Does not arise.
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Shri Thanaliagasa Nadar: May I
know whether the Government pro
poses to conduct an engineering sur
v e y  as early as possible?

Shri S. V. Ramaswamy: At present, 
-as I said, the traffic survey report is 
heing compiled. That was for the 
line connecting Tinnevelly with Tri
vandrum with a branch line from 
Nagercoil to the Cape Comorin. Sub
sequently, it was considered necessary 
that the traffic prospects and financial 
Implications of the following six 
alternatives should be assessed se
parately: Trivandrum-Nagercoil; Tri- 
vandrum-Nagercoil-Cape Comorin. 
Tinnevelly-Nagercoil; Tinnevelly - 
Nagercoil-Cape Comorin; Tinnevelly- 
Nagercoil-Trivandrum; Trivandrum- 
Nagercoil-Tinnevelly with a branch 
line from Nagarcoil to Cape Comorin.

Shri Thlrumala Rao: May J ask the
hon. Minister to explain it with a 

map?......... {Interruptions ).
Shri S. V. Ramaswamy: I have got 

"the map before me; the hon. Members 
■can see it; these reports are expectcd.

Shri Thanulingam Nadar: When
-will the Government take a decision 
•on any one of these lines?

Shri S. V. Ramaswamy: As soon as 
the reports are received and properly 
■considered, a decision will be taken.

Shri Ram&nathan Chettiar: What is 
the total cost of the scheme and is 
there any possibility of the scheme be
ing included in the Second Plan?

Shri S. V. Ramaswamy: As regards 
"the cost( even the assessment reports 
have not been received. With regard 
to the inclusion in the Second Plan, 
•there is no chance.

Shri Thanu Filial: When was the 
Teport submitted by the Traffic Sur
vey Commitee and how long would it 
"take the Government to finalise its 
•consideration?

Shri S. V. Ramaswamy: The traffic 
survey has been made but the survey 
xeport is being completed.

Shri Taggamanl: In view of the tact 
that one whole dlitrict is not con
nected by the railway* in Madras 
State, may I know whether this ques
tion of Unking Tinnevelly district 
with Kanyakumari district will be 
considered during the Second Plan?

Shri S. V. Ramaswamy: Sir, as I 
said, there are limitations: men,
money and materials.

Shri Thanu Ptilai: Normally the 
plan projects included in the First 
Plan are finalished at least in the 
Second Plan. In the case of Tinneve- 
lly-Cape Comorin, the first proposal 
was made in 1914 and this Govern
ment took it up in 1954. The report 
is not yet ready in 1958. When on 
earth will we get this railway com
pleted?

Shri S. V. Ramaswamy: In due
course.

Robbery in Train
*1496. Shri Tangamani: Wih the

Minister of Railways be pleased to 
state:

(a) whether it is a fact that oassen- 
gers travelling by Kanpur-Etawah' 
shuttle train in Northern Railway 
were robbed near the Bharthana Rail
way Station on the night of 20th 
August, 1958;

(b) if so, value of articles lost;
(c) the steps taken to apprehend 

the culprits; and

(d) what measures have been laker, 
to make this area safe for travel?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes. 
Passengers travelling in a III Class 
compartment were robbed between 
railway stations Samhon and Bhar
thana at 21.30 hrs. on 16-8-1058.

(b) Articles and cash worm 
Rs. 137)101 were lost, out of which 
articles and cash Rs. 102J4)- in value 
have been subsequently recovered.
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(«) Wv* culprits out of fhe seven 
ttspeeted to have been involved have 
so far been arrested.

(d) It was a solitary «Sae ol dacoity 
in the area. Police escort* are, how* 
■ever, being detailed for the safety of 
^passengers.

Shri Tangamani: la it a fact that 
this dacoity was committed by seven 
armed men; and, if so, whether any 
of the passengers sustained injuries 
in the attack?

Bitri Shahnawas Khan: The dacoity 
was committed by this gang. From 
the information that is available with 
me now, I find that between them 
they had only one country-made re
volver, some knives and lathis. No 
injury was inflicted upon any passen
ger.

Shri Tengamani: Although it is a 
solitary incident and the first of its 
kind, may I know whether Govern
ment will not consider the question 
o f alerting this area to prevent the 
recurce of such incidents?

Shri Shahnawaz Khan: I do not
know, Sir, what more can be expected. 
Four of these people were arrested 

sm the spot by the Railway Protection 
Force.

Mr. Speaker: Next Question.
Shri Tanga man!: May I ask ope

more question?
Mr. Speaker; I have already allow

ed two questions. How many ques- 
'Tione .more am I to allow?

Shri Tangamanl: I want to ask a 
question of fact.

Mr. Speaker: Hon. Member must
exhaust them in two or three supple- 
mentaries.

Shri Taagaauud: May I know whe
ther the dacoity was committed at the 
station or in the running train, and 
■ejhere these culprits were apprehend
ed?

Shri Shahnawas Khan: There was a 
compartment where only four people 
20S-A I*SJ>.—2.

were siting. This gang entered that 
compartment at the next station, and 
in between two stations while the 
train was running they committed the 
dacoity. They detrained at the Meet 
station—Barthana. The people who 
had been robbed Shouted and the 
Bailway Protection Fores caught them 
red-handed.
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Shri Karmarkar: The other schemes 

to improve the sewage disposal 
arrangements of Delhi which have 
either been completed or are now in 
hand are as follows: (i) North Delhi 
outfall sewer pumping station sewage 
treatment plant, and (il) West Delhi 
outfall sewer pumping station sewage- 
treatment plant
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<PW IW t : W T l f lp  fWT
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firt* j$r TT T t̂ | tfn: f*TT «rrt *
•fH sftrrctT <*rw»ft ?

Start Karmarkar: I am afraid. Sir, 
my hon. friend is mistaking drainage 
for sewerage. Surface drainage of 
rainfall water is one thing. He is 
asking about that, whereas what I am 
telling him here about the sewerage 
system.

Supply aI  Foodgrains to U.F.
-f-

» im  Z ® * 1 ®- **• Banerjee:
\  Shri Tangamani:

Will the Minister of Food and 
Agriculture be pleased to state:

(a) whether a request was made 
by the Government of Uttar Pradesh 
for allowing supply of foodgrains to 
UP. from Punjab and withdrawal of 
zonal restrictions; and

(b) if so, the steps taken by Centre 
in this direction?

Hie Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b). 
Yes, Sir, a request was made by the 
U.P. Government for the withdrawal 
of the existing zonal restriction on 
the movement of wheat from Punjab 
to U.P., but it could not be accepted.

Shri S. M. Banerjee: May I know 
the quantity of foodstuffs supplied to 
U.P. for September and October, and 
whether this quantity will be sufficient 
to meet their requirements?

The Minister of Food and Agricul
ture (Shri A. F. Jain): I have repeated 
these figures many times in the House. 
Tor the month of September we are 
•applying 85,000 tons of foodgrains; 
about October, we have not yet fixed

the quantity which .wp *r* fptng to 
•uM»ly.

Start S. M. Baatirjte: Mky 1 'item  
whether the Centxal Governj?Mpt have 
issued instructions to the UP. Goywm*- 
ment to apply rigidly Jt£e prevision* 
of the Essential Commodities Act; 
if so, whether this has been done by 
the S^ate Govermnertt, and1 with what 
results?

Start A. F. fata: Tht UJP. OoVert*- 
ment asked for certain poWetn. lfeer^ 
was no question of our giving any 
instruction. Those powers have been 
given and some action has betib taken. 
The action is being reported in the 
papers from day to day.

Shri T iin w m i: May 1 know whe
ther this matter was discussed with
Government when the Chief Minister 
of U.P. was here last weak?

Shri A. F. Jain: Which matter?
Shri Tangamani: This particular 

matter about releasing grains from the 
zonal restrictions.

Shri A. P. Jain: No, this matter was 
not discussed because this had been 
decided before.

Shri C. D. Fande: May I know if
the Government will consider the 
advisability of releasing at least wheat 
seeds for U.P., because no wheat seeds 
are available there?

Shri A. F. Jain: We have already 
agreed to do that, and the office erf 
the U.P. Government is in touch wit!® 
the Punjab Government for the trans> 
port of seeds.

fcs wwr f«|r : wr 
^  aRTHT# *?r f^r *3$ far 
<farrar % vn r r t x  vt foxm *tj *m  
m  t$t % ?

*ft w© sr« vw 
?rrare ?ft 4  «nmr f̂arnr
vrm # ^  W v  |  i
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(tfr wwvm * <wr
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f *  st»# %■ fart v m
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^  W*fr *fr ̂ TFSTT ST̂ T JTtff |“ xft* 
«ftsrr«Tt,(fr,f f < r c : f c ?

^  Wo Wo 4 *  :• Wtwm *5TR «r3w 
frrr sit | ssnf %

Ifnff w wt# f r ^ | i
fUhrl S. U. Buofjee: May £ kao*

whether the prices of foodstuffs have 
come down in U.P.; if so, to what 
extent?

Shri A. P. Jain: The prices of food
stuffs have, generally, come down in 
U.P. The price of wheat has gone 
down, roughly speaking, by Rs. 2; the 
price of rice has gone down in some 
places by as much as Rs. 6 to Rs. 8, 
in other places by Rs. 4 and still less 
in certain other places. The prices of 
coarse grains have also gone down.

«ft jwhw wtr snrsft : vtt

#  1 T-7T fa  3ft
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?
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swrrw *hr smtft : 4  acmT 
^ r r  j  f% w t *tpnv v  «mr

frTtf «n f ̂ f fr^ rr  sr^r 
JErnrr *?r «rk ^ *$ t »n% ^
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Wo ffo # *  : JfT? jftwiftwrf 
srcif

*TT 5lt TOT* % tfr

*f<rw ^  $ »#k prt s ?  ^  v s fh r  
wtx ^ ftmwt fv  vtrt sfat *vri*tz 
«r^ft ft i

Export oi FoadgnlM from Ei)i«flaw

f  Shri HuWk Chaair*
•15M.  ̂ Mathur:

Shri Onkar Lai:
Will the Minister of Pood an« Agrf- 

cultore be pleased to state:
(a) what is the quantity of food

grains which has been moved out from 
Rajasthan during the last six months;

(b) what is the quantity at food
grains sent to Rajasthan to meet the 
food situation;

(c) the reasons as to why Bombay 
City has been Included in this zone; 
and

(d) what is the quantity of food 
required for the city and moved tar 
the city from Rajasthan?

The Deputy Mhrt*» if Agrtndtam
(Shri M. V. KxkOaucppm): (a) Figure*
of movement of the different kinds 
of foodgrains of trade account are' 
not readily available.

(b) 14,200 tons of imported wheat 
have been supplied from Central 
stocks during the year upto the 
September, 1958.

(c) and (d). Although Bombay City 
was initially excluded from the 
Western Wheat Zone, it rightly belongs 
to this zone. The restriction on move
ment to Bombay City from the rest of 
(he zone was removed in order to 
allow the people in Bombay City to 
purchase some Indigenous wheat dt
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their choice, like the rest of the people 
of the sons. To ensure, however, 
that unduly larfe quantities of in
digenous wheat an not imported into 
neinbey City, distribution of wheat 
from Government stocks has been 
continued on the previous scale and 
the flour mils in the City were also 
prohibited from purchasing wheat 
from the internal market. About 
1*000 tons of wheat are being sup
plied in Bombay City from Govern
ment stocks every month. According 
to the information available, alto
gether about 18,000 tons of wheat 
moved by rail from Rajasthan to 
Bombay City during the period from 
18-4-58 to 7-8-58.

Shri Harlsh Chandra Mathur: Is it 
not a fact that the inclusion of Bombay 
City has disturbed the equilibrium 
in this zone, and the Chief Minister 
at Rajasthan has represented in 
this matter and asked for its exclusion.

The Minister of Food and Agricul- 
tare (Shri A. P. Jain): I do not think 
It has disturbed the equilibrium in the 
ione to any marked extent. Of course, 
the Chief Minister of Rajasthan 
brought this matter to our notice in 
the month of August and he wanted 
that Bombay might be excluded, but 
we felt that exclusion of Bombay at 
that time will have a deleterious 
effect on that City.

Shri Hariah Chandra Mathur: What 
assistance Is being rendered to 
Rajasthan to overcome the difficulty 
which has been created by the inclus
ion of Bombay?

Shri A. P. I«ln: We are supplying 
overseas wheat to Rajasthan.

Shri Harish Chandra Mathur: How
do we reconcile the two provisions? 
We are pumping out wheat from here 
and are sending some wheat from 
here. Does it not involve the loss of 
transport and creat more difficulties 
there?

Shri A. P. Jain: It does not create 
more difficulties because certain trade 
patterns have been built up, and it

would not to wise tor us to tamper 
with the trade patterns at this stag*.

WRITTEN ANSWERS TO 
QUESTIONS

Demsrrage paid to Shipping 
Companies

*1482. Shri Tragi: Will the Minis
ter of Transport and Oamauudeattoas 
be pleased to state:

(a) what was the total amount of 
demurrage paid by various Ministr
ies and other importers during the 
year 1958-57 to foreign shipping com
panies; and

(b) how much of this amount in
volved foreign exchange?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) A statement 
is laid on the Table of the Lok Sabha. 
[See Appendix VI, annexure No. 37.] 
No information is available in re
gard to other importers.

(b) A substantial part of the demur
rage was paid in rupee currency but 
since the foreign shipping companies 
have the option to repatriate their 
earnings to their own country, the 
entire amount, less such part of it as 
the shipping companies might have 
had to spend in India owing to delay 
at the Indian Ports which gave them 
those earnings, may be regarded as 
foreign exchange expenditure.

Shifting of Head Office of Indian 
Airlines Corporation

•1484. Pandit D. N. Tiwary: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether there is a proposal to 
shift the head office of the Indian 
Airlines Corporation from New Delhi 
to Bombay; and

(b) if so, the reason for the same?
The Deputy Minister of Civil 

Aviation (Shri Mofcloddin): (a) and
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Cb) Government have no ndt p » - 
posal under consideration. It w*y, 
however, be mentioned that the Esti
mates Committee in parse. 19 and 20 
of their Forty-third Report on the 
Indian Airlines Corporation have 
recommended:—

(i) The question whether the 
headquarters of the Indian 
Airlines Corporation should 
remain in Delhi should be 
examined afresh by Govern
ment and Indian Airlines 
Corporation.

(ii) No further commitment may 
be made on the project for 
the construction of a build
ing at New Delhi to house the 
headquarters office of the 
Corporation until re-examin
ation of the location of the 
headquarters of Indian Air
lines Corporation.

Hospital Beds in West Bengal
*14S6. Shri Sadhan Gupta: Will the 

Minister of Health be pleased to state:
(a) whether the West Bengal Gov

ernment have submitted any scheme 
to the Central Government for pro
viding 9,000 additional hospital beds 
during the Second Plan period;

(b) if so, the main features of the 
scheme; and

(e) the decision of the Central 
Government thereon?

The Minister of Health (Shri Kar
markar): (a) Yes, Sir.

(b) The scheme envisaged the 
addition of 9,000 hospital beds by 
the end of 1960-81. Out of this num
ber, 4,000 beds are already included 
in the Second Five Year Plan of the 
State, 1,000 beds are to be provided 
under the State Employees Insurance 
Scheme and the remaining 4,000 beds 
to be established with the assistance 
of Central Government. The esti
mated capital expenditure on the 5,000 
beds proposed to be set up over and 
above tee number included in the 
Second Plan of the State is Rs. 5.92

crores. Assistance to the extent of 
Re. 4.4 crores was sought for from 
the Central Government.

(c) The Government of West Bengal 
were informed that there was no 
scheme in the Second Five Year Plan 
of the Health Ministry under which 
Central assistance could be rendered 
and were therefore advised to include 
the scheme in the list of schemes 
submitted by them annually for loan 
grants from the Government of India 
and to take up the matter with the 
Planning Commission at the time at 
drawing up the Development Plan 
of the State for the year 1959-60

Ariyalnr Train Accident
*1489. Shri Narasimhan: Will the 

Minister of Hallways be pleased to
state:

(a) whether the enquiry by the 
Heads of Departments of the Southern 
Railway into the accident to a goods 
train on the 9th August, 1958 between 
Ariyalur and Kallagam stations on 
Southern Railway, has been com
pleted;

(b) if so, whether he would lay a 
copy of the report on the Table; and

(c) the steps taken or proposed to 
be taken to safeguard rail points and 
the bridge concerned to avert my 
fresh danger to the travelling puhfie 
and goods carried?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) (b).
The Enquiry Committee have wrib- 
mitted its report and it is now under 
examination in the General Manager’s 
office.

(c) The accident iri question ha# 
prima facie not been due to any 
defect in the bridge or its approaches.

Khosla Committee
*1497. Shri T. ft. Vtttal Kao: Will

the Minister of Railways be pleased
to state:

(a) whether the Khosla Com
mittee appointed to go into the con
dition of Railway Bridges and sug
gest measures for improving the 
have since submited their report;
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<t) K so, what are the main Tt> 
coanrnendatlons;

(c) whether the Railway Board have 
examined the same;

(d) the time bgr which action is 
likely to be initiated; and

(e) if the reply to part (a) be in 
the negative the reasons therefor?

The Deputy WlnMr of Railways 
(Bkri B. V. B uusw w y): (a) No, Sir.

(b) to (d). Do not arise.

(e) This ia a Committee of Experts 
entrusted with a very important job 
requiring deep and exhaustive study 
jpad collection of voluminous data 
from various sources. As such it 
would naturally take some time to 
reach conclusions especially when the 
standards to be laid down are bound 
to have far-reaching effect in the de
sign of bridges and the protection 
works in future.

Afflk Production
*1499. Pandit Thakur Das Bhargava:

Will the Minister of Food and Agri-
cttlture be pleased to state:

(a) whether any target was fixed 
in First or Second Five Year Plan 
for overall increase in total milk pro
duction or per capita consumption; 
and

(b) if so, what has been the achieve
ment so far In relation to these tar
gets?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No.

(b) Does not arise.

Loans for Delhi Transport 
Undertaking

TShri Arjun Singh 
•150® J Bhadanrfa:

I  Shri Vajpayee:
Will the Minister of Transport and 

CamwmlraHorw be pleased to state:
(a) whether Government has re

ceived proposals for the grant of

additional lean* for tha Delhi Trans
port Undertaking during the curnsg^  
year to improve the working of the
D.T.U.;

(b) if so, the details at the pro
posals; .and

(c) the action taken thereon?
The Minister at State in the Minis

try of Transport and Oomrmnnfciattons 
(Shri Baj Bahadur): (a) to (c). A 
statement is laid on the Table of the
House.

Statement
A provision for a loan of Rs. 28 lakhs 

from the Government of India for 
purchase of additional buses was in
cluded in the Budget of the former 
Delhi Road Transport Authority for 
the year 1958-59. The loan could, 
however, be drawn when the need 
actually arose and a request to that 
effect was made to the Government by 
the Authority and on its supersession 
by its successor, the Delhi Transport 
Undertaking through the Corporation 
of Delhi. A request has accordingly 
been received from the General 
Manager of the Undertaking for the 
grant of this loan and the proposal 
w under examination. The Delhi 
Transport Undertaking propose to 
utilise the loan mostly for the pur
chase of 47 new buses.

Shortage of Foodgrains in Tripura
*1502. Shri Dasaratha Deb: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the reasons for the pretent 
shortage of foodgrains in Tripura; and

(b) the steps taken by the Ad
ministration for the growing of more
foodgrains?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Tripura is 
deficit in foodgrains mainly because 
of heavy influx of refugees from East 
Pakistan and the taking over of rice 
to East Pakistan by Jiratia tenants.

(b) Production of foodgrains in
Tripura is being Increased by the
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ixvratim  aL Minor Irrigation 
Schemas, djatribution of chemical .fer
tilisers at subsidised rates, increase. 
u m  of local' manorial resource* and 
green manure, multiplication and dis
tribution ctf improved paddy seeds 
and introduction of Improved agricul
tural practices.
|pmli[lltHI of Dargapar and Oriya

•UN. Shri Bnbtman Gluse: Will
the Minister of Railways be pleased 
to state:

(a) whether the Government pro
pose to remodel the stations of Durga- 
pur and Oriya in view of the growing 
importance of Durgapur as a big 
industrial centre;

(b) if so, whether estimate has 
been made for that; and

(c) if not, the reasons for not re
modelling the station?

The DefRrty Minister of Railways 
<thrl Shahnawaz Khan): (a) Presum
ably, the Hon’ble Member is referring 
to Durgapur and Oriya Stations. If 
so, it is proposed to remodel Durga
pur Station but there is no proposal 
for remodelling Oriya Station.

(b) Estimates for remodelling the 
station building and the goods shed 
at Durgapur are under preparation.

(c) Oriya station being very near 
to Durgapur, it is not considered 
necessary to remodel this when Durga
pur Station is going to be remodelled.

Sealing of Indo-Paktatan Border

/  8hrl Vajpayee:
\  Shri Dasantha Deb:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that over 
one lakh maunds of jute have been 
held up at Agartala as a result of the

. sealing of the Indo-Pakistan border 
by the Government of Pakistan; and

(b) if so, the steps taken by Gov
ernment in the matter?

Xht IMinister et Food and A ffM -  
taure (Bkti A. P. Jain): (») Yes.

(b) Upto the end of July this year 
jute grown in Tripura was being des
patched mainly by Indo-Pakktan 
route. But as adequate number of 
empty wagons were not being made 
available by Pakistan Bailway, limit
ed quantities were also moved by air 
and all-India route which involve 
higher transport charges. After the 
sealing of the border of Pakistan, 
however, jute was transported by the 
latter rotates only. N.E.F. Bailway 
has allowed concessional rates by 
reducing the ordinary rates by annas 
tight per maund for the transport of 
jute by all-India route.

Air Accident 
r Shrimati m .m . ah—*ikm J 8hli Tangamant:

1 Shri V. P. Nayar:
[  Shri Bam KrHhaa:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the Night Air Service 
‘Skymaster* bound for Nagpur crash* 
ed near Meenambakkam soon after 
take off on 8th September, 1988;

(b) if so, .what is .the extent of 
damage to the plane and to properties
of passengers;

1
(c) whether any passengers were 

injured;
(d) what alternative arrangements 

were made for transport of the 
passengers; and

(e) whether an enquiry is being 
held into the cause of accident?

Hie Deputy MnMer of Civil 
Aviation (Shri Mohiuddin): (a)
Indian Airlines Corporation Skymaster 
VT-DIA operating night Air Mail 
Service from Madras to Nagpur made 
a precautionary landing at Madras at 
2338 hours on 8-9-1888 and during 
the course of this landing met with 
an accident.
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(fe) The aircraft «w  -eetewivtiy 
damaged. There « u  no damage to 
properties of passengers.

Cc) N«, Sr.

(d) The Indian Airlines Corpora
tion operated two Dakotas as relief 
aircraft.

C'e) Yes, Sir.

Coteatee in Delhi
*1507. ShrtmaO Sncheta KripaUni: 

’fflll the Minister of Health be pleased 
to state:

(a) whether it is a fact that in the 
various approved colonies in Delhi 
Territory building plans are not 
being sanctioned;

fb) whether it Is a fact that th' 
plot-holders of these colonies have 
been making repeated representations 
to the effect that building plans long 
since submitted by them be approved; 
and

Cc) if so, the reasons thereior?
The Minister at Health (Shri Kar- 

msrfcar): (a) There are 36 private
colonies whose lay-out plans have been 
approved but construction of buildings 
la being permitted by the Corporation 
of Delhi only in 8 such colonies whe 
essential services exist

(b) and (c). Building plans are not 
being sanctioned by the Corporation 
in respect of those colonies where 
provision of essential services like 
wholesome water supply, sewage 
disposal, drainage, roads, etc. are not 
available.

Food Aid from TJ.S.A.

*1598. Shri Baghnnath Singh: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that U.S.A. 
has agreed to give $200 millions food 
aid to India; and

(b) if so, the details thereof?
The Minister of Food and Agricul

ture (Shri A, P. Jala): (a) and (b).

The matter is still under discussion 
with the Government of U.SA.

Bhakra Dam 
f  Shri Bam Krishaa:

*1599. < S&rdar Iqbal Singh:
(_ Shri D. C. Sbarma:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 589 on 
the 28th February, 1958 and state:

(a) the progress made so far in the 
construction of Bhakra Dam;

(b) the total length and height of 
the concrete wall above the deepest 
foundation level constructed so far; 
and

(c) whether the Dam will be con
structed within scheduled period at 
the present pace?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) A
quantity of 29,35,862 cubic yards o£ 
concrete had been poured into the 
Bhakra Dam up to the end of August, 
1958. This constitutes 57.3 per cent 
of the total concreting to be done. ■

(b) The concreting is being done 
along the entire length of the Dam. 
The average height of the Dam above 
the deepest foundation is now 390 ft. 
and the highest block is 414 ft. high. 
Length at base is 325 ft. and will be 
1,700 ft. at top on completion when 
the Dam rises to a height of 740 feet.

(c) Yes, Sir.

Rural Electrification in Delhi
/Shri D. C. Sharma:

' \  Shri Radha Raman:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 331 on 
the 20th February, 1958 and state:

(a) the number of villages in Delhi 
territory electrified upto the 31st 
August, 1958;

(b) the number of villages proposed 
to be electrified during 1958 (from 1st 
September, 1958 onwards); and
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(c) the expenditure to far incurred 
or this purpose?

The Deputy Minister of Irrlgatkm 
utd Power (Shri Hathi): (a) There 
ias since been no addition, and 
the number of villages electrified re
mains the same, viz., 11.

(b) Ten.
(c) Rs. 9.2 lakhs.

Steam Power Plant for Jodhpur
•1511. Shri Harish Chandr% Mathur:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether two 3,000 k.w. plants 
tor steam power generation for Jodh
pur under T.C.M. programme have 
been received;

(b) what is the value of the machi
nery received;

(c) what demurrage, if any, had to 
be paid to the Railways for these 
sets; and

(d) the steps being taken to erect 
the power house expeditiously in view 
of the acute shortage of electricity in 
Jodhpur?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Almost 
all the plant and equipment relating 
to two three-thousand kw. steam turbo- 
alternator sets required for the Jodh
pur Power Station has been received 
at site.

(b) The total value of the machi
nery required is of the order of Rs. 49 
lakhs.

(c) A sum of Rs. 916.37 was paid to 
the Railway authorities as demurrage 
charges.

(d) In order to meet the power 
shortage, a scheme for the extension 
installation of 2 Nos. 3000 kw. gene
rating sets together with necessary 
boilers has since been sanctioned. As 
soon as the civil works for the above 
of Jodhpur Power House involving 
power station are completed, the erec

tion work will be commenced. In the 
meantime, to avoid difficulty owing to* 
shortage of power supply 2 Nos. 200' 
jew. diesel generating sets are being 
installed at the Jodhpur Power House. 
The new sets are expected to be com
missioned very shortly.

Sleepers Washed away to Pakistan
•1K19 f  Raghunath Singh:

\Shri Hem Raj:
Will the Minister of Irrigation and' 

Power be pleased to state:
(a) whether it is a fact that in recent 

floods in the Ravi in the fourth week 
of July, 1958 more than ten thousand 
sleepers were washed away to Pakis
tan from Pathankot;

(b) their estimated value; and
(c) whether they have been recover

ed from Pakistan or not?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): <a) to (c). 
The requisite information is being, 
collected and will be laid on the Table 
of the House as soon as possible.
Electrification of Howrah and Kharag

pur Section of 8 1 . Railway

*1513. Sardar Iqbal Singh: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No. 173 on the 19th July, 
1957 and state the progress made so 
far regarding the electrification o f  
Howrah-Kharagpur Section of the 
South-Eastern Railway?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): Proposals 
for carrying Civil Engineering 
Works are still under examination.

Railway Line for Dandakaranya 
Project

*1514 / Shrl San*anna:\  Shri P. K. Deo:
Will the Minister of Railways be 

pleased to state:
(a) whether it is a fact that the 

proposed railway line for the Danda
karanya Project across the Bustar-
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District in Madhya Pradesh and the 
S0ta$ul fiistirict in Orissa It being 
MunrejitKl; and

,<J>) so, when the survey will be 
4**Wleted and the actual work taken
m'f

The Depaty Minister of Railways 
(Sfcri S. y. Jtainaswainy): (a) A pro
posal is under consideration.

(b) It is too early to say.

•MMay B«o m  for P. lie T. Employee*

•1515. Shri Tapyamanl: Fill the 
Minister of Transport and Conunnni-
^•ttonl be pleased to refer to the reply 
jghreb to Unstarred Question No. 99 on 
<the 12th November, 1957 and state:

(a) whether holiday homes for 
P. & T. Employees in the South have 

-ainoe been started;
(b) if so, where; and
(c) if not, what steps have been 

taken for opening the same?
The Minister of Transport and Com- 

nmnieatkms (Shri 8. K. Patti): (a) No.
(b) Does not arise.

(c) It has been suggested that a 
Holiday Home for the P. Sc T. Em
ployees in the South should be opened 
in Bangalore and the Postmaster- 
General, Madras has been directed to 
spare some departmental accommoda
tion for the purpose and failing that 
to secure suitable rented accommoda
tion.

f t iw w  vjWhhfzrw swsitM

ffTT fa :

(* ) «RT f w w  «fT TT

VR^PTT SrHt 5T*JrTT *fiPT SFT 
*  ;

(sr) JrfV aft wr
t  ;

(«•) w rfw  m m
yrr nV  y w i awnw
fifaaeWT «|OT t  ;

(w) ^rqr-

(* )  ^  ^  spnWFTT «PRRrT 
^TnT urm r fcrr ?

r e y ft ,(*& :
(^ )  #  «

( m )  1

(*r) vrorr^ *V ifrjpr
CTHdl (Present installed capacity) 
FT ^*5^0 3fto fa fT

fa t  snr t  1

( * )  tftr ( * ) .  t o  ( * )  «ftr (* )
% ^rrw *r$r 1

Cooling Tower at Central Power 
House

„  1,  /  Shri S. M. Banerjee: 
lsn . ^ Shrl Tangamani:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether a Cooling Tower at the 
Central Power House at Delhi is 
likely to be installed; and

(b) if so, its cost and capacity?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) Yes, Sir.
(b) Its approximate cost would be 

Rs. 7 lakhs and capacity, 35,000 gallons 
of water per minute.

Tifvelling Ticket Examiners

*1519. Shri Ram Krishan: Will the 
Minister of Railways be pleased t«i. 
state:

(a) whether it is a fact that the 
present strength of Travelling Ticket
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Ejtitttrtnert on Northern Railways i» 
net sufficient to handle tkdtetless 
hmwlluaf; and

(1*) U mo, ttie steps to be taken by 
Government to increase the staff?

tie  Dqraty Minister of feUways 
<8hrl Shahnawas Khaa): (a) Yes.

(b) Proposals are under considera
tion to increase the strength of ticket 
checking staff.

Efeet ml Isilw  Shipping of Sues 
Canal Surcharge

•152*. Slul Baghnnath Singh: Will 
the Minister of Transport and Com- 
wwilwrtlowf be pleased to state:

(a) whether it is a fact that a sur
charge of 3 per cent, will be levied on 
the Suez Canal Users to repay the cost 
o f cleaning the Canal; and

(b) if so. what will be its effect on 
Indian Shipping?

The Minister of State In the Minis
try of Transport and Commnntoatfosis 
(Shri Raj Bahadur): (a) Yes, Sir.

(b) Indian Shipping Companies pas
sing through the Canal have to pay 
the surcharge of 3 per cent.; they have 
agreed to meet the additional charge 
themselves without passing it on to 
the shippers by way of increased 
freight rates or asking the Govern
ment of India to reimburse them 
against it

Inflawin
*1521. Shri Shree Narayan Das:

Will the Minister of Health be pleased 
-to state:

(a) whether there is any likelihood 
of influenza which swept India and 
other countries lately—recurring again 
in the near future.

(b) if so, the nature of its intensity 
assessed by experts;

(c) whether World Health Organi
sation has given any indication in this 
regard;

(d) if so, the nature of information 
received therefrom; and

(e) « t e t  pgecarati&ns trtth regard to 
prevention and cure of the epidemic 
have been taken up by the Govern
ment?

The Minister «f Henlth (Shri 
Karmarkar): (a) and (b). As far as 
can be anticipated, it is not likely that 
there would be any severe outbreak 
of influenza in the near future.

<c> and (d). A copy of the WJH.O, 
1*hm» Release dated 4th September, 
IBM is laid on the Table of the Lok 
S&bha. {See Appendix VI, anneacure 
Mo. 88.3

(e) No special precautions are con
sidered necessary at present.

Central God owns in Marathwada 
Region of Bombay

25M. Shri Fangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number and names of places 
of central godowns in the Marathwada 
region of Bombay for storage of food
grains; and

(b) the quantity of different kinds 
of foodgrains released for sale through 
the fair price shops and the rates 
thereof upto 31st July, 1958?

The Minister of Food and Agricul
ture (Shri A. F. Jain): (a) There are 
temporary Central Government Depots 
at the following two centres in the 
Marathwada region of Bombay State:

1. Aurangabad
2. Jalna

(b) About 440 tons of wheat and 
1,380 tons of rice were released to the 
State Government for sale through the 
fair price shops in Marathwada region 
of Bombay during January to July 
1958. The Central Government issue 
prices ex-godown (inclusive of the cost 
of gunnies) were as follows:

Rate per maund
1. Wheat Rs. 14
2. Coarse Rice Rs. 16
3. Fine Rice Rs. 20
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WBI Lite in Bontey
SMI. Shri Psngarkar: Will the

Minister of Food and Agriculture be
pleased to state the amount of grants 
proposed to be given to the Govern
ment of Bombay out of the sum of 
Rs. 135.04 lakhs earmarked under the 
Second Five Year Plan for the pro
tection of wild life?

The Minister of Food and Agricul
ture (Shri A. P. Jain): Out of the total 
plan provision of Rs. 135.04 lakhs, for 
Wild Life Protection, the allotment for 
Bombay State is Rs. 31.73 lakhs which 
is inclusive of Central and State shares 
of expenditure. The Central share is 
limited to 50 per cent, of the approved 
non-recurring expenditure. The 
following statement shows the total 
allocations and the estimated Central 
grants for the years 1956-57 to 1958- 
59:

Year Total 
allocation 
made by 

State 
Govt.

Central
grant

approved

Rs. Rs.

1956-57 61.303 6,300
1957-58 6,06,413 13.900
1958-59 4,99,000 2,24,000

Telephone Connections In Marathwada
2502. Shri Pangarkar: Will the

Minister of Transport and Common! - 
cations be pleased to state the num
ber of telephone connections proposed 
to be given in 1958-59 in the Marath- 
wada region of Bombay?

The Minister of Transport and Com
munications (Shri S. K. Patil): About 
74. The total number of applicants is 
about 100.

National Highways
2503. Shri Pangarkar: Will the

Minister of Transport and Communi
cations be pleased to state the names

of National Highways in the Marnth- 
wada region of Bombay?

The Minister ot Stele la the Mhrts- 
try of Transport and ComwairiMthiw 
(Shri Raj Bahadur): Only National
Highway No. 9 i.e. Poona-Bombay-* 
Hyderabad-Vijayawada Road passes 
through the Marathwada region of the 
Bombay State.

Class TV Employee* of Contributory 
Health Service Scheme

2504. Shri Sadhu Ram: Will the
Minister of Health be pleased to state:

(a) whether summer uniforms have 
been issued to class IV employees of 
the Contributory Health Service 
Scheme for the years 1957-58 and
1956-59; and

(b) if not, the reasons therefor?
The Minister of Health (Shri 

Karmarkar): (a) No summer uniforms 
were issued to class IV employees 
under the Contributory Health Service 
Scheme for the year 1957-58. As 
regards 1958-59 necessary indent was 
placed with the Director General, Sup
plies and Disposals in April, 1958. The 
supply is expected shortly. Orders 
have also been placed for the supply, 
of Chappals on the basis of rate con
tract for the year 1958-59 and the 
same will be issued to Class IV em
ployees on receipt thereof.

(b) Pending the permanency of the 
Contributory Health Service Scheme, 
its status for the purpose of supplg 
of uniforms etc. could not be classi
fied earlier than January 1957. It 
was, therefore, not possible to supply 
summer uniforms.

Advisory Committee Meetings
2505. Shri Kumbhar: Will the Minis

ter of Community Development be
pleased to state:

(a) whether official and non-official 
members are paid travelling and d*3jr 
allowances from the Community Deve
lopment Scheme funds for attending 
the Block Advisory Committee meet-
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Inis, Conferences, Seminars and Dis
trict Development Board meeting* 
functioning is various Union Terri
tories;

(b) rate of such allowances given 
to the official and non-official members;

(c) whether the official members 
are paid from their respective depart* 
ments and also from the Community 
Development Department for the same 
period:

(d) the Union Territories which pay 
and which de not pay such allowances; 
and

(e) the details thereof?
The Minister of Community Deve

lopment (Shri S. K. Dey): (a) to (e). 
Information is being obtained, and will 
be laid on the Table of the Sabha.

Sugar Mills in Andhra
2506. Shri M. V. Krishna Kao: Will 

the Minister of Food and Agriculture
be pleased to state:

(a) the sugarcane crushing capacity 
o f the various mills in Andhra Pra
desh; and

(b) the quantity of cane crushed 
during 1957-58 crushing season in the 
above factories?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). 
The required information is given 
below:—
Name of the factory Crushing Total

capacity canc
per day(Tons)

crushed
during
1957-58
(Tons)

Rs. Rs.
Bobbilli . 600 81,187
Samalkot 750 1,11,558
Kirlampudi 1,000

1,800
1.51.043Vuyyuru. 

Seethanagram . 2.73.273
300 56,619

Anakapalle 500 69.492
Shakamagar . 3.200 5,25,046
Andhra - 1,000

800
IA7.I97

RepaQe . 20,729
Challapalli 800 52.948
Darlapudi 600 79.374
Viiyalaxmi 300 300*

•This factory had only a very short 
season due to disputes among partners.

Overhead Bridges la Guntur
2M7. Shri M. V. Krishna Bao: Will 

the Minister of Railways be pleased 
to refer to the reply given to Ua- 
starred Question No. 623 on the 25th 
November, 1957 and state whether any 
•taps have been taken so far to con
struct an over-head bridge at the level 
crossing in Guntur Town, Andhra 
Pradesh?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Yes, Sir.
The Railway Administration have 
sanctioned an estimate for their por
tion of the work of construction of 
the road-over-bridge at the west end 
of Guntur Railway Station in replace
ment of the existing level crossing. 
The Municipality have now taken up 
the work of approaches and the work 
on the railway portion will also com
mence shortly.

Rural Water Supply Schemes In 
Andhra Pradesh

2508. Shri M. V. Krishna Rao: Will 
the Minister of Health be pleased to 
state:

(a) the number and names of rural 
water supply schemes received by 
Government from the Andhra Pradesh 
Government for 1958-59; and

(b) the assistance proposed to be 
given by Government for 1958-59?

The Minister of Health (Shri 
Karmarkar): (a) The following three 
rural water supply schemes have been 
received and approved for 1958-59:

Name Estimated
coat

Rs.
1. Srikakulam in Srikakulam 1

District |
> 19-00 lakhs

2. Pulivendla in Cuddapah 1
District . J

3. Utnoor in Adilabad Dist
rict . . . . 13 39 lakhs

(b) R*. xo-oo lakhs.
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Brt4i« at 9bnn(lwt on National 
Highway fto. *1

MM, Shri P. G. Son: Win the Minis
ter of Transport and Commantcatlostt
be pleased to state:

<a) whether proposal to construct * 
bridge at Dingraghat on the Maha- 
nsoda on National Highway No. 31 
has been abandoned; and

(b) if not, what is the present posi
tion and the time that will be required 
to complete it?

The Minister of State in the Minis
try of Transport and Communication* 
(Shri BaJ Bahadur): (a) No, Sir.

(b) The tenders for the work have 
"been invited and ere under considera
tion. It will take about 3 years to 
complete the work after its commence
ment

Major Irrigation Projects
2510. Shri Abdul Salam: Will the

Minister of Irrigation and Power be 
pleased to state the capital cost per 
acre separately for each major com
pleted irrigation project including its 
canal system since the beginning of 
the Second Five Year Plan?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): A statement
ii laid on the TOtble of the Lok Sabha. 
[See Appendix VI, annexure No. 39].

investigation Unite
M il. Shri Bam Krishan: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether any of the States have 
organised investigation units for irri
gation and power projects for the 
better implementation of the Second 
Plan as well as the preparation of 
the Third Five Year Plan; and

(b) if so, which are those States?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) and (b). 
A statement is laid on the Table of 
the House. [See Appendix VI, an
nexure No. 40.]

VmvM h wito jrlfHod plMjksfi XfaagMl 
®#p»

. . . .  /  shri Kan IrMaK:
\  Shri Pangarkar:

Will the Minister of Transport and 
Communications be pleased to state:

(a) the number qt tourists and high 
dignitaries who visited Bhakra Nangal 
Dam during the current year so far; 
and

(b) the names of countries from 
which they came?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Baj Bahadur): (a) 1,43,081 upto 
15th August, 1858, of which 884 were 
foreigners.

(b) Afghanistan, Algeria, Australia, 
Austria, Burma, Ceylon, China, Czecho
slovakia, East Africa, Egypt, Germany, 
Holland, Iran, Japan, Nepal, North 
Viet-nam, Poland, Rumania, Saudi 
Arabia, Switzerland, Trinidad, U.K., 
U.S.A., U.S.S.R. and Yugoslavia.

Ticketless Travelling by Railway 
Employees

2513. Shri Ram Kriafcan: Will the
Minister of Railways be pleased to
state:

(a) the number of railway em
ployees that have been detected travel
ling without tickets in upper classes 
during 1957-58 and 1958-59 so far; and

(b) the steps Government propose 
to take to reduce such unauthorised 
travel in higher classes?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 21 in
1957 and 5 in 1958-59 upto end of 
June, 1958.

(b) All the steps taken against 
ticketless travel are aimed equally at 
detecting ticketless or irregular travel 
in upper classes by railway employees. 
Further, besides being charged accord
ing to the provisions of the Indian 
Railways Act, railway employees 
travelling without proper tickets are 
taken up with departmentally.
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OtWhw MUl Wagon* In IMHt
Shri Bam trhlmi:
Sudu Iqbal Sin|h:

Will the Minister of Railways be 
pleased to state:

(a) the total number of coaches and 
wagons manufactured in India and 
average cost of each coach and wagon 
during 1957-58 and 1958-5& so far; and

(b) the total number of coaches and 
wagons imported from foreign coun
tries, country-wise, and the average 
cost of each coach and wagon so im
ported during the same period?

The Deputy Minister of Railways 
(Shri: Shahnawaz Khan): (a) and (b). 
Statements are laid oh the Table of 
the Lok Sabha. [See Appendix VI, 
annexure No. 41.]

Small-Pox in Delhi

2515. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that small
pox cases are on the increase in Delhi;

(b) if so, the reasons for the 
increase; and

(c) what additional steps Govern
ment propose to take to check the 
increase of the disease?

The Minister of Health (Shri 
Karmarkar): (a) No.

(b) Does not arise.
(c) The following preventive mea

sures have been taken:
(i) Mass vaccination;
(ii) Health education of the people 

by publicity;
(iii) Strengthening of the health 

staff, viz. vaccinations, and 
sanitary inspectors, by the 
Delhi Municipal Corporation;

(iv) Promulgation of temporary 
regulations under the Epide
mic Diseases Act, 1897; and

(v) Isolation of cases.

fWWI IfT fiRIT'f 

ffir *rfr *?r fq r
fa  :

(w) %-snnfinr faf*m
fr o  s tv tt  w wfcer,

fa?Ffr JTTTT tir I  ;

(*r) r *
fa?FTT «PTT»r ^  | ; i fa

(*r) T O R T ir a f w  envnrt
tt n̂arr̂cf qr «rtt <nnr ?

v iv  iwr f f r  sr®'
# r )  : ( * ) $ # %  HWfiW ^
f%*T, OTPT HV.V3 v̂ T, HPT

frrr  mkh ftpn:
*PIT *TT I

(m )  ^  *<> £*tt z*  i

(»r) ^ v fv v  frjft v t

ftwft 'njwf v  rt»r

sihi<vt : w

?nr *rrt ^  ?rar
*3* f a ;

{ * )  % ■d»ff 
Ttwm  t  t m - m  u * V -  
K.v» mr n f ; tftr

(?r) ftwft % qrsjsfi ii xtmx 
& ft*r 'Tit an# f  ?

« m  ?n«n 
<#»r) : (ap) vtflvrffcr f̂arrfrrif

irtrawtHTJ? »iT«ra^,A '0 w n «'
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*p fsnf ffoqfiiftra f*F*
:—

UX*- m t -

' ( ? )  «mrvtZ,#tTT . ?v»o\se 5 ^ 0  
(Haemorrahagic Septicaemia 
Vaccination)

*(^) T̂T̂ Td
(Rinderpest vaccination)

- ( j )  €tyr t ;^
(Black quarter vaccination.)

.{v ) Rmr sfrr
TPTT £t*PT ?o*v» ^?=;Y 

(Haemorrhagic Septicaemia 
Serum inoculation)

'{%) ^T^K^rr^iT^r
arn=TT C^FT K * °  —

(Black quarter inoculation)

\l\) w?r*rrttferrt^V

(Anti-rinderpest inoculation)

,{«r) ( ? )  n w te 
(^ )
( 5 ) *mnrrct ;

(v )  ttt, jt£  q^raft^rrft

fawt *  «njwf vt «fFT gmrm

: »nnwro
;?r«n f fa  *Nt ^  armvf frcr ^  
f% :

(*r) «WT ^  *
'qspff q*t q^TTT ^  f?PT zftVTT

w t | ; tftr

(n ) ’TtaRT «TT faflWT «*T*T ft#  
w  w=t*rpr £ ’

(v )  tft, ?t 1

(«r) fafar <r^ffjT jj^nrr *f 
< llM  fatf TO «f<5W ?T ^
’tt ^  q-qffm «fk  frf*r*r »nrfaT*r 

v f w t n f  trt̂ RT t  tffa-
^̂ arT *rN- h f w  srmT 1 ^  
*f^RT w ^  frf^nr *nrf«rr5r ^  ^

$ wfor mm $ *ftr f?r 
sing: «rwm tor g-RfNTrffn 1 srrcr 
ŴpT̂ T % ?rmT tTT, gj: qW *ff % *TFT 

nftrf^r ffT*r %?? zfr̂ nrr
<p xftq- cPT jfl^ - *FT ift 5TFTH I  I

(»r) a^TT % tnp %7g- ^
f%q % arsjeT OTJ?T*f *r
^V.ooo *7$ #  faftfifa' Tt g£ t  I

snrn whr

^XK- ’ww snmrr : wt
ftnrrf vftr firo?r tr̂ ft ^  yrr

f«F :

(^r) 1 ^  9 "̂ ^ ftf 'Sf̂ TT *1̂ 1
«TT 5ft tjfir 5ft ^
«ft w  t t  «Ptf *njr*nrT ^  m r ; 

(sr) zrfir ? r , fit Jrf wr iPP ferr
3TWTT ;
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(<er) arm % «4W fircnft *jf»r 
wRfr | ?
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Flood Control Schemes of VuiMn 
States

9K91 fSardar Iqbal Slngb:
ZW1, \ Shri Panicrahl:
Will the Minister of Irrigation u d  

Power be pleased to state the 
amounts re-allocated to each State for
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flood Control Schemes in the Second 
Plan in view of the fresh appraisal 
of available resources by the National 
Development Council?

The Deputy Minister of Irrigation 
Power (Shri Hathi): The ques

tion of reallocation is still under 
consideration.

Farm Courses
2522. Sardar Iqbal Singh: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether a scheme has been 
drawn up by the Government with a 
view to help Institutions running 
Farm Courses in Agriculture: and

(b) is so, details of this scheme?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) In 1952, the 
Indian Council of Agricultural 
Research formulated a scheme for
conducting short term refresher 
courses of about six months’ dura
tion for the benefit of farmers
in order to acquaint them with re
cent developments in the field of
Agriculture so that they could utilize 
the knowledge gained in developing 
their own lands. The scheme was 
circulated to the State Governments 
and the I.C.A.R. agreed to meet 50 
per cent, of the recurring expendi
ture involved as grant during the 
first one or two years. In response 
to the above circular, refresher 
courses for imparting training to
farmers were conducted in nine States 
and a total of about 700 farmers were 
trained under the scheme.

(b) A copy of the scheme is laid 
on the Table of the House. [See 
Appendix Vi, annexure No. 42]

Foreign Experts in Dam Projects
2523. Shri Daljit Singh: Will the

Minister of Food and Agriculture be 
pleased to state:

(a) the number of foreign experts 
still engaged in the Dam construction 
projects in India; and

(b) the names of countries to which 
they belong?

The Deputy Minister of Irrigation 
and P«wer (Shri Hathi): (a) and (b).
21 foreign experts are at present en
gaged on Dam Construction projects 
in India and are posted as below:

Bhakra Nangal Project—16
Damodar Valley Corporation—2

Rihand Dam Project—2.
Central Water and Power Com

mission (Water Wing)—>1.
Total—21.
They all belong to U.S.A. 

Magaslnes for Passengers in Airoraft
2524. Shri T. B. Vittal Rao: Will

the.Minister of Transport and Com
mon! cations be pleased to state: •

(a) whether any journals and maga
zines are provided in the aircrafts' 
of the Indian Airlines Corporation to 
the passengers:

(b) if so, what are these and their 
names; and

(c) the amount spent on this ac
count annually by the Corporation?

The Deputy Minister of Civil Avia
tion (Shri Mohioddin): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the Lok Sabha. [See Appendix
VI, annexure No. 43.]

(c) About Rs. 43,800.
Medical arrangements for Kanchanpur.

2525. Shri Bangshi Thakur: Will 
the Minister of Health be pleased to 
state:

(a) whether it is a fact that repre
sentations have been made on behalf 
of the inhabitants of Kanchanpur to 
the Tripura Administration demanding 
better medical arrangements and a 
20-bed Hospital in Kanchanpur in 
view of its large population; and

(b) if so, what steps Government 
are going to take in this regard and 
when?



representation* have been made to 
the Tripura Administration.

At present there are two Dispen
saries in Kanchanpur Tehsil—one at 
Kanchanpur proper and the other at 
Pacherthal. Since the population of 
Kanchanpur has now increased on ac
count of the influx of displaced per
sons from Kast-Pakistan, the question 
of providing additional medical facili
ties to this area has been under con
sideration of the Tripura Adminis
tration. The dispensary of Kanchan
pur Bazar is proposed to be upgrad
ed into a primary health centre with 
4 indoor beds to render necessary 
Public Health and Maternity Ser
vices! The proposal is included in 
the Second Five Year Plan.

Dhatura
2526. Sardar Iqbal Singh: Will the 

Minister of Health be pleased to state:
(a) whether dhatura is used as 

poison in different places; and
(b) if so, cases of dhatura poison

ing reported in 1957 and 1358 so far 
in different States?

The Minister of Health (Shri 
Karmarkar): (a) and (b). The in
formation asked for is being collect
ed and will be laid on the Table of 
the House.

Central Railway Train
2527. Shri Aasar: Will the Minister 

of Railways be pleased to state:
(a) whether it is a fact that sitting 

ooach was used as buffet coach on 
Central Railway train No. 307 Down 
Express in the months of March- 
April, 1958;

(b) if so, the reasons therefor;
(c) whether it is also a fact that a 

atove was used to prepare tea and 
vther eatables in running train; and

(d) if so, the reasons therefor; and
(e) the action taken in the matter?

A statement is laid on the Table of 
the Lok Sabha.

Statement
One of the 2 Buffet Cars on 307- 

Down/308-Up Bombay-Poona Ex
press trains had to be sent to the 
Workshops for repairs during the 
period from 22nd March, 1958 to 26th 
April, 19S8, and in its place, a Third 
Class compartment was utilised for 
storage of edibles, aerated waters 
etc., for supply to passengers.

The staff of the Buffet Car un- 
authorisedly used a stove in the Third 
Class compartment for preparing tea, 
which they ought to have obtained 
from the other Buffet Car. In fact, 
they obtained from the other Buffet 
Car some tea, which was found to be 
insufficient.

When the matter came to the notice 
of the Central Railway Administra
tion, instructions were issued to the 
staff concerned, that the practice of 
using a stove in Third Class compart
ments should not be resorted to. 
Catering Inspectors and other super
visory officials have Also been ins
tructed by the Railway to ensure, by 
personal inspections, that such lapses 
do not occur in future.

Production of Tapioca
2528. Shri Manlyangadan: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether a memorandum by the 
representatives of Tapioca growers in 
Kerala State, suggesting proposals 
for improving production of tapioca 
and for ameliorating the present con
dition of the producers has been re
ceived by Government; and

(b) if so, what action has been 
taken by Government on the said 
memorandum?

The Minister of Food and Agricul
ture (Shri A. P. lain); (a) and (b). 
No memorandum has been received in
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this Ministry from the representa
tives of Tapioca Growers in Kerala 
State. A memorandum is, however, 
reported to have been received by 
the Kerala Government from the 
Director, All-India Tapioca Market
ing Expansion Board and the same is 
said to be under the consideration of 
the State Government.

Irrigation Works in Kerala

2529. Shri M&niyangadan: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) what amount was allotted for 
Kerala State for irrigation works 
during the year 1957-58; and

(b) how much amount was spent by 
the Government of that State during 
that year?

The Deputy Minister of Irrigation 
and Power (Shri Hathl) (a) and (b). 
The amount allotted to Kerala for 
major and medium irrigation works 
including lift irrigation was 
Rs. 2,17,63,500 and the amount spent 
by them was Rs. 2,12,58,735.

3i*rrsr snto# *  fir# fartaft w  

3*3 <>. ft  w w w  fer? tot «rfr-
WJpT *nfTT Zfo ’Mt'T sf’TT 
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H   ̂V. o W )
f?r=rH t  i *r»nr ^

£ fa zr$ srw fa amrfhr
ffJT i t  3n w f  qr fa?RT «nr frpr f fa w  i

Ferry Serviees

2531. Shri Tridib Komar Chaudhari:
Will the Minister of Transport aAd 
Gomm uni cations be pleased to state:

(a) the number of ferry vessels 
and the type of boats in use on the 
river Ganga in the ferry service bet
ween Dhulian and Khejuria Ghat, in 
West Bengal;

(b) the volume of passenger and 
goods transport traffic that passes up 
and down through the ferry service 
every day; and

(c) who runs this ferry service?

The Minister of State in the Minis
try of Transport and CMumuicstMs 
(Shri Raj Bahadur): (a) to (c). The 
information is being collected and will 
be laid on the Table of the Sabhg in 
due course.



fie07 Written Answer# 23 SEPTEMBER 1968 Written Answers goo8

*ft v<» ««> : wr
W l#  *N t IT? V5TR f^TT ^ *T  f*F :

(v ) wr tr$ ft ft? % *tb-
* r t  %  snrrm y |  ;

( m )  *rfe ?rr eft TTFrfar v t f  r r  

?̂r j*r «p»hnft t  ^

(*r ) *i>+r< *Ft t 7' fvrprr ^rltfirr 

WRT 2FT3T TŜ T it ?
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Private Electric Supply Companies of 
U.P.

25$>. Sardar Iqbal Singh: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the Private Electric 
Supply Companies of U,P. have ap
proached the Central Government for 
assistance for expansion programme;

(b) if so, details of these schemes;
(c) whether Government have con

sidered these schemes; and
(d) if so, with what results?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (d). 
The representatives of a few Private 
Electric Supply Companies of U.P. 
had suggested certain modifications to 
the Electricity (Supply) Act, 1948 with 
a view to enabling them to raise 
capital for fresh development on easy 
terms. No direct financial assistance 
from the Central Government for any 
particular scheme was desired. The 
proposals in respect of amendment of 
the Act are being examined.
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Telephone GoUte
2586. Shri Dasratha Deb: Will the 

Minister of Transport and Cocmaani- 
catkms be pleased to state:

(a) whether it is a fact that no 
up-to-date telephone directory has 
been published and supplied to the 
subscribers of Agartala since 1956;

(b) if so, why; and
(c) the action taken in the matter?
Hie Minister of Transport Com

munications (Shri S. K. Patil): (a)
No. The latest issue — June, 1958 
issue has already been supplied to the 
subscribers.

(b) and (c). Do not arise.

Thefts of Materials
2531. Shri Assar: Will the Minister 

of Railways be pleased to state:
(a) whether it is a fact that one 

Pathan has been arrested at Padgha, 
District Thana, Bombay State on ac
count of thefts of all sorts of Railway 
materials;

(b) whether Government are aware 
that these thefts were committed 
daily;

(c) whether Government have set 
up any inquiry against those ifxo 
were co-operating with the Pathan; 
and

(d) if so, what action has been 
taken by Government against the 
persons responsible for it particular
ly the Railway Employees?

The Deputy Minister of Railways 
(Shri Shabnawaa Khan): (a) Yes.
One Pathan named Bagh All Khan 
S/o Khuda Bux Khan wag arrested 
by Padgha Police, District Thana, at 
Padgha on Bombay-Agra Road. He 
was found removing in a motor truck, 
some materials which were suspect
ed to be stolen Railway property.

(b) No.
(c) and (d). The case against the 

arrested Pathan is still under investi
gation by the police but so far no

railway servant is suspected to be in
volved in this case.

Bhakra Control Board
2538. Sardar Iqbal Singh; Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether the Bhakra Control 
Board has drawn a plan for the Deve
lopment of Bhakra Catchment Area 
on the upper side of the Dam; and

(b) if so, the main feature of this 
scheme?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) A
scheme for soil conservation measures 
in the Bhakra Catchment Area has 
been prepared by the Chief Conser
vators of Forests, Punjab and Hima
chal Pradesh, in collaboration with 
the General Manager, Bhakra Dam. 
The scheme has been examined by the 
Bhakra Control Board and is at pre
sent under consideration of the Gov
ernment of India in the Ministry of 
Food and Agriculture as it antici
pates financial assistance from the 
Government of India.

(b) The maun features of the
Scheme are detailed below:

(i) Soil Conservation Measures
in Cultivated Areas.—In the 
cultivated areas, soil conser
vation measures have to be 
carried out by the farmers by 
levelling, terracing, walling,
watt-bunding etc. The ave
rage cost per acre is estimat
ed at Rs. 200. As an induce
ment to the farmers, the 
scheme provides for a sub
sidy of Rs. 100 per acre. It
is considered that it would 
be enough to provide for soil 
conservation measures for 50 
per cent of the total culti
vated area during the next 2*  
years covering an area of 
1,66,450 acres.

(ii) Afforestation.—The Forest 
Departments of Punjab and 
Himachal Pradesh are already
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looking after the demarcated 
forest areas which would not 
need any special funds for 
afforestation. In the un
demarcated forest areas, it is 
proposed to undertake 
afforestation at the rate of 
Rs. 150 per acre for 70,000 
acres during the next 20 
years.

<iii) Grass Land, Management and 
Other Measures.—In the 
waste-land and undemarcated 
forest areas, where intensive 
afforestation is not practical, 
some other soil conservation 
measures like check-damming 
and gully-plugging etc. are to 
be carried out. As the vil
lagers in the hilly tracts are 
generally poor and depend 
for their livelihood on cattle 
grazing, operations like gully- 
plugging and check-damming 
are not possible without re
sorting to closure of these 
areas. It would be possible 
to carry out these measures 
in about 20 per cent, of the 
undemarcated forest areas 
during the next 20 years. 
The total area to be covered 
during this period is 1,29,100 
acres and will cost about 
Rs. 25 per acre for protection 
of forests by guards and by 
fencing, collection and broad
casting of grass seeds, 
management of grazing and 
grass land, check-damming 
and gully-plugging.

<iv) Spitti Area.—Special measur
es have to be adopted for 
this area which is a huge 
plain at an average elevation 
of 11,000 feet. The area is 
sparsely populated and there 
are very few trees. Due to 
excessive grazing and erosion, 
enormous quantities of wash
ed earth come into the 
Sutlej from this area. The 
only soil conservation mea
sure, that can be adopted in 
this valley, is to reduce the

number of sheep and goats 
and enforce rotational 
closures. As a practical 
measure, the number of graz
ing sheep and goats will be 
reduced to 50 per cent. To 
compensate for the reduction 
in numbers, improvement in 
the breeding of sheep will be 
attempted to get more yield 
of wool per head of cattle. 
To enforce rotational closures 
and limit the entry of cattle 
into the Spitti Area, provi
sion has been made for Rs. 20 
lakhs for the next 20 years.

The total cost of the scheme for the 
next 20 years has been estimated at 
Rs. 3,29,72,500. The Bhakra Nangal 
Project estimate provides only Rs. 2 
lakhs for soil conservation. The 
scheme is now under consideration of 
the Soil Conservation Board with a 
view to providing assistance for the 
implementation of the scheme.

Rail-Cara on Northern Baitway
2539. Sardar Iqbal Singh: Will the- 

Minister of Railways be pleased to
state:

(a) whether the Rail-cars have been 
introduced on the Northern Railway; 
and

(b) if so, the names of sections on 
which these Rail-cars have been and 
are proposed to be introduced?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b). 
The Diesel rail cars are already run
ning on the metre gauge system of 
the Northern Railway between Sadar 
Bazar and Sadulpur Jn., and Delhi 
Serai Rohilla and Hissar Jn. 12 Broad 
Gauge Diesel rail cars have also been 
allotted to the Northen Railway and 
these are expected to be received by 
them by the end of September, 1958. 
When received, it is proposed to 
operate these Broad Gauge Diesel 
Cars on the following section over 
Delhi and Ferozepore Divisions:—

(i) New Delhi-Panipat-Kuruksh** 
tra -  Narwana - Jind -  Rohtak- 
Delhi-Kishanganj.



(U) Delhi-Kishanganj-Rohtak-Jind- 
Panipat-New Delhi.

(iii) Jullundur City-Ludhiana-
Moga Tehsil-Ferozepore Cantt.

(iv) Jullundur City-Hoshiarpur- 
Ludhiana-Lohian Khas.
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Loss of Crops

2540. Sardar Iqbal Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) total loss of crops due to insect 
pests during the last three years, 
year-wise; and

(b) important feature of measures 
taken against insect pests?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No
authentic information is available.

(b) Plant protection organisations 
of the State Government organise con
trol measures against insect and other 
pests. They also assist the farmers 
by distributing pesticides, spraying 
and dusting machines.

The Central Government have es
tablished 14 Regional Plan Protection 
Stations in the various States to sup
plement the resources of the State 
Governments by supplying pesticides, 
■machines, vehicles an<̂  technical per
sonnel, in times of emergency. Aero
planes are also available for aerial 
spraying and dusting of crops.

Inspectors of Post Offices

2541. Shri P&ngarkar: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) the number of Inspectors of Post 
Offices in Bombay;

(b) the number of their offices 
located at present in private houses; 
and

(c) their monthly rent?

The Minister of Transport and Com
munications (Shri S. K. FatH):

Written Answers 8014

For Bombay For the whole
City of Bombay

Circle includ
ing Bombay

City

(a) . 1 3  83
(b) Nil 37

(c) An allowance of Rs. 5 p.m. is 
pajd to each Inspector of Post Offices 
for locating the office in a portion of 
his rented residential accommodation. 
The total amount payable on this 
account every month thus comes to 
Rs. 185 p.m.

Mail Robberies
2542. Shri Pangarkar: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) the number of mail robberies 
which occurred in 1958 so far; and

(b) the net loss sustained as a re
sult of these robberies?

The Minister of Transport and Com
munications (Shri S. K. Patil): (a) 9.

(b) Rs. 7428.99 n.P.

Indian Registered Air-Craft
2543. Sardar Iqbal Singh: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) the number of aircrafts with 
Indian registration operating in 
foreign countries at present;

(b) the number of Indian pilots 
employed on these aircrafts; and

(c) the reasons for permittin 
India-registered aircrafts to operate 
for Non-Indian companies?

The Deputy Minister of Civil Avia
tion (Shri Mohluddln): (a) Two.

(b) One.
(c) Permission is granted subject 

to the condition that the aircraft can

23 SEPTEMBER 1958
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be recalled by the Director-General 
af Civil Aviation when required 
India registered aircraft operating 
abroad earn foreign exchange and 
secure better utilization of aircraft 
capacity.

River Boards Act, 1956
2544. Sardar Iqbal Singh: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether any of the River 
Boards as envisaged in the River 
Boards Act, 1956 has started working; 
and

(b) if so, the name of such project 
and the State concerned?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) and (b). 
No River Board has so far been es- 

- 4ablished in respect of any river or 
river valley in the country.

Powers to State Governments

..... J Sardar Iqbal Singh:
0 \Shri N. R. Munisamy:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether any State Governments 
have used the power conferred upon 
them by the recent notification of the 
Union Government empowering the 
State Governments to call upon any 
stockist to sell his stocks at the ave
rage prices of the past three months;

(b) if so, how many State Govern
ments have used that power; and

(c) with what result?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Two.

<c) Stocks have been requisitioned 
and taken over.

Indian Council of Agricultural 
Education

2546. Sardar Iqbal Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether the session of Indian 
Council of Agricultural Education was 
recently held at Bangalore;

(b) if so, names of persons who 
attended this session; and

(c) main recommendation of this 
session?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes.

(b) and (c). Two statements are 
laid on the Table of the House. [See 
Appendix VI, annexure No. 45. J

G.Mf. Schemes in Punjab
2547. Sardar Iqbal Singh: Will the 

Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 740 on the 
28th February, 1958 and state the 
additional production of foodgrains 
obtained during 1957-58 in Punjab 
through Grow More Food Schemes?

The Minister of Food and Agricul
ture (Shri A. P. Jain): 50,700 tons, 
according to the information receiv
ed from the State Government.

Railway Concessions
2548. Sardar Iqbal Singh: Will the 

Minister of Railways be pleased to 
state:

(a) the number and names of such 
bodies of educational, cultural or 
social importance as have applied for 
enlistment in the list of such institu
tions and organisations as are entitl
ed to get Railway concessions for 
their delegates to attend their annual 
Conferences held in India during the 
year 1958 so far; and

(b) the names of those which have 
been enlisted?

The Deputy Minister of Railways 
(Shri Shahnawu Khan): (a) So far,.
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during 1958, 22 organisations have ap
plied for enlistment. A list is laid on 
the Table of the House. [See Ap
pendix VI, annexure No. 46.]

(b) The list of bodies of educational, 
cultural or social importance eligible 
to get railway concessions lor 

-delegates attending Annual Confer
ences, as furnished under serial num
ber 18(1) of annexure to Rule 118 of
I.R.C.A. Coaching Tariff No. 17, is re
vised periodically and pending the 
next revision which is in hand, none 
of the 22 organizations mentioned in 
answer to part (a) above have been 
added to the list.

Railway Protection Force
2549. Sardar Iqbal Singh: Will the

Minister of Railways be pleased to 
state:

(a) what was the strength of the 
Railway Protection Force of the 
Northern Railway on the 31st July,
1958 separately on each Division; and

(b) the total expenditure involved 
for maintaining the above Protection 
Force in each Division during 1957-58 
and 1958-59 so far?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
The strength as on 31st July, 1058 and 
the expenditure incurred during 1957- 
58 are as follows:—

Aid given to Jammu and Kashmir
2889. Sardar Iqbal Singh: Will the 

Minister of Transport and Coum ui- 
cations be pleased to state the total 
amount of aid given to Jammu and 
Kashmir State during 19S8-59 so far 
under the following heads:

(i) Road Development;
(ii) Tunnels;

(iii) Bridges;
(iv) Repairs, clearing snow and 

passes from the Roads; and
(v) Officers’ Quarters and Collies’ 

huts?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (i) to (iii) and
(v). Rs. 76 lakhs, figures for Tun
nels, Bridges, Officers’ quarters and 
Collies’ huts are included in this 
amount and cannot be separated with
out disproportionate labour. Most of 
the expenditure is on road and bridge 
works.

(iv) No grant as aid is given for 
the repairs, clearing snow and passes 
to Jammu and Kashmir State.

Central Rice Research Institute, 
Cuttack

Division

Delhi 
Ferozepur Lucknow 
Allahabad 
Monulabad 
Bikaner . 
Jodhpur 
Hq». Office 
Training School 
Armed wing .

T o t a l  : .

Strength Expendi
ture in 
Rs.

1703 
755 

1071 
1107 
682 
493 
167 
179 
54

157a

15.73.040
9.08.000

11.66.000
12.91.000 
7.54.689 
4,75.03a 
1,87,471
2.99.000 
1.25,962
9>73>ooo

7783 77.53>I94

The probable actual expenditure 
upto 1-8-1958 during 1958-59 is about 
20 lakhs and the budget provision for 
the year is Rs. 9t£7,000.

Z551. Shri SangtMina: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any grants have been 
made by the Rockfeller Foundation to 
the Central Rice Research Institute, 
Cuttack for further research pro
grammes;

(b) if so, to what extent; and
(c) what are the research pro

grammes for utilizing this grant?
The Minister of Food and Agricul

ture (Shri A. P. Jala): (a) and (b). 
The Rockfeller Foundation of America 
has made a grant to the Central 
Research Institute of $ 1,25,000 for
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Jbhe purchase and shipment of apecia- 
Utod Laboratory and field equipment 
and for library material* to be used 
in fundamental studies on the im
provement of rice. The sum is avail
able for use during the 3-year period 
beginning June, 1, 1958.

(c) A statement is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 47.]

RW*. »T^r JTW fa* : WT
vt ftt f¥ :

(V) >WT
*t*t fafrsrv %■ 'tt % ^rr*
w irfW ^Rrmf iftr JRim  
TT «TFT fa^mrr w f ;

(w ) zrf? ?T, m vf WT
»rf $ ?

^TT»nft (« ft  9TT5  ’T»rr3T w t) :
<**) f f f f a r f a r t e r e f  
( Assistant Claims Inspectors ) 

f r o  erq; *rcr 3* *  v l f
af r-irftraar (Irregularity) ^
&  1

(?r) <rn5-r ^  i 

Krishna Barrage In Andhra Pradesh

2553. Shri M. S. Murty: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether Krishna Barrage work 
in Andhra Pradesh is still incomplete 
due to shortage of steel plates; and

(b) if so, when the required steel 
plates are expected to be supplied?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
answer is in the affirmative. The 
shortage is however, in respect of 
steel angles and rounds and not steel 

plates.
(b) The indications are that the 

entire requirements of Krishna Bar
rage would be met by the end of 
■September, 195*.

Octroi Duty on Foodgrata
/  Shri Nath Pal:
\  Shri Jadhav:

Will the Minister of Food and Agri
culture be pleased to state who is to 
pay the Octroi duty on foodgrains 
which is sent in the Municipal limits 
by Government?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The Octroi
duty on foodgrains sent by the Cen
tral Government into municipal limits 
is paid by that Government wherever 
it is payable under the Bye-laws of 
the municipality.

Over-Bridges at Raipur

2555. Shri V. C. Shokla: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that the long 
overdue construction work of over
bridge at the railway station premises, 
Raipur, which was started recently, 
has been suddenly stopped;

(b) if so, the reason thereof; and
(c) when the construction work is 

expected to be resumed?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) Yes,
Sir.

(b) and (c). In connection with 
doubling of the section, the proposal 
for large scale remodelling of the yard 
at Raipur cropped up. In view of ♦hinj 
the work of constructing the foot 
over-bridge had to be suspended. The 
work will be resumed as soon as plan 
for remodelling the yard is finalised.

Constitution of Ganga River Board
2556. Shri Bimal Ghoae: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of 
West Bengal has requested the Central 
Government for the immediate consti
tution of a Ganga River Board under 
the River Board Act of 1956; and

(b) if so, the action taken by the 
Central Government!
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The Deputy Minister ol Irrigation 
and Power (flint Hath!): .(a) Yes; a 
suggestion to that effect has been 
made by the Government of West 
Bengal.

(b) The matter is under the consi
deration of the Central Government.

Erosion of Right Bank of Bhagirathi 
River

2557. Shrimati Ila P&lchondhuri: 
Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether the Government of 
West Bengal have sponsored a scheme 
for the protection of right bank of 
the river Bhagirathi in Nabadwip 
(District Nadia, West Bengal) for 
approval for purposes of Central loan 
assistance under the Flood Control 
Programme;

(b) whether the scheme has been 
approved; and

(c) if so, the amount for which it 
has been approved?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The reply is in the affirmative.

(c) For Rs. 9,71,300.
Stipend to Public Health Engineers
2558. Sardar Iqbal Singh: Will the 

Minister of Health be pleased to state:
(a) whether Central Government 

have a scheme to give stipends to 
Public Health Engineers; and

(b) the number of persons granted 
stipend under this scheme.

The Minister of Health (Shri 
Karmarkar): (a) Yes.

(b) 205.
Telephone Connections

2559. Sardar Iqbal Singh: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) the number of applicants still 
on the waiting list for installation of 
telephones in Ferozepore District of 
Punjab at each exchange;

(b) the reasons for not supplying 
telephones to them so far; and

(c) when those applicants are ex
pected to be provided with telephone?

The Minister of Transport and Can- 
monioatlons (Shri 8. K. Patfi): (a)
and (b). A statement is laid on the 
Table of the House. tSee Appendix
VI, annexure No. 48.]

(c) Action is being taken in all 
cases and connections will be provided 
gradually as the work of expansion 
of exchange capacities and laying of 
additional cables has been completed.

Telephone Connections in Punjab
2560. Sardar Iqbal Singh: WiU the 

Minister of Transport and Communi
cations be pleased to state the number 
of new telephone connections given in 
Punjab during 1957-58 District-wise?

The Minister of Transport and Com
munications (Shri S. K. Patil):

Name o f D istrict

N um ber o f  
telephohe 

connections 
given

Amhala .
Amritsar.
Bhatinda
Faridkot
Fatehgarh
Fcrozepur
Gurdaspnr
Cjurgaon
Hissar
Hoshiarpur
Jind
jullundur
Kandaghat
Kangra .
Kapurthala
Karnal
Ludbiana
N arnaul .
Patiala
Rohtak
Sangrur .
S im la

250
343
63
15
11
94
29
<>5

117
116

4
138
20

2
>7
70

« 3
2

143
89
W

399
Aid to Agricultural and Veterinary 

Colleges
2561. Sardar Iqbal Singh: WiU the 

Minister of Food and Agrienltnre be
pleased to state:

(a) whether any aid was given to 
the agricultural and veterinary 
colleges in Punjab, by the Govern
ment of India;
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(b) the name* of the colleges that 
have received the aid and to what 
extent; and

(c) whether it is a fact that the 
Government of Punjab have asked for 
more financial aid than what has 
already been granted?

The Min farter of Food and Apionl- 
tore (Shri A. P. Jala): (a) and (b). 
Yes; the Government of India have 
sanctioned the following grants and 
loans to the Punjab Government for 
the Agriculture College, Ludhiana and 
the Veterinary College, Hissar:—

Total Amount
N tm e o f  College aid paid

sanctioned.' up-to-
(R». in date
lakhs) (Rs. in

Jakhs)

Grant Loan Grant Loan

1. Agriculture
College,
Ludhiana 15-38 9-62 15-00 9-62

2. Veterinary
College,
Hissar 12-153 2 2 ‘ 59  1 1 2 1 4  6 38

(c) Yes: the matter is under con
sideration in consultation with the 
Planning Commission.
Supply of Iron and Steel (or States
2562. Shri Rami Reddi: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Government 
has received reports from any State 
Government that the agricultural 
production is hampered on account of 
the inadequate supply of iron and 
steel for agricultural purposes.

(b) the quantity of iron and steel 
allotted for each quarter during 1957- 
58 and 1958-59 so far for agricultural 
purposes State-wise; and

(c) the basis on which agricultural 
quotas are fixed amongst the States?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, Sir.

Recently the State Governments of 
Andhra Pradesh, Mysore, Orissa, 
Uttar Pradesh and Delhi Administra
tion reported about inadequate sup
plies of iron and steel for agricultural 
purposes. They were given additional 
allocation from the small reserve 
available.

(b) A statement is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 49.]

(c) The agricultural quotas of iron 
and steel for the different States are 
fixed on the basis of the quantity 
available and the requirements of the 
States which far exceed the alloca
tions.

C.H.S. Scheme
2563. Shri Dinesh Singh: Will the

Minister of Health be pleased to 
state:

(a) what is the average monthly ex
penditure of the Central Government 
on the Contributory Health Service 
Scheme for Central Government 
Services in Delhi and New Delhi in
cluding the expenditure borne by the 
Hospitals in this respect;

(b) the number of Government 
servants participating in it; and

(c) what was the expenditure just 
before the scheme when such expenses 
were reimbursed by Government?

The Minister of Health (Shri 
Karmarkar): (a) The average month
ly expenditure for the last three years 
incurred on the Contributory Health 
Services Scheme including the expen
diture incurred on the hospitalization 
of C.H.S. beneficiaries in hospitals 
other than the Willingdon and Safdar- 
jang Hospitals, New Delhi, is as indi
cated below—

1955-56 Rs. 94,631
1956-57 Rs. 1,21,237
1957-58 Rs. 1,43,942

No separate account of the hospitali
zation cost on C.H.S. beneficiaries 
admitted to the Willingdon and 
Safdarjang Hospitals has been main
tained, nor is it feasible, but on a
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rough computation, on a proportionate 
basts, the average monthly expendi
ture for the last two years incurred 
on the C.H.S. beneficiaries on account 
of their hospitalization in the two 
Hospitals is as indicated below:—

1956-57 Rs. 1,11,417
1957-58 Rs. 1,27,073

(b) 1955-56 70,600
1956-57 & 1957-58 88,000

(c) Before the introduction of the 
Contributory Health Services Scheme, 
the Ministries Departments'Offices con
cerned were making provision for 
reimbursement for medical attendance 
and treatment in respect of Govern
ment servants employed under them. 
No accounts of such expenditure were 
kept in the Ministry.

Compudai Flying Steamer Servleea 
In A—  ib

25*5. Shri IJIadhar KotoU: Will the 
Minister of Transport and Coununi- 
cations be pleased to state:

(a) the names, and capital of com
panies plying steamer services in 
Brahmaputra, Assam; and

(b) whether any subsidy or loan 
had been given to any of the Com
panies?

The Minister of State la the Minis
try of Transport and 
(Shri Baj Bahadur): (a) A statement
is laid on the Table of the Lok Sabha. 
[See Appendix VI, annexure No. 50.)

(b) It is proposed to give a loan of 
Rs. 30 lakhs to the India Genera) 
Navigation and Railway Company 
Limited.

Interlocking Apparatus at Dornakal 
Station

2S64. Shri T. B. Vlttal Rao: Will the 
Minister of Railways be pleased to 
state:

(a) when the interlocking apparatus 
will be installed in the Cabins at 
Dornakal Station, Central Railway; 
and

(b) whether Government is aware 
of the fact that in the absence of 
same, safe working of the trains at 
this station is greatly jeopardised in 
view of the large volume of traffic 
obtaining at this station?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The
interlocking apparatus will be instal
led at Dornakal Station by March, 
1959.

(b) No. Although the station is non
interlocked, suitable procedures and 
instructions are laid down for safe 
working of trains at the station. In 
addition, all trains are booked to stop 
at this station and enter the station at 
reduced and controlled speed.

Staff in the Ministry of Health
2566. Shri Daljit Singh: WiU the

Minister of Health be pleased to state:
(a) the number of Assistants and 

Clerks in the Ministry of Health; and
(b) the number of employees among 

them belonging to Scheduled Castes . 
and Scheduled Tribes?

The Minister of Health (Shri 
Karmarkar):

(a) Assistants . . . .  67

Clerks . . . . . .  142

(bl Scheduled Castes and 
Scheduled T  irbe«;
Assistants . . . . .  8

Scheduled Castes and Sche
duled T ibes
Clerks . . . .  1 a

Irrigation Wells in West Bengal

2567. Shri N. R. Munlsamy: Will
the Minister of Food and Agriculture
be pleased to refer to Unstarred 
Question No. 3632 of the 8th May, 
1958 and state:

(a) whether any reply has since 
been received from West Bengal
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Government as to the utility of the 
large sized “Kucha” Irrigation well* 
as a result of its investigations on 5 
typical wells;

(b) if so, the details thereof;

(c) what is the result obtained by 
the Delhi Administration in this 
regard; and

(d) whether Government propose to 
popularise this scheme in all States?

The Minister of Food and Agricul
ture (Shri A. F. Jala): (a) The
matter is still under investigation of 
the the Government of West Bengal.

(b) This does not arise.

(c) The site for well construction 
has been decided but work could not 
be started so far due to collection of 
rain water at the site. Efforts are 
being made to expedite the construc
tion

(d) This will be considered on the 
basis of results that are achieved on 
the pilot schemes.

to

JTVRT «ftr sm’ ft : aflTT 
vra f fa  in? srtr vt ftt 

f r  :

(v )  snrcntT* for
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WPT $*tt ^ ’

onv ?rvt fpftr («ft «r« a«
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*  wk w w n
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Cowdnng
2569. Pandit Thakur Das Bhargava:

Will the Minister of Food and Agri- 
caltore be pleased to state:

(a) what is the approximate value 
of cowdung and urine available in 
the country annually;

(b) what quantities of nitrogen, 
potash and phosphates could be pro
duced from these; and

(c) what is their value?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) On the
basis of cattle census, 1956, it is esti
mated that about 1,200 million tons of 
fresh dung and about 335 million tons 
of fresh urine is voided annually by 
the livestock population of India. It 
is not possible to indicate the money
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value of these, as dung is not sold in 
raw state.

(b) Hie following quantities of 
nitrogen potash and phosphates are 
estimated to be present in the dung 
and urine indicated at (a) above in 
terms of N, K,0 and P,0,.

N K,0 P.O,
f igure* in million tons

1. Dung 2.4 x-8 1.2
2. UriiH 2.0 1.6 0.03
(c) The efficiency of these plant 

nutrients is estimated at 50 per cent 
in dung and 100 per cent in uriae as 
compared to chemical fertilisers. On 
this basis, the value of nitrogen in 
dung and urine would work out to 
about Rs. 5,600 millions and of PtO, 
and K.O to about Rs. 846 millions and 
Rs. 1,452 millions respectively.

Dalmia Dadri Cement Factory
2570. Shri Ram Krtohan: Will the

Minister of Railways be pleased to 
•state:

(a) whether it is a fact that authori
ties of Dalmia Dadri Cement Factory 
have occupied railway land and have 
■constructed a building upon it at 
Charkhi Dadri;

(b) if so, whether Government 
have taken any steps so far to recover 
the land from Cement factory authori
ties; and

(c) if not, the reasons therefor?
The Deputy Minister of Railways

(Shri S. V. Ramaswamy): (a) No
building has been constructed on the 
Railway land by the authorities of 
Dalmia Dadri Cement Factory.

(b) and (c). Do not arise.
Sugar Mills

2571. Shri Jadhav: Will the Minis
ter of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 840 on the 
,25th August, 1958 and state:

(a) the reasons as to why only 158 
'Sugar Mills worked during the last 
.season;

(b) number of sugar mills which 
did not work in Ihe 1956-57 season: 
and

(c) what is the cane crushing cap*,, 
city of the mills that did not workfji  
the last season?

The Minister of Food and Agricul
ture (Shri A. p. Jain): (a) There
were 164 sugar mills in 1957-58. 6 did 
not work as 5 of them have small 
and old worn out plants besides being 
located in unsuitable areas and the 
sixth one which has been lying idle 
for the past 8 years due to disputes 
among owners could not resume 
working in 1957-58 owing to insuffi
cient supplies of cane in its zone,

(b) 6.
(c) Daily cane crushing capacity ol 

the 6 sugar mills which did not work 
during 1957-58 totals 2,150 tons.

Sugar Factories
2572. Shri Jadhav: Will the Minis- . 

ter of Food and Agriculture be pleesed
to refer to the answer given to Un- 
starred Question No. 793 on the 25th 
August, 1958 and state:

(a) the name of the sugar factories 
who took bonds from the agriculturists 
in order to guarantee the supply of 
cane in future and what is the dura
tion of the bonds issued by eadV 
factory; and

(b) names of the sugar factories 
which took deposits at the time of 
guarantee for the supply of cane in 
future and what is the amount of the 
same factory-wise?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Besides the 
co-operative factories the following 
factories entered into agreements with 
the cane-growers for supply of cane 
for the period shown against each:—

•Name of the factory Period of agree
ment

Malinagar
Tilaknagnr
Kolhapur
Lakshmiwadi
Sakarwadi
Fhalton.
Rsvalgaon

5 years 
1 year 

1 to 10 years
10 to 15 years 

1 to 12 years 
x year 

5 to 7 years
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<b) 3fce following three factories 
take jsarantee deposits at rates and 
•conditions mentioned against each:—

f  10% o f the bill amount 
I is kept in deposit till 

(1) Lakshmiwadi > the next seasons, Jun
ta) Sakarwadi . | ply starts in case o f  the 

agriculturists who have 
entered into long term 
agreements with the 
factory.

r The agreements pro- 
( vide for the suppliers 

(3) Ravalgaoa y paying a deposit (which 
I u  reported to be Rs. 

10/- per ton) within a 
period o f three months 
from the date o f
agreement.
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Classification and CategorlaatSea «f 
Dock Workers Foots

2575. Shri Shree Narayan Das: Will 
the Minister of Transport and Com- 
mooication* be pleased to state;

(a) whether the Committee appoint
ed to report on classification and cate
gorisation of posts of dock workers in 
the light of recommendations of the 
first Pay Commission has submitted 
its report; and

(b) if so, the important features of 
such a report?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir.
The Committee was set up only on 
the 23rd August, 1958.

(b) Does not arise.
Bridge Over River Dikrong

2576. Shri P. C. Borooah: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
work of construction of the permanent 
bridge over the river Dikrong on 
North Trunk Road in Assam which 
commenced in 1955 has not been com
pleted with the result that sub- 
divisional town of North Lakhimpur 
remains isolated from the rest of 
Assam; and

(b) if so, reasons for the delay?
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The Minister of State to the Minis
try of Transport and Cowmantmtten* 
(Shri Raj Bahadur): (a) Yes, the
bridge is under construction, but com
munication between North Lakhimpur 
and the rest of Assam is maintained 
by means of a temporary bridge 
during fair weather, and boat ferry 
during summer.

(b) The Assam Public Works 
Department, who are incharge of the 
work, had to modify the design of 
the sub-structure to suit the founda
tion bed encountered during execu
tion. The bridge is expected to be 
completed by the end of 1959.

Bridges In 8.E. Railway Zone

2577. Shri Sanganna: Will the Minis
ter of Railways be pleased to state:

(a) whether there are proposals to 
construct either over-bridges or under- 
bridges on the Railway lines of the 
South Eastern Railway Zone during 
the Second Five Year Plan period;

(b) if so, what is their number;
(c) the names of the Stations where 

these will be constructed;
(d) whether the plans and the esti

mates have been approved; and
(e) what is the average cost of 

each bridge?
Hie Deputy Minister of Railways 

(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) Road over-bridges 23. Road 
under-bridges 6.

(c) A statement is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 51.}

(d) Yes, in respect of all road over
bridges and four road under-bridges.

(e) It is not possible to work out 
the average cost of an under or over
bridge as the cost of an under[over 
bridge depends upon the number of 
tracks to be crossed, the local condi
tions such as the height of the bank, 
the cost of the land required for the 
approaches etc. which would vary

from place to place. Tor the bridge* 
mentioned in part (b) above 13m aver
age cost roughly is Rs. 5 lacs pec 
over-bridge and Rs. 2*5 lacs per under* 
bridge.

Survey Operations in Manfevr
2578. Shri L. Achaw Singh: Will

the Minister of Food and Agricaltar*
be pleased to refer to the reply given 
to Unstarred Question No. 8562 on the 
8th May, 1958 and state:

(a) whether the services of Survey 
Officers from West Bengal Survey 
Department have since been requisi
tioned for the survey and settlement 
operations in Manipur;

(b) if so, their number;
(c) the terms and conditions ef 

their service; and
(d) the period during which the 

operations are expected to last?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) A request 
has been made by Manipur Adminis
tration to West Bengal Government

(b) One Settlement Officer and two 
sub-surveyers have joined. Request 
has been made for the following addi
tional staff:

} Assistant Settlement Officer 
(gazetted).

4 Kanungos (non-gazetted).
30 Amins (non-gazetted).

8 Sub-surveyors (non-gazetted).
In addition it has been mentioned 

that some draftsmen and tracers 
would also be required later. The 
total number of entire staff to be 
brought from West Bengal is expected 
not to exceed sixty.

(c) The Settlement Officer is an 
IAS Officer. Other staff will be deput
ed on the standard deputation terms 
issued by the Ministry of Home 
Affairs.

(d) The Settlement operations are 
expected to take about five or six 
years. 'Hftrever, the staff deputed
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from West Bengal will be relieved as 
and when the local staff have been 
trained.

Telephones
2579. Shri Snbiman Ghose: Will the 

minister of Transport and Communi
cations be pleased to state:

(a) the number of telephones at 
present in the town of Burdwan; and

(b) the number of applications pend
ing for connections, and the date of 
the earliest applications?

The Minister of Transport and Com
munications (Shri S. K. Patil): (a)
237.

(b) 103. Date of earliest applica
tion 19-5-55.

Electric Trains
2580. Shri Snbiman Ghose: Will the 

Minister of Railways be pleased to 
state what was the amount spent for 
opening ceremony of the electric 
trains upto Burdwan on the 31st 
August, 1958?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): Rs. 2180.

Sharavathy Valley Project
2581. Shri Wodeyar: Will the Minis

ter of Irrigation and Power be pleased 
to state:

(a) whether the residents of the 
submerged areas in the Sharavathy 
Valley Project submitted a memoran
dum to the Central Government for 
their rehabilitation and compensation 
for their submerged areas;

(b) if so, what steps Government 
have taken for implementation of 
their demands;

(c) the nature of rehabilitation and 
compensation schemes thought of; and

(d) the total amount allotted for 
the purpose in the whole project?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (d). 
A statement is laid on the Table of

the House. [See Appendix VI, an* 
nexure No. 82.]

WTWft W  VWTff *t*i

W *.  q t f * r  3* 3 : f a * n f

fa :

( v )  <wr sfrnrf <rrr £ *t 
*pft | faprtft ijfa qfapr % *r$- 
TTSrft qfkifhvrr % v h tv t «fr
f o r  % 5ft ;

(sr) Jrfir ft, ?ft 3^  faw *»ft 
f a ^  ift tft arripft ; w k

(*r) w r m  TP? % fa r̂

w t  ^  « r m  tot «tt ;

(*r) iff? (»p) *pt
T O  'T O O T ! $t, ?ft % W
®FTTBr f  ?

ftTWTf «ftr f»iw?r ^r^rr (*r* fntf) 
( v )  ?r ( * )  . srHvrft arr
T^t $ 5ffa-?r»n * t  * *  
arm t 1

Slam Clearance in Delhi

2583. Shri Arjun Singh Bhadaurla:
Will the Minister of Health be pleased 
to state:

(a) the number of evacuee houses 
and premises in Delhi transferred by 
the Rehabilitation Ministry to the 
Ministry of Health for clearance of 
slums and development from Januarj 
1956 to August, 1958;

(b) the steps taken by the Minis
try so far in regard to there premises;

(c) whether the authorised tedfmts 
of the evacuee houses and premises 
are permitted to develop the same in 
accordance with the approved plans
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of the Delhi Development Authority 
if they offer to do so fit their ex
penses;

(d) if the answer to part (c) is in 
the negative, the reason therefor; and

(e) the facilities provided to the 
occupants in case of their eviction?

The Minister of Health (Shri 
Karmarkar): (a) 241 comprising of
124 Katras and 117 small houses.

(b) Basic amenities, viz., water 
supply, drainage, latrines, etc. have 
been provided in 95 Katras. 2 Katras 
which were in extremely dilapidated 
condition were demo!t$jifed and 44 
families residing therein were provid
ed alternative accommodation. Similar 
amenities are also being provided in 
the remaining katras.

(c) No.

(d) The evacuee properties trans
ferred to Delhi Development Authori
ty are owned by Government and 
the tenants cannot therefore develop 
them as the right of development 
vests in the owner only.

(e) Persons who are evicted as a 
result of slum clearance operations 
are provided with alternative accom
modation in subsidised houses.
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Senior Superintendents of Post Offices
2585. Shri Tangamanl: Will the 

Minister of Transport and Communi
cations be pleased to state;

(a) whether changes have beetl* 
effected in *C’ Class cities;

(b) how many such changes have 
been effected;
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<o) how many posts of Senior 
Superintendents of Post Offices have 
been created due to the Introduction 
of S.SP. Scheme; and

(d) what is the amount of extra 
expenditure involved as a result 
thereof?

The Minister of Transport and Com
munications (Shu S. K. Fatil): (a)
Yes.

(b) Seven towns have been included 
in the list of <C’ class cities, Bhopal, 
Tanjore, Vellore, Raj am undry, Ranchi, 
Cuttack and Jamnagar.

(c) Two.
(d) Rs. 24,000 per annum.

All-India Railway Telegraph Stall 
Council

f  Shri S. M. Banerjee:
‘ \  Shri Tangamani:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
All-India Railway Telegraph Staff 
Council have passed and submitted a 
resolution requesting for change in 
designation of telegraph staff;

(b) if so, what action has been 
taken thereon;

(c) whether it is a fact that Rs. 50 
as incentive ad hoc allowance has 
been granted to Telegraph staff quali
fied in Hindi telegraphy;

(d) if so, whether the same has 
been given on Railways to Telegraph 
staff; and

(e) if not, the reasons thereof?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) Gov
ernment have not received any such 
resolution.

(b) Does not arise.

(c) Yes, to those for whom it was 
not a condition of service to qualify 
in Hindi Morse.

(d) For a period of three yean 
from October, 1957, an honorarium of 
Rs. SO will be offered for a telegraphist 
already in service acquiring a know
ledge of Hindi Morse, the number of 
such persons being regulated accord
ing to actual requirements.

(e) Does not arise.

Bridges

2587. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state:

(a) the number of bridges damaged 
due to heavy rains from Pathankot to 
Joginder Nagar on Northern Railway 
during July, 1958; and

(b) the amount spent for repairing 
them?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) None.

(b) Does not arise.

Northern Railway Reservation Office

2588. Shri Ramakrishna Reddy: Will 
the Minister of Railways be pleased 
to state:

(a) whether Government propose to 
remove all encroaches and obstruc
tions in front of the buildings of the 
Northern Railway Reservation Office 
in Connaught Circus; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways 
(Shri S. V. Bamawamy): (a) and
(b). The matter has been engaging 
the attention of the Ministry of 
Rehabilitation, but due to lack of 
alternative accommodation it has yet 
not been possible to shift any of the 
refugee stalls. Efforts are also being 
made to shift, as a first step, a few 
stalls in order to provide a direct 
entrance from the Connaught Circus 
side instead of the present circuitous 
access via the State Entry Road.
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Ceittston of Tnta with a Truck
85*9. Shri Vajpayy*: Will the

Minister of Railways be pleesed to 
•tate:

(a) whether a goods train collided 
with a motor-truck at a level-crossing 
nine miles from Delhi on the 7th 
September, 1958;

(b) if so, the damage resulting 
from this accident; and

(c) whether any enquiry has been 
made into this mishap?

The Deputy Minister of Railways 
<Shri S. V. Ramaswamy): (a) Yes; 
One Road Truck while attempting to 
cross an unmanned level crossing near 
Badli Station on Delhi-Ambala Cant*, 
section of the Northern Railway, it 
dashed against the wagons which were 
being shunted into the siding. This 
resulted in the derailment of brakevan 
and five loaded wagons.

(b) The approximate cost of damage 
to Railway property is assessed at 
Rs. 7,975.

(c) An Assistant Officer's Commit
tee has investigated into the accident.

Diesel Cars

2890. Shri Vajpayee: Will the Min
ister of Railways be pleased to state:

(a) whether the diesel cars running 
between Delhi and Hissar on the 
Bikaner Division of the Northern Rail
way have been discontinued;

(b) if so, the reasons therefor; and
(c) whether any early resumption 

of this service is contemplated?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) and (b). 
The Diesel rail cars running between 
’Delhi-Sarai-RohiUa and Hissar have 
been cancelled, with effect from 
1-9-1958, due to mechanical defects 
in the engines.

(c) After the defects have been re
ctified, the services will be resumed.

ShtpptngKfttes on M t a f l l M
f  Shrf Wartor:

\8hri V. P. Nayar:
Will the Minister of Transport an* 

Communications be pleased to state:
(a) whether it is a tact that the ex

port of roofing tiles from Kerala 
suffers on account of prohibitive 
shipping rates;

(b) whether any representation has 
been received in this regard by the - 
Government of India; and

(c) if so, the action taken thereont

The Minister of State In the Minis
try of Transport and Comnumicattoui 
(Shri Raj Bahadur): (a) It is a fact
that the current freight rates on roof
ing tiles are high but the export of 
these tiles depends upon several other 
factors also.

(b) Yes.

(c) The matter has been taken up 
with the Shipping interests concerned.
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Electric Crematorium in Delhi
2593. Shri Bam Krtahan: Will the 

Minister of Health be pleased to re
fer to the reply given to Starred Ques
tion No. 187 on the 17th February, 
1938 and state the progress made so 
far in regard to the construction of 
Electric Crematorium in Delhi?

The Minister of Health (Shri Kar- 
markar): The matter is still under 
consideration of the New Delhi Munci- 
pal Committee and the Municipal 
Corporation of Delhi.

Ohee

2594. Pandit Thaknr Das Bhargava:
Will the Minister of Food and Agrl- 
caltnre be pleased to state:

(a) the quantity and value of pure 
ghee produced in India in the years 
1935-36, 1945-46, 1948-49, 1953-54 and
1956-57;

(b) how much vanaspati (hydro
genated vegetable oil) was produced 
in the country in these years;

(c) how much of it was exported;
(d) whether it is a fact that Ghee 

it largely adulterated with Vanaspathi; 
Oil;

(e) whether this adulteration of 
Ghee with Vanaspati is Increasing or 
decreasing; and

(f) what special steps, if any, Gov
ernment have taken for combating the 
adulteration during the last four years?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Year-wise 
statistics in regard to production of 
ghee are not available. Based on the 
quinquennial livestock census carried 
out in 1945, 1951 and 1956, the produc
tion of ghee during those years has 
been computed as under:—

Year
Quantity Approx. 

(Lakh value 
maunds) (Rs. lakhs')

1945 113-0 10,000
1951 103 *t 20,000
1956 106-0 19,000

(b) and (c). The production and ex*
ports of vanaspati was as under:—

Year
Production Exports 
(thousand (thousand 

tons) ton*)

1935-36 i8'0 Nil
1945-46 1320 Nil
1948-49 1430 Nil
1953-54 200-4 0-90
1956-57 263-8 11 * 12

(d) No.

(e) From the reports available it 
appears that between 1955 and 1957 
there was increase in the percentage 
of ghee samples found adulterated with 
Vanaspati in 5 States and decrease ha 
this percentage in 6 States.

(f) (1) For enabling easy detection 
of vanaspati in ghee, the following 
steps have been taken:—

(i) Test-cHfccking and analysis at 
Vanaipiti both at the points
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of production and sale has 
been intensified with a view 
to ensuring that no Vanaspati 
is produced or sold in the 
country which does not res
pond to the Baudouin Test 
(for Sesame Oil—which acts 
as a means of latent colouri- 
sation). The factory records 
are also systematically 
examined to ensure that the 
Baudouin Test of every batch 
of Vanaspati is duly certified 
by the Chemist.

<ii) The use of Coconut oil in 
Vanaspati has been prohibited 
as presence of that oil in 
Vanaspati renders detection of 
adulteration more difficult.

2. With the enactment of the Pre
vention of Food Adulteration Act in 
1994, and application of uniform rules 
throughout the country, the collection 
of ghee samples and prosecution of 
offenders have been intensified.

3. For facilitating detection of 
adulteration of ghee even by Uie 
housewife (who has no laboratory 
facilities) a simplified version of the 
Baudouin Test has been developed 
and incorporated in a compact test 
kit by the Central Food Technological 
Research Institute, Mysore. The cost 
of chemicals per test works to 3 nP.

Iron and Steel Scraps
2595. Shri Subbiah Ambalam: Will 

the Minister of Railways be pleased 
to state:

(a) the quantity and value of iron 
and steel scraps that is available 
annually from the Railways in India:

(b) whether they are being supplied 
to foundries and steel plants; and

(c) if so, the quantity and value of 
scraps thus supplied to the foundries 
and steelplants separately during the 
years from 1956 to 1958?

The Deputy Minister of Railways , 
,(8hrl Shahqawas Khan): (a) Appro
ximately 1,76,000 tons valued at 
fce. 177 Lakhs.

(b) Yea.
(c) A statement is laid on the Table 

of the House. [5«« Appendix VI.
annexure No. 53.]

Ship B illin g  Vacts
2596. Shri D. C. Sharma: Will the* 

Minister of Transport and Commwl- 
cations be pleased to refer to the
reply given to Starred Question No<- 
1473 ori the 5th April, 1958 and state 
what further steps have been taken 
regarding the manufacture of parts, 
in India required in ship-building?

The Minister of State la the Minis
try of Transport and Communications 
(Shri Raj Bahadur): The Standing
Committee of Technical Experts set 
up under the Chairmanship of the 
Chief Surveyor to the Government of 
India to examine this matter has not 
yet submitted its report. Meanwhile, 
the Hindustan Shipyard (Private) Ltd. 
is encouraging the Indian manu
facturers by placing orders for more 
and more indigenous materials in 
place of foreign materials. The Yard 
has recently placed orders with the 
Indian manufacturers to the extent 
of about Rs. 1 lakh.

The Yard has also been able to- 
persuade Indian manufacturers to 
take up the manufacture of certain 
ship-building stores which were being 
imported from abroad.

The Yard has further endeavoured 
to obtain patentee’s licence for the- 
manufacture of anchors and davits in: 
India.
Post Graduate Agricultural Research 

Training Centre in Punjab
2597. Shri Daljit Singh: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of 
India have finalised any scheme o f 
Punjab Government to set up a Re
gional post graduate Agricultural Re
search Training Centre of higher de
grees; and

(b) if so, the details of the schemeT'



The MfcliiUii of Food and Agrtafl- 
tare <Shri A. P. Jala): (a) and (b). 
The Government of India have agreed 
to render financial assistance to the 
Government of Punjab for develop
ment of the existing Agriculture 
College at Ludhiana as a centre of 
post-graduate eduqation in Agricul
tural Science. A statement indicating 
the terms and conditions for the 
grant of central assistance is laid on 
the Table of the House. [See Appen
dix VI, annexure No. 54.] The de
tailed scheme received from the State 
Government is under consideration.

Railway Workshop on N. Railway
2598. Shri Daljit Siarh: Will the 

Minister of Railways be pleased to 
state:

(a) whether there is a proposal to 
establish any Railway workshop on 
the Northern >  Railway during the 
Second Five Year Plan Period; and

(b) if so, the names of places where 
these workshops are proposed to be 
set up?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
It is not proposed to set up any new 
workshop on the Northern Railway 
during the 2nd Five Year Plan Period. 
However, the Amritsar worshokp 
which belonged to the Punjab Gov
ernment has been taken over by the 
Northern Railway from 1st June, 1956.

8©47 Wrifttn Amtoert

Adult Literacy Centres
«jum /  s*ri S* M- Banerjee:

\ Shri Taagamanl:
Will the Minister of Railways be 

pleased to state:
(a) whether Adult Literacy Centres 

are likely to be set up by Railway 
Board for Railway workers in the 
country;

(b) if so, the number of such cen
tres; and

(c) the placet where these are H he 
established?

Papers Laid on the Saifli 
Table

T h e  Deputy Minister of Railway* 
(Shri Shahnawaz Khan): (a) to (c). 
As a result of a review recently made 
in regard to eradication of illiteracy 
among Railway workers the Railway 
Administrations have been advised 
that in addition to running of their 
own literacy classes, 5 literacy centre* 
should be set up on each Railway at 
points of concentration of staff and the 
State Governments concerned re
quested to run these centres through, 
the medium of their Social Education 
Organisations. These instructions hav
ing been issued only in August 1958, 
it will take some time for the Rail
way Administrations to contact the 
State Governments concerned for the 
setting up of literacy centres.
12 h rs .

PAPERS LAID ON THE TABLE
A m e n d m e n t s  to  C  o tto  i f  T e x t il e

(C o n t r o l )  O rder

The Minister of Commerce and la- 
dnafery (Shri Lai Bahadur Shaatri): I
beg to la y  on the Table, under sub
section (6) of Section 3 of the Essen
tial Commodities Act, 1955, a copy 
of Notification No. G.S.R. 796 dated 
the 13th September, 1958, making cer
tain further amendments to the 
Cotton Textile (Control) Order, 1948. 
[Placed in Library. .See No. LT-941A 
58].
N o t if ic a t io n s  is su e d  u n d er  th e  

E s s e n t ia l  C o m m o d it ie s  A ct

The Deputy Minister of Agricnltare 
(Shri M. V. Krishaappa): I beg to.
lay on the Table, under sub-section
(6) of Section 3 of the Essential Com
modities Act, 1955, a copy of each of 
the following Notifications:—

(i) G.S.R. No. 804, dated the 18th 
September, 1958.

(ii) G.S.R. No. 805, dated the 13th 
September, 1658

(iii) G.S.R. No. 806, dated the 13th 
September, 1968.

[Placed i% Library, See No. LT-M2/
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Nototcahowi issued tman ra* 
Esm n tia l  Com m odities A ct

Sferl M. V. Krlafanappa: On behalf 
of Shri A. M. Thomas, I beg to lay on 
the Table, under sub-section (6) of 
.Section 8 of the Essential Commodit
ies Act, 1955, a copy of each of the 
following Notifications:

(i) G.SH. No. 815, dated *he 11th 
September, 1958.

(ii) G.SJL No. 816, dated the 11th 
September, 1958

(iii) G.S.R. No. 817, dated the 11th 
September, 1958 containing 
the Delhi (Guest Control) 
Order, 1958.

<iv) G.S.R. No. 818, dated the 12tfa 
September, 1958, making cer
tain further amendments to 
the Rajasthan Gram (Prohibi
tion of Export) Order, 1958.

(v) G.S.R. No. 818A, dated the 
13th September, 1958 contain
ing the Rice, (Northern Zone) 
Movement Control Order,
1958. /

"[Placed in Library, See No. LT-943/ 
58.]

N o t if ic a t io n  is s u e d  xtkdzr  I n s u r 
a n c e  A c t

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi): 
On behalf of Shrimati Tarkeshwari 
Sinha, I beg to lay on the Table, under 
sub-section (2) of Section 2C of the 
Insurance Act, 1938, a copy of Noti
fication No. S.O. 1881, dated the 13th 
September, 1958. [Placed in Library. 
See No. LT-944/58].

PERSONAL EXPLANATION BY 
MEMBERS

Skti M. R. Maaant (Ranehi—East): 
Mr. Speaker, yesterday I sought your 
-permission to ask . . .

Acharya Kripalani jCSltamarhi) 
rose— 

Mr. Speaker: Acharya Kripalani.

Acharya Kripalani: Before you
begin the proceedings of the House, 
for the smooth running of the business 
of the House, 1 have certain questions 
to ask so that I may be able to re
gulate my conduct in future. The first 
is whether Members who are address
ing the Chair are through the Chair, 
also speaking to the House, and, 
through the House to the public, sad 
whether when they speak like that, 
on certain important national issues, 
they should be given the opportunity 
to speak out.

The second question is: Are fixe 
Members entitled to correct anything 
which is put in their mouth by other 
Members and which they have not 
said, whether this is done by Members 
or the Speaker. Have they the right 
to correct what has been, in their 
view, misrepresented? Can any argu
ments be raised upon that misinterpre
tation?

Yesterday, I repeatedly pointed out, 
Sir, that the impression given to the 
public of not allowing Dr. K. B. 
Menon to make his statement would 
be that there has been yielding on 
account of the bullying tactics of the 
Communist party. I again repeated 
this when the Home Minister, because 
he wanted to have a little fun, said 
that I had said that there was a clique, 
a league, between the Congress and 
the Communist party. I immediately 
corrected him and said that what I 
had said was, and the House will bear 
me out, that in politics it is not only 
that we should be correct but we 
should appear to the public to be cor
rect. Then, you put it in my mouth 
that I had accused you of being in
timidated by the bullying tactics of 
the Communists. I again got up and 
reminded you that I had not said 
that, but what I had said was that in 
public affairs it is not only that we 
should be correct but we
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appear to be correct, and the impres
sion an the public, of not allowing 
Dr. K. B. Menon to make his state
ment, would be very bad and the 
jmblic will think, etc. etc. I think 
1 waa entitled to do that, but you, 
instead of taking xny explanation, said 
that you will be obliged to ask me 
to leave the House.

The Communists interrupted me in 
my speech and howled. I am not in 
the habit of howling. 1 have never 
interfered with any Member of the 
Communist party when he was speak
ing. As a matter of fact, I am the 
quietest Member in the House. I 
have never asked any question. I 
have never raised any points of order, 
and I have behaved as the leader of 
a party, I think, in an exemplary 
manner.

Some Hon. Members: Hear, hear.

Acharya Kripalani: If we are to be 
threatened like that, I am afraid the 
freedom of speech of this House is in 
danger.

I also want to know whether the 
Speaker has authority to take away 
the remarks of any individual from 
the proceedings without informing 
him or without informing the House. 
All these matters should be cleared 
up for the smooth working of this 
House. Otherwise, I am afraid this 
House may have to witness scenes that 
are witnessed in other State Assem
blies. I want such things to be avoid
ed.

I may also tell you, Mr. Speaker, 
that I have never acted in this House 
as a party man; even when my party 
people have left the House in protest. 
I have not left It. I would have i< 
the House yesterday but for the fact 
that I am determined that when once 
1 leave the House I never come back 
again.

Therefore, I want a dear ruling an 
all these points and also want to 
h # *  what remedy we have whan the

Chair is rude, as it was a few days 
back to a lady Member when she 
raised a question of privilege of the 
House, and then again when Shri 
Frank Anthony raised a question, bis 
resignation from the Panel of Chair
men was accepted, but no amends 
were made to Aim; he was not even 
induced not to resign.

Then again, even yesterday . . .

Mr. Speaker: Order, order. I have 
been putting up with it thus far. The 
hon. Member cannot intervene in the 
debate like this. If he wanted to 
make any representation he might 
have asked me for permission. On 
account of his importance as a leader,
I allowed him to carry on. He is 
now attacking whatever I have done 
here, my conduct. I have put up with 
two or three instances. He ia trying 
to multiply them. If he has got any
thing to say, he may write to me and I 
shall be prepared to answer.

I might also tell him what the 
methods are. This is not the method 
in which he can proceed. So far as his 
own case is concerned, I allowed him 
to speak; I heard him. He is now go
ing to other cases, also, as if there is 
a charge against me today. I would 
request him not to pursue it So far 
as he is concerned, he has raised cer
tain points. I shall certainly look 
into them. I shall look into the pro
ceedings of yesterday and I will clarify 
this issue. If I have been rude—I do 
not want to be rude but even if I have 
been rude,—I will certainly say. “I 
am sorry; I have been rude.” So far 
as he is concerned, he can tell me 
what has happened to him. So far as 
the other Members are concerned, he 
need not raise it now. I know what 
can be done. The Members fiom 
his own party cam* and talked to me. 
Possibly he has not been taken into 
confidence. Under those circum
stances, he must stop with this.

So far aa the points that have teen 
raised are concerned. I will certainly 
look into all of them. He is a —
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[Mr. Speaker]
Member hen. I expected that the 
would not wind up by saying “Other
wise, scenes will be created in this 
Hoo*e”. He might have stopped short 
of that. It is always open to him to 
create any scene in this House.

Shri Nath Pai (Rajapur): He said 
he wants to avoid any scene.

Mr. Speaker: But to say, “Other
wise, I would create scenes in this 
House" . . .

Acharya Kripalani: I again want to 
correct you. I said, the proceedings 
of this House will be interrupted as 
they are interrupted elsewhere. What 
I say, I say very deliberately and 
with calculation. Every word of it is 
weighed. I do not make any allega
tions against the Chair. But I am en
titled to put forward my point of view 
and I do not want my point of view 
to be misrepresented, whether it be 
by any Member or even by the Chair. 
You will excuse me if I say that, 
even if we get angry, if we get 
excited, if we are in a passionate 
mood, it must be the work of the 
presiding authority to remain cool and 
have a judicial attitude of mind and 
not get excited himself. I have 
done.

12.13 hr*.
RE QUESTION OF PRIVILEGE
Shri M. R. Masani (Ranchi—East): 

Mr. Speaker, I have your consent 
to raise the question of breach of 
privilege of this House and some of 
the Members of this House. The 
subject, which was referred to in the 
notice, which I have submitted, deals 
with the telegram sent by the Chief 
Minister of Kerala to our Home Min
ister. In the course of that telegram, 
the Chief Minister is reported to have 
attributed the motive of ‘slander1 to 
certain Members, unnamed, of this 
House.

‘Slander* is a very serious charge 
to make against hon. Members en
gaged in the pursuit of their duties

to the country. If Member* can bfc 
attacackd like this and their bona 
questioned, freedom of speech in tills 
House is in danger. ‘Slander' involves 
two things: It involves a lie or 
mendacity and in addition, according, 
to the law and the dictionary, it also, 
involves malice. In other words, the 
charge is that certain Members of this 
Hosue are mala fide misusing their 
position here to slander against party.

The basis on which this privilege 
motion is raised is this, and it is re
flected in May’s Parliamentary Prac
tice. People may say, “Individual 
Members may be attacked; what has 
the House to do with it?” MayY 
Parliamentary Practice points out that. 
“Reflections upon Members, even if the 
particular individual is not n amed 
or otherwise indicated, are equivalent 
to reflections on the House.” May goes, 
on to explain that if individual Mem
bers cannot function without being, 
brow-beaten and maligned in this 
manner, they are inhibited from func
tioning freely. Freedom of speech is 
affected and the whole proceedings of 
the House are thereby adversely 
affected. That is why Parliamentary 
practice dictates that the House should) 
be the sole judge of the legitimacy of 
its proceedings or the behaviour of 
individual Members of the House 
and nobody outside, not even courts 
of law, leave aside the Chief Minis
ter of a subordinate Government, has 
a right to sit in judgment over the 
motives or honesty of the Members 
of the House.

I do not know who the Members in 
his mind were. But we know that 
two Members—Shri Asoka Mehta 
and Dr. K. B. Menon—very respected 
Members of this Hduse, whose inte
grity is accepted all round,—are the- 
victims of this 'slander’ on the part 
of the Chief Minister of Kerala. I 
request your permission to raise this 
matter, so that the House may be able 
to take a decision, either to summon 
Mr. Namboodriped: to- the' bar o f tids 
House to account for his conduct, or
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to refer this matter to the Committee 
o f Privileges where this matter can 
be investigated and a report presented 
to this House. Sir, I crave yctiv 
leave under the rules of this House.

Shri H. N. Mukerjee (Calcutta- 
Central) : I happen to be a Member of 
the Committee of Privileges and we 
yield to none in our regard for the 
privileges that the Members of this 
House enjoy. That is why we should 
take good care that we do not take a 
step which is not very considered. I 
could not quite gather what my hon. 
Iriend, Mr. Masani, said about " ttv 
actual content of his privilege motion. 
1 heard him say that the Chief 
Minister of Kerala. had slandered, 
according to a report, the conduct of 
certain Members of this House.

Mr. Speaker: What are the very 
words?

Shri M. M. Masani: The words are 
“‘Trying to slander the State Govern
ment in the name of explanation.”

Mr. Speaker: Who said so?

Shri M. R. Masani: This is part of 
the telegram that the Chief Minister 
is reported to have sent to the Home 
Minister. I do not know whether it 
is the same telegram that the Home 
Minister showed to you yesterday or 
another telegram. But the Press 
Trust of India message from Trivan
drum quotes official sources as the 
source of this quotation. Probably the 
Home Minister can throw light whe
ther or not it is an accurate quotation 
from the telegram.

Shri H. N. Mukerjee: I am not go
ing into the merits, but I am just re* 
ferring to the technicality of it. My 
submission is, if any communication 
has actually passed between the Chief 
Minister of Kerala and the Govern
ment here, that is, I take it, in th* 
course pf their routine communication 
from time to time. We do not have 
anything like a proper report, as far

as we can take cognizance of it in 
this House, of that kind of communi
cation. It appears that there is a Press 
report where there are some indica
tions. As far as we are concerned here, 
we should not utilise the forum of this 
House to make observations in regard 
to the conduct of the Chief Minister 
of a State of the Indian Union, with
out having gone, in the Privileges 
Committee or elsewhere in your 
Chamber, into the authenticity of the 
telegram, the authenticity of the re
port and so many other things. I 
do not think it ie right and proper 
for any Member of this House to
make observations which will be
reported in papers in regard to the 
alleged conduct of the Chief Minis
ter of a State.

That being so, I feel that before you 
take a decision in this matter in re
gard to the reference of this :ubject 
to the Committee of Privileges, it is 
very necessary that the motion is 
formulated properly, so that no un
merited reflection is made upon a 
dignitary of the administration in 
any part of the country who is per
forming, I presume, his own duty 
according to his own light. Therefore, 
the communication between the Chief 
Minister' >of Kerala and the Govern
ment of India here is not before us at 
all. It is only a Press report. If in 
regard to the Press report, you decide 
that certain steps are warranted, then 
it is a different matter; on that we 
may have to make our submissions 
later on. But I feel that the way in 
which Mr. Masani has formulated his 
proposal is something which goes 
against the grain of parliamentary 
functioning. That is why we should 
take whatever steps are in confor
mity with the propriety of parlia
mentary life.

Dr. K. B. Menon (Badagara): The 
telegram sent by the Chief Minister 
of Kerala in connection with my 
motion says “Attempts made by some 
Members of Parliament to slander the 
State in offering explanation.'’
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Mr. Speaker: Has he got a copy of 
the telegram?

Dr. K. B. Menon: Immediately I 
read that letter, I telephoned to the 
Private Secretary to the Home Minis
ter and requested for a copy of the 
telegram. The Private Secretary was 
not here and the PA. to the Home 
Minister answered the telephone. He 
took my telephone number and told 
me that he wovjld search for the paper 
and send me a copy of the telegram, 
because I wanted to be quite correct 
in my procedure and submit a copy of 
the telegram to you when I move the 
motion. After half an hour, the P.A. 
telephoned back to me saying that he 
could not find the paper and that he, 
therefore, would not send a copy of 
the telegram to me.

Mr. Speaker: The sum and sub
stance of it is that he has not got a 
copy. (Interruptions).

Dr. K. B. Menon: The Communist 
Party Members only want themselves 
to be heard; they do not want others 
to be heard. That springs from the 
very basic philosophy of their party.

Mr. Speaker: Has he got the tele
gram? (Interruptions).

Dr. K. B. Menon: Let me continue. 
Therefore, I requested the P.A. to send 
me a copy of the telegram after he 
returned in the evening. I have not 
received a copy of the telegram so far. 
That is the reason why I could not 
submit to you a copy, a full text, an 
authenticated copy of the telegram. 
I hope the Home Minister will help 
us in this matter.

Mr. Speaker: In the absence of the 
telegram, is it the contention of the 
hon. Member that with respect to this 
matter we must act on what has 
appeared in the newspaper?

telegram. Shri Asoka Mehta’s name 
is there. And it comes after Start* 
Asoka Mehta has moved an adjourn
ment motion in the matter of Kenda. 
According to the Oxford Dictionary 
“slander” means false accusations 
maliciously made. I am quite sue* 
that making any false accusation, 
especially against a State in the Union, 
is far from my mind. When I mad* 
accusations you asked me to support 
my motion with statements and I have 
tried to do so. I have done it only 
for serving the people of the State and 
not for slandering the State. When 
the Chief Minister of my State accuses 
me of slandering my own State, I feel 
humiliated and belittled before the 
world. I feel it is a gag on me as a 
member of the House and I, therefore, 
appeal to you, who is the custodian of 
the rights of this House, in my name 
and in the name of the members of 
this House that you protect our free
dom of speech and our right to be free 
from being slandered by anybody, 
including the Chief Minister. Justice 
is blind. Therefore, you should take 
action, whether it is done by the Chief 
Minister or anybody else.

Shri Narayanankatty Menon
(Mukandapuram): On a point of order.

Dr. K. B. Menon: I request you in 
the name of justice and in the name 
of the privileges of the House—I am 
not asking you to give a ruling imme
diately, but to refer this matter to the 
Committee of Privileges so that they 
could scrutinise it and give a decision. 
May I request the Home Minister to 
read the telegram, if he could?

Sardar Hukam Singh (Bhatinda): I 
have also to do something with this 
Committee of Privileges. Therefore, I 
feel also interested in this matter.

Mr. Speaker: The hon. Member is 
the Chairman of the Committee.

Dr. K. B. Menon: I have not made 
my submission yet. The reference to 
“some members” is obviously to my 
colleague Shri Asoka Mehta and to 
myself—I mean, in the text of the

Sardar Hukam Singh: This House 
must and would guard its rights and 
privileges and would not permit them 
to be violated, from whatever quarters 
they might be threatened. When Shri
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Masani tabled the motion, it was 
brought to my notice in my chamber 
and you, Sir, wanted that it may be 
examined,. I have looked into it. The 
word “slander” certainly means false 
accusations and reflections and may 
algo include a case where the accusa
tion is made mada fide. But we have 
to see what record we have before us 
as the basis for any indictment that 
may be made by this. House. So far, 
the contents of the telegram are not 
before us. What we have got is only 
the newspaper report and our friend 
Shri Masani has said that this is the 
official version. Normally, any com
munication made by any representa
tive of the State Government to the 
Home Minister is not disclosed, and 
that is not the subject-matter of any 
discussion here.

Shri Snrendranath Dwivedy
.(Kendrapara): That is not the case 
with the Kerala Government.

Shri Nath Pal (Rajapur): The news 
has leaked out.

Mr. Speaker: Hon. Members need 
not commit the same error of which 
they are accusing th« other side. Let 
us hear the Deputy-Speaker.

Sardar Hukam Singh: Now it is
pointed out that the P.T.I. report says 
that it is the official version. It is 
either a disclosure made by the Chief 
Minister himself or it is a leakage. 
Now, if it is a case of deliberate dis
closure by the Chief Minister, it may 
be very improper. He ought not to 
have done it. But the point is 
whether this House can take any 
action by assuming or taking it for 
granted that this is exactly what he 
has said in his telegram to the Home 
Minister. Even if it were correct, his 
action may be indictable in some other 
forum or some other place. So far as 
we are concerned, even if he disclosed 
it himself, he might have committed 
a mistake or it might be an act of 
impropriety, but that would be for a 
different authority or official to take

action on it. Perhaps we may not be 
able to do anything on that, and we 
ought not to take that into considera
tion. If it is a leakage, then too I am. 
afraid that no action can be founded 
on the leakage of an official document 
that has passed between the Chief 
Minister and the Home Minister.

Now I will come to the actual words, 
that are before us. In the first 
instance, I am afraid, after going 
through the ̂  motion I feel that only 
the press report should hot form the 
basis for an indictment by this august' 
House. Unless we can get the original 
documents—I have not got access to 
it . . .

An Hon. Member: You can call for
it.

Sardar Hnkam Singh: But the fact, 
remains that we have not got it. 
Without the document, it would not be 
safe to take any action upon the report 
that has appeared in the press. That 
is the first thing that I wanted to bring 
to your notice.

The second thing is that jUBt now, 
within the last half an hour, I have 
gone through the parliamentary 
debates of the House of Commons and 
I have found a case reported there.

In 1907, a certain member of the 
House had been charged with “deli
berate fraud and indictment”,—these 
are the words—against the electorate, 
and a notice was given that severe 
action be taken against the man who 
had made that speech, because a 
breach of privilege had been com
mitted. The Speaker in that case 
held that in political controversies in 
the heat of the moment the words 
used are very strained, considerably 
strained, but from those strained words 
we cannot really find out whether

- really there was mala fide, whether 
the intention was bad, whether it was 
really to humiliate or bring into dis
grace any member or the Parliament 
as a whole. The Speaker held that.



8061 Be Quartan of 28 SKPfltMBBR US8 Re Question of 8«S i
Privilege Privilege

[Sardar Hukam Singh] 
these words were discourteous, yet no 
breach of privilege had been com
mitted. That was the finding that he 

. gave, and no action was taken in that 
case.

Now, two things are necessary. 
Firstly, it should be mala fide and 

• secondly, bad intention should also be 
there. So far we have got only the 
word ‘slander’. The Chief Minister is 
reported to have said that some hon. 
Members here slandered the State 

' Government. But there is one thing 
that the Committee will have to con
sider, if it is entrusted to them, viz., 
even if the dictionary says that the 
word ‘slander’ means a false accusa
tion with mala fide or bad intention, 
whether really the Chief Minister had 
that intention or not. Simply the use 
of the words ‘the State Government 
has been slandered’, so far as the 
precedents show, would not amount to 
a breach of privilege.

Shri Mahanty (Dhenkanal): May I 
point out, Sir, that the hon. Deputy- 

. Speaker is the Chairman of the Privi
leges Committee and listening to him 
I am inclined to think that he is pre
judging the issue?

• Shri Nalb Pat: All points, whether 
they are .relevant or not, may be 

: raised in ‘.the Privileges Committee.

Mr. £peaker: There are three points 
he has "made. Firstly, there must be 
an authoritative statement. In a matter

• of libel or slander, whatever be the 
accusation made, it depends upon the 

‘ exact language that is used. If, 
instead of ‘slander*, I use some other 

'word, i.e., it is absolutely incorrect,
1 unsupported by any evidence and so 
' on, there would not be any accusation 
and there would not be any charge. 

' What exactly is the word that was 
used, other than what appears in the 
.newspapers, is one point which we 
have to consider.

Shri Hiren Mukerjee is a member of 
the Privileges Committee and he 
wanted to place before the House his

view. Therefore, naturally when the- 
hon. Deputy-Speaker, who is the 
Chairman of the Privileges Committee, 
got up, I allowed him an opportunity, 
so that at this stage I may try to get 
some information about the Rules. 
Hon. Members will see that if I give 
my consent, I will bring it up before 
the House so that the House itself 
might dispose of the matter or refer 
it to the Committee for its recom
mendation as to what ought to be done. 
These are the two courses. But before 
bringing it up here, under the Rules 
there is a provision to enable me to 
come to a conclusion about its admis
sibility. Prttna facie it may not be 
admissible. But if I have any doubt,
I may refer it to the Privileges Com
mittee to give me their advice so that 
I can act upon their advice and then 
give my consent or not.

At this stage it is not as if I have 
given my consent. I wanted to hear 
Shri Masani. Yesterday, I told him 
that he may have an interview or a 
discussion with the hon. Deputy- 
Speaker because I wanted to have an 
opinion under the rules, priliminary to 
giving my consent. Inasmuch as Shri 
Masani wanted to have it here, I 
wanted to have some more informa
tion as to what is the authenticity of 
the document on which we are basing 
it. The hon. Deputy-Speaker is doing 
nothing more than saying whether, 
here in the House or there in the Com
mittee, it is right to act upon a docu
ment or a message that is reported in 
the Press without having the original 
document.

As far as I have been able to under
stand, he has been reading from an 
authority to show that in the heat of 
the discussion some expressions are 
used. We are one on that matter. The 
hon. Member referred to the House of 
Commons practice and so on, and the 
Deputy-Speaker is saying something 
on that point. Let me hear him.

Shri Mahanty: May I say one word? 
With all humility I beg to sulxnit tint
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you cannot give your consent on thin 
air. Let us see the document. The

• hon. Home Minister is here. The hon. 
Deputy-Speaker is building up his case 
on certain documents which are not 
before us. Therefore, in order to get 
a proper appreciation of the subject 
matter, the hon. Home Minister may 
kindly be requested to lay that docu
ment on the Table at least now.

Sardar Hokam Singh: The hon. 
Member agrees that there is no docu
ment. Certainly, when I read it, I 
had the same sensitiveness and I had 
the same objection as Shri Masani has. 
I take strong objection to the word 
as it is used. But unless the context 
is there, how can we found any action 
on it? A word taken out from the 
context may mean quite a different 
thing. This is the objection that I am 
taking.

Dr. K. B. Menon: May I submit that 
no contradiction nor correction have 
been issued by the Kerala Chief 
Minister even after two days since the 
thing has been published?

Shri M. L. Dwivedi (Hamirpur): 
Besides, the word ‘slander’ has been 
used either by the Chief Minister of 
Kerala or by the papers which have 
published it. The word ‘slander’ has 
been used against some hon. Members 
of this House and therefore we are 
seized of it. Whether it has been used 
by the Chief Minister or by the news 
agency, we cannot say that the word 
‘slander’ has not been used. It has 
been used by some authority, some 
person or some source and therefore 
we are seized of the matter.

Shri Naushir Bharucha (East Khan- 
desh) rose—

Shri H. N. Mukerjee: On a point of 
order, Sir. (Interruption).

Mr. Speaker: This is only a preli
minary matter. We are not going into 
the merits.

Sardar Hokam Singh: Exactly; that 
-was what I was submitting. I am also
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not talking of merits. We might come 
to a different conclusion when we 
look into the merits. But, whether on 
this we can go into the merits, whether 
the material supplied to us is suffi
cient, whether any indictment can be 
made on the material that we have 
got—that is the point for consideration. 
That is what I am making out.

Lastly, there is another thing also 
and it has been brought to my notice 
just now. That is that on our own 
initiation, it has been decided that 
when a breach of privilege has been 
committed by an hon. Member of one 
House against some other House that 
matter would be referred to that 
House for action. Several legis
latures are passing resolutions accord
ing to that procedure.

An Hon. Member: Which other
House?

Sardar Hakam Singh: Therefore that 
also might be considered by you when 
you decide whether any action is 
necessary in this particular case.

Shri Frank Anthony (Nominated— 
Anglo-Indians): I want to make a sug
gestion on the preliminary point. My 
hon. friend here, I feel, is building 
something which must arise at a sub
sequent stage, i.e., at the stage after 
the matter has been considered by the 
Privileges Committee. The simple 
issue, as I see it, is whether on a 
report by an official press agency—a 
report which is palpably a gross viola
tion of the privilege of an hon. Mem
ber—anyone can say, “Oh! we have 
not got the official document which 
forms the basis of that report.” My 
respectful submission is that here is a 
Press report which is palpably a gross 
violation of the privilege of an hon. 
Member of this House. I submit that 
that is sufficient for you to give your 
consent to remit the matter to the 
House. Otherwise what will happen 
is that some person mala fide—he may 
be in an official position—may release 
or get some of his friends to release 
something through a Press agency. It
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is gronly in violation of my privilege 
as * Member. Then all that you will 
do is to remit the factum of this report 
to the Privileges Committee. The 
Privileges Committee will arraign the 
authors or co-authors of the report, 
will arraign the Press reporter and also 
the Chief Minister if they think that 
he gave this item of news. That is 
the simple issue at this stage.

Shri Naushir Bharucha: Sir, may I 
be permitted to say something?

Mr. Speaker: I have heard so many 
hon. Members. Hon. the Home Minis
ter.

The Minister of Home Affairs (Pandit 
G. B. Pant): Sir, I received a telegram 
from the Chief Minister of Kerala, I 
think, on the 21st morning or there
about. In that telegram he had refer
red to two matters. One of them was 
Shfi Asoka Mehta’s adjournment 
motion. I had requested him to send 
me his own reactions to what has been 
said here and let me have his views as 
directed by you on the incidents that 
had been quoted. That is one matter 
to which he referred in his telegram.
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I have received another telegram 
from the Chief Minister today about 
the telegram that he had sent me 
previously. I have brought that tele
gram too to the notice of the Speaker, 
as desired by him. He has stated, 
therein that there was never any 
intention of casting aspersions on any
body and so on.

Now, I am not in a position to say 
anything myself more than that. The 
telegram was really meant for you 
and I placed it before you. As regards 
the telegram I have received today, I 
have sent a copy of that too to you. 
So I will proceed in the manner that 
you may direct.

Acharya Kripalani (Sitamarhi): 
When the second telegram has come 
saying that the Chief Minister had no 
intention of casting any aspersions 
upon anybody, he presumably admits 
the first. As Shri Frank Anthony 
pointed out, whether it is the Chief 
Minister or the reporter or the news
paper, it is a fit matter to be placed 
before the Committee of Privileges, 
and it is for that Committee to get all 
relevant facts bearing upon the issue. 
We here are not them.

The other matter was Dr. K. B. 
Menon’s motion. There he referred to 
the report that, I think, had appeared 
in the meantime in the papers that he 
was presumably to make a statement. 
He asked me to request the Speaker 
not to accede to that request at this 
stage and to let the' State Government 
have the opportunity of stating what 
they had to say in this connection, so 
that the whole position may be before 
the House. I showed that telegram to 
the Speaker. I did not send it to 
anybody else. I have myself not pub
lished that telegram. So far as I am 
concerned, I did not like to do more 
than what I had been asked to do. I 
received the telegram. I was request
ed to bring it to the notice of the 
Speaker, and I placed it before the 
Spaaker. That is what I did in con
nection with that telegram.

As regards what the learned 
Deputy-Speaker said giving the 
example of the House of Commons 
that in the heat of the moment 
words are used and those words have 
not the ordinary dictionary signi
ficance, may I humbly point out that 
that refers to words used in the heat 
of a discussion? It has no reference 
to words that are put on paper 
deliberately. The written word is 
quite different from the spoken word. 
We here in this House in our excite
ment use many words which may 
constitute slander, but they are . pot 
actually slander. I can understand 
that. But we are bound to mqlrf> a 
difference between spoken word and 
written word.

Shrtmati Sncheta Krtp*l*hl (ftW  
Delhi): May I make a submission?
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You *re the custodian of the honour of 
'thic House. From the statement of 
the hon. Home Minister, it appears 
that the telegram is with you. We 
would request you to take the House 
into confidence and let us have the 
contents of the telegram.

Shri M. R. Masani: May I just say 
a word before you give your decision? 
I think after the clarification given by 
the Home Minister, the position seems 
to be simpler. My own respectful 
submission to you would be to remit 
both the telegrams to the Committee 
of Privileges so that they can judge 
whether, in the first instance, con
tempt of the House was commited, and 
whether, in the second, the contempt 
has been purged by the appropriate 
party. I think it is for the Com
mittee to consider and report to us 
whether justice has been done and 
whether the contempt stands or is 
purged.

Shri Mohammed Imam (Chitaldrug): 
We want to see the contents of the 
telegram.

Shri Mahanty: We would like to 
have the contents of both the tele
grams. Those telegrams have been 
submitted to you.

Acharya Kripalani: If the whole
question goes to the Committee of 
Privileges, it is all right.

Dr. K. B. Menon: If they have re
pented . . .

Mr. Speaker: Order, order. I have 
heard him already. Hon. Members 
will kindly bear with me.

When this motion of privilege came, 
I wanted to thrash out the facts, as 
is normally done. As soon as it 
appepr^d in the papers and Shri
M. R. Masani brought it to my notice 
yesterday, I wanted to have it verified 
and find out the actual position instead 
of spending the t̂ me of the House 
here. Every hon. Member knows that 
if it is possible to get at the original,

Privilege
it must be got, to find out what the 
exact, words used are. The reason 
why I referred it to the hon. Deputy- 
Speaker was to have it investigated 
under rule 227. Rule 227 says:

“Notwithstanding anything con
tained in these rules”—

These rules relate to my bringing 
it up before the House, if I give my 
consent, for the House to decide 
whether it should be referred to the 
Committee of Privileges or should be 
disposed of by the House itself—

“the Speaker may refer any 
question of privilege to the Com
mittee of Privileges for examina
tion, investigation of report.”

So I have under rule 227 authority 
to refer the matter preliminarily to 
the Privileges Committee to thrash out 
the facts and get all the documents, 
if necessary, as in this case. The 
Committee can call for the documents 
and look into them. That is a pre
liminary examination before it is 
brought before the House. But Shri 
M. R. Masani appeared to be a little 
impatient. Of course, I do not object 
to it. If certain words are used, any 
hon. Member may become impatient.

But we could have asked them to get 
all the information. They could have 
got the information and examined it. 
This could have been easily done. I 
am asked to do now what they could 
have easily done.

I would like to know one thing from 
the hon. Minister. He did not give 
me a copy of the first telegram yester
day. He showed that portion which 
related to this. I was not concerned 
with all that had occurred earlier. 
I was particular to see that portion. 
Possibly he intended to show me the 
whole thing. But I confined myself 
only to that portion.

There is no meaning in going into 
this matter in this way now. 1 acted 
upon that telegram. It is proper
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and in the interests of natural justice 
that any person, against whom any 
action is contemplated, however big 
or small the action may be, should, 
irrespective of personalities, be given 
a hearing. Then we may come to 
any conclusion. Therefore, I thought 
it necessary and proper that the 
matter should first be investigated to 
ascertain facts, though I could under
stand the anxiety of Dr. K. B. Menon 
that notice was given long ago and I 
ought to have heard the party con
cerned and taken action immediately. 
So I allowed opportunity to the other 
side to place its facts. The House also 
was considerate and allowed it.

Now, I do not know what the hon. 
Minister is able to say concerning 
these documents. How could he ask 
me to place them before the House? 
If he is prepared to place them before 
the House, I have not the least objec
tion. I will look into it. But let 
nothing wrong be done. As this House 
is anxious that no wrong should be 
done to it, let no wrong be done to 
any other limb of the same federal 
structure of which all of us are parts. 
I would like the hon. Minister or any 
other hon. Member to satisfy mo 
about the action to be taken on the 
documents. I believe the hon. Home 
Minister who received that document, 
advisedly did not send the document 
to me because I find under the rules 
here relating to questions and other 
matters arising between a State and 
the Centre, there is a certain amount 
of confidence. Rule 41(2)(xx) relating 
to conditions of admissibility of ques
tions, says:

“it shall not ask for information 
regarding Cabinet discussions, or 
advice given to the President in 
relation to any matter in respect 
of which there is a constitutional, 
statutory or conventional obliga
tion not to disclose information.”

Again Rule 42 says:

‘In matters which are or have 
been the subject of correspondence
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between the Government of India 
and the Government of a State, 
no question shall be asked except 
as to matters of fact, and the 
answer shall be confined to a state
ment of fact."

Now the House wants to have a copy 
of the documents. I would like to 
know if the hon. Minister of Home 
Affairs is willing to place them on the 
Table.

Shri Raghanath Singh (Varanasi): 
It is not a question of the States and 
the Centre.

Mr. Speaker: The hon. Home Minis
ter is both a lawyer and the Home 
Minister. Let him answer.

Pandit G. B. Pant: As I said, I
placed the telegram that I received 
from the Kerala Chief Minister be
fore you.

Mr. Speaker: Which telegram? To
day’s?

Pandit G. B. Pant: No. Today’s tele
gram, I sent you a copy. Yesterday's, 
or the first one, I showed you the 
telegram myself, because I felt that 
there was some economy of time in 
placing it before you instead of send
ing you a copy. And I have so far 
not given any publicity to it except 
showing it to_ you, because I did not 
like to do so and to be a party myself 
for publishing the contents of this tele
gram.

I have received another telegram 
today from Shri Namboodripad, and 
so far as today’s telegram goes I have
sent, you a copy.

Mr. Speaker: I have got a copy; I 
will read it.

Pandit G. B. Pant: You have got a 
copy. In fact, the request to me in 
both these telegrams—in the first one 
was that I should approach you, as I 
said before, with a request that the 
Kerala Government must be allowed
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to have its say before these things 
were stated on the floor of this House; 
and today he has sent me this tele
gram and he says that his telegram 
to me was confidential, that it was 
meant only for the Speaker, that I had 
to bring it only to the notice of the 
Speaker.

An Hon. Member: After it had been 
published!

Pandit G. B. Pant: And he said . . .
Mr. Speaker: That “I never intended 

to publish this telegram". The hon. 
the Home Minister gave me the latter 
telegram wherein it is stated— I shall 
read out this telegram—“Refer my 
telegram dated 20th and the motion 
in Parliament for breach of privilege 
as reported in Press. I never intended 
to publish this telegram (which is the 
subject-matter). On the contrary, 
meant for your consumption only.”

We will assume that I write a letter 
to some friend and keep it on my 
table. And some other man steals it 
and publishes it. Am I responsible?
(Interruption). Hon. Members need 
not be in a hurry.

Shri M. L. Dwivedl: There must be 
some contradiction.

Mr. Speaker: I am only trying to 
clear up a legal issue whether a suit 
for defamation or anything would lie. 
He may keep it in his table. He may 
have many things in his mind. Are 
we charging him for breach of pri
vilege or contempt? Then he puts it 
in paper and sends it with all con
fidence. Therefore, between them, the 
hon. the Home Minister is not res
ponsible for having given it to the 
Press; that gentleman says, “I have 
written to you privately; some other 
man might have given it to the Press.” 
Are we to take advantage of it? I 
mean there is a point which has to be 
considered. I am only trying to ask 
the hon. the Home Minister if he can 
place it. But the hon. the Home Mi
nister evidently feels from this tele
gram that it was intended to be con
fidential and therefore he is not will
ing to place it.

Shri Banga (Tenali): It is not pro
per to embarrass the Home Minister 
in this matter.

Shri Bimal Ohose (Barrackpore): 
Already the Home Minister has stated 
that the Chief Minister of Kerala did 
not want to cast any reflection upon 
anybody. That is a clear statement 
and we are, therefore, seized of the 
matter.

Mr. Speaker: There are two things. 
One is, in the absence of any tele
gram, how far we can proceed upon 
the newspaper report. The other is, 
the previous telegram not having been 
placed, the latter telegram has been 
placed wherein he has stated that it 
is intended to be purely a confidential 
communication between himself and 
the Centre.

Shri Snrendranath Dwivedy: After 
maligning us publicly.

Mr. Speaker: Hon. Members will
kindly hear me. Therefore, the ques
tion is whether that can form the sub
ject-matter without the original being 
placed here—where it is a confidential 
communication, according to him.

Therefore, the only point is whether 
the Home Minister feels it is a con
fidential communication. Otherwise, 
let him place it here; I have no objec
tion.

Shri Frank Anthony: On this legal 
issue may I make a submission? I do 
not know whether you will follow 
the analogy of the courts; whether, 
merely because somebody, an official, 
claims that a document is privileged, 
you will allow him to claim privilege. 
I submit with the utmost of respect 
that you will not come down to the 
level of a magistrate. I am talking 
from recollection: even in the courts, 
if a privilege is claimed for a docu
ment, it does not oust the discretion of 
the magistrate. Here you are the 
Speaker of the supreme Legislature. 
Merely because—I say with respect— 
the Chief Minister of Kerala or the 
Home Minister of the Centre claims
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privilege, will you, merely because 
they claim it as an ipse dixit, accord 
privilege to the document?

My next submission is, we are not 
asking, we do not ask for the whole 
document to be disclosed. We only 
ask for the offending passage. How 
can they claim privilege for an offend
ing passage which does not purport to 
disclose any matter of public impor
tance? We only ask for that offend
ing passage.

Finally, the position is this. If some 
Member of this House bona fide criti-

to 
and 

to 
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has 

is 
is
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cises—and it is within his right 
criticise—the State Government, 
the State Chief Minister chooses 
write to the Prime Minister that 
man is a blackguard and he 
taken a bribe and that is why he 
saying so, etc., and that matter 
reported, what is the right of- a Mem
ber of this House? Haven’t I an 
absolute right if the matter is report
ed in the Press that I am a black
guard, that. I have taken a bribe, etc., 
&o<jl can’t you not only arraign the 
Press Reporter but the person from 
whom he got the statement?

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes): I just wanted 
to point out one thing. The fact is 
that the particular item is before the 
House. We cannot say that that por
tion is not before the House. I am 
not prepared to believe that the Home 
Minister of the Central Government 
went to see you in your private capa
city. He showed it to you as Speaker 
of this House.

Now, the whole question is, when 
some communication is there, you are 
seized of it. The thing is there. We 
cannot say it is not there. The whole 
telegram may not be there, but what 
you are concerned with, what the 
Home Minister is worried about, has 
been shown to you.

Mr. Speaker: I did not see the word 
“slander" {here. Hon. Members ought 
not to come to a conclusion from my

statement that the word is not there. 
I do not know. All that I qan sajr is 
that we were pressed for tinte. It was 
enough for me to took into that pas’'  
tion where he wanted to say that lie 
wanted an opportunity. Nothing more. 
It was open to the hon. the ttoape 
Minister, instead of having shown ty to 
me there, he could have easily tfnt 
it also. There is no difference.

Therefore, the only point that 
arises is, whether in the absence of 
the original document where it is said 
that the Chief Minister of Kerala 
stated that it is confidentially Witten 
to the Home Minister here, Wfcen 
somebody reports it to the Press, we 
can act upon it. Now, that is ope 
point.

Shri Surendranath Dwlvetfy: He
could have supplied it to you now. 
Only for consideration of time yester
day he could not give you.

Mr. Speaker: He is here in flesh and 
blood. I have heard all sides.

Shri C. K. Nair (Outer Delhi): The 
Home Minister said it was confidential 
to him and he was acting only as a 
post-office to carry the message to you. 
Now that it is in your hands it is 
the property of the House. It is high 
time for you to place it before the 
House.

Dr. K. B. Menon: One word more. 
Even before the Home Minister receiv
ed the telegram saying that this is 
confidential, I had asked for a copy 
of the telegram—for which I had a 
right, because I was slandered. There
fore, when I asked for that copy, it 
was not a confidential document, and 
it could not become a confidential 
document subsequently.

Mr. Speaker: The conduct of the 
Home Minister is not in question here.

Shri M. E. Mamni: Before you take 
a final decision,’ may I say a wordf



$075 Quegtton of 23 SEPTEMBER 1858 Re. Question of tendPrivilege Privilege
Two things hsive come out of the 

discussion here. One is that the 
&jco&I telegram was inspired by the 
notibe ih the newspapers About what 
tr&mqpired in the House—and I am 

^iat a salutary effect had already 
produced. The other fact is that 

‘the first telegram was not marked con
fidential: in fact, it was specifically 

"that it Should be showh to you, 
Ho‘ that you may be seized of the 
iterala Government’s point of view. 
Tile Second telegram, two days later 
after debate in the House' starts, 
rirtaking1' the first one confidential re
trospectively—does not make it a 
privileged document. The Home Mi
nister has very frankly said that he 
is in your hands and he has offered to 
carry out your ‘ decision. I request 
that you ask the Home Minister to 
produce a copy of the first telegram 
also and suggest that both the tele- 
grains may be referred to the Com
mittee of Privileges under the Chair
manship of our Deputy-Speaker for 
report to the House under Rule 226.

13 hrs.

Mr. Speaker: So far as the telegram 
that has been sent to me is concerned, 
that seems also to make a reference 
to the earlier one—“refer my telegram, 
dated twentieth”. This has been sent 
to me not in my private capacity, but 
as Speaker of the House.

Pandit G. B. Pant: I may submit
that the other one too that was shown 
to you not in your private capacity! 
Whatever I did in this connection, 
whenever I approached you, it was to 
convey to you the wishes of the Chief 
Minister of Kerala and I was the 
channel through wfiich he wanted his 
message to be conveyed to you. I 
have done that. That was my duty. I 
would not publish it myself because I 
was'commissioned with a certain duty 
which! I'have performed and which 
a)bne I was1 expected and desired to 
pierform. The'fest does not rest with 
•Jne. *' 1

Mr. Speaker: Let us be clear on this 
point. So far as this paper is con
cerned, it is public. It has come to 
me and I will read it The hon. the 
Home Minister, I thought, was only 
asked by the Chief Minister of Kerala 
to make a request to the Speaker in 
the House here to give him sufficient 
time to make his position clear. That 
was all that I understood of it. If it 
was intended to be given to 
me I would have accepted it.

Pandit G. 3. Pant: When I showed 
you the telegram I thought I had per
haps done the same thing which 
would have been achieved had I sent 
you a copy.

Mr. Speaker: Then I would have
brought it here. Whatever communi
cation is made to me will be the pro
perty of the House. Of course, it 
would not become public property 
until I bring it before the House. 
(Interruptions) I will read this tele
gram. This telegram cannot be under
stood, unless the other telegram is 
also before the House.

“Refer my telegram dated 
twentieth and the motion in 
Parliament for breach of privilege 
as reported in Press. I wish to 
mention that the telegram read as 
a whole brings out the main point 
pressed before you namely that 
you should persuade honourable 
Speaker not to permit discussion 
or explanation by Member with
out affording Kerala State oppor
tunity to state facts and present 
case. Telegram was purely pri
vate and confidential communica
tion urgently made in official 
confidence with a view to enable 
you to present Kerala point of 
view before honourable Speaker.”

It could be that he possibly asked 
the hon. the Home Minister to tell me 
without showing me the telegram. 
(Interruption) Unless an hon. Minis
ter relies upon a telegram and reads 
it out here I' cannbt make it the pro
perty of the House. It is open to him 
to say: ‘'Yes, Siir, I have received a



8077 Question oj ZS SEPTEMBER 1958
Privilege

[Mr. Speaker | 
telegram, (without quoting it). I 
want time to be granted to the Kerala 
State to answer.” I understood the 
position only that Way.

I am not competent to ask him, un
less he reads it out in the House, to 
place it before the House. May’s 
Parliamentary Practice is clear on 
this Point. “It has also been admitted 
that a document which has been cited 
ought to be laid on the Table of the 
House, if it can be done without 
injury to the public interest. A 
Minister who summarises a corres
pondence, but does not actually quote 
from it, is not bound to lay it on the 
Table of the House.”

It was open to him to have said: 
“I have received a telegram; I wish to 
place it on the Table of the House” 
in which case I would have called 
upon him to do so. If he quotes any 
particular portion, or otherwise gives 
information, I cannot ask him to lay 
it on the Table. If something is confi
dential, I would not like to go against 
the rules and break the confidence 
which the Chief Minister has reposed. 
Now there seems to be a way out of 
this.

The telegram proceeds—

“I never intended to publish 
this telegram. On the contrary 
meant for your consumption only. 
Moreover never intended cast 
aspersions or reflection on any 
Member of Parliament or his 
conduct or proceedings of House. 
Context makes clear my meaning 
that if State not allowed to pre
sent correct facts an one-sided 
version from a Member may 
appear as slander on Kerala Gov
ernment. Never meant to make 
imputation on Member but plead
ed that if Kerala Government’s 
case not before House impression 
would be damaging to my Gov
ernment. Pray explain position to 
honourable Speaker and my com
plete absence of intention to cast 
aspersion on Member or House.”

This is the copy of the telegram that 
has been received by me. It will be 
part of the proceedings. Unless you 
have the entire document you may 
not be able to come to a conclusion. 
So far as I am concerned, I do not 
think I am called upon to ask the hon. 
the Home Minister to plqce the docu
ment before the House. The hon. the 
Home Minister says it is intended to 
be a confidential document between 
them. In view of what he has said I 
believe hon. Members need not pur
sue this mater. Anyhow I leave it to 
the House. I have heard both sides. I 
reserve my decision on this matter.

Shri Dasappa (Bangalore): May I 
submit one thing? In view of the 
fact that the hon. the Home Minister 
is willing to be guided by yourself, 
and in view of the fact that the tele
gram that you have read, refers to an 
earlier telegram, it is perfectly open 
to you to call upon the hon. the Home 
Minister to give you a copy of it, and 
that I think is the only thing which 
will make sense out of the whole 
correspondence. Otherwise, we will 
know precious little of the whole 
thing.

Mr. Speaker: Inasmuch as this tele
gram cannot by itself be understood, 
without the aid of the other telegram, 
I request the hon. the Home Minister 
to place it on the Table of the House 
Then I will consider as to what is to 
be done.

Sardar Hukam Singh: Now that the 
Chief Minister has said in his second 
telegram that it was a confidential 
document and the newspapers have 
published it, is there not a case sepa
rately—it has not been raised by Shri 
Masani—against the newspapers that 
have published it?

Pandit G. B. Pant: May I sub
mit that the Chief Minister says in his 
telegram that his communication to me 
was confidential and that it was not 
meant to be published and that be 
himself had not given any publicity to 
the contents of this telegram.

Re. Question o / 807#
Privilege
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Acharjra Kripelani: Did he say it
confidential in the first telegram?

Pandit O. B. P u t: The first telegram 
contained only his request about the 
matter to which I have already refer
red, about Mr. Menon’s and Mi. Asoka 
Mehta’s Adjournment Motion. So far 
as the first part of the Adjournment 
Motion was concerned, that was not 
really an issue yesterday, but we are 
concerned with the other part. The 
request of the Chief Minister was that 
it was desirable and he thought that 
he should have an opportunity of 
having his say along with what Mr. 
Menon had said in this connection so 
far, and that Mr. Menon might be 
persuaded not to pursue it with an 
explanation at this stage. That was 
what he said especially about this par
ticular thing. There is also reference 
to the other adjournment moUon. It

• was, in fact, in connection with that 
motion, under your direction*, I had 
written to him to let me nave the 
relevant material. So far as that pail 
goes, that is not relevant at a’.l. When 
a person sends a telegram like that, he 
might not take particular care about 
every word that he writes. Now, it is 
an official document as stated by him. 
I am at your disposal. Whatever you 
ask me, I will do.

Some Hon. Members: He has asked

Pandit G. B. Pant: Of course, I have 
to do. But, I would say that in a 
matter of this type, it is worth con
sidering whether in view of the state
ment of the Chief Minister, it is really 
necessary to pursue this matter fur
ther; even if it be, whether it will be 
proper for you to ask me to place the 
telegram on the Table; aven if you 
think that something has to be placed 
r>n the Table whether the whole of ths 
telegram is to be placed on the Table 
or whether only such part as may b? 
relevant to the discussion. All the."*-? 
are matters for consideration. I should 
like you to give further thought to 
this, because, everything that is done 
in this House serves as a precedent for

the future. The conventions that we 
build are not only for today or tomor
row, not in respect of any particular 
Government, but also in respect of all 
that might happen hereafter, whether 
in this Parliament or in the State 
legislatures or in connection with the 
relationship between the States and 
the Centre. So, I would request you 
to give further thought to the matter 
before reaching any final decision 
today, because, it is, in my humble 
submission, an important matter that 
deserves consideration. Hf.'>'e is a 
Chief Minister saying that it is a con
fidential document. 1 would have °aid 
that I would not place it on the Table 
of the House and claim privilege my
self. But, in view of the interest that 
the matter has aroused in Parliament, 
I feel I would not be justified in say
ing so myself or witnholding it 
because when there is so much interest 
in Parliament, I would not be a party 
myself for withholding a tlmi» against 
the wishes of the Parliament and the 
Speaker. But, I would appeal to the 
House and also the Speiker to take 
into account the fact that the Chief 
Minister has said that it was a confi
dential telegram that he had sent to 
me and he has repeated rb;it he had 
no intention of doing anything that 
would amount to aspersion on any 
Member of this House. So, the least 
that I think is advisable is that you 
may give further thought to this 
matter. Of course, T sha l submit to 
any directions that you give to me 
now or hereafter.

Shri M. R, Masani: I for one would
be quite satisfied if the offending por
tion of the telegram is made available 
to you so that both of tuera can be 
referred to the Privileges Committee 
to consider (a) whether there was 
contempt and (b) whether *he con
tempt is purged by the kind of 
apology submitted by the Chief Min
ister.

Mr. Speaker: The Law Minister. 

Several Hon. Members rose—
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Mr. SMP Order, order. All the 
five ^unarecf Members cannot go on 
£%>eafcinB on this matter. '

Xhe Minister of Law (Shri A. K.
Seft): tyr.' Speaker, I" feel it my duty 
to iffter you such assistance as 1 may, 
as you have called upon me to do so.

This is a matter 0f great conse
quence. I may submit respectfully 
tĵ at in a matter of this nature, I am 
Stjre, the House will not be carried 
away by sentiment or passion. After 
all, the dignity and privileges of the 
Souse are not built on slender rocks 
but on solid foundations which are 
"built by mature deliberation and care
ful safeguarding of those rights which 
you want to preserve. A light dealing 
with' the matter would not help in 
building the solid foundations on 
which you desire these things to be 
t>uilt.

The presumption relating to official
communications is that they are prima
facie confidential.*1

Shri fUgbunath Singh: Is it a code 
telegram or an ordinary telegram we 
•wan* to know.

Shri A. K. Sen: I am not dealing
with the court, because I will not deal 
with the argument of privileges 8nd 
the power of the court to deal with 
privileges that was raised by Shri 
Frank Anthony. The hon. Member 
will please be good enough to bear 
with me because I am trying to be as 
objective as possible. It is not a ques
tion of party or group, but it is a 
-question of the privilege and dignity 
of the whole House. Therefore, I 
would really request hon. Members to 
!>e objective and dispassionate.

As I was saying, it will be impos
sible to transact official bu^nesfc if 
■communications between the Chief 
■Ministers of States with the Home Min- 
-istry or the Prime Minister or the 
President are subjected to scrutiny on 
the barest of allegation or on its being 
reported, assuming correctly, in ths 
papers. Tfiey art; prima facie confi
dential and unless there is evidence

SoHj Rc. Question ofPrivilege
before you to show aliunde that these 
communications were mieant io ~ be 
communicated to you qrua Speaker, 
these communications should not be 
forced to be broqgfct op tty! of 
the House. J am not saying this 
because it is now a qu#t}on ,-ot 
Kerala Government; 1 am saying this 
for the purpose of preserving the BoUd 
and stable relationship between the 
Centre and the States tjiat these com
munications in the absence of evidence 
that they were meant to be communi
cated to you qw  Speaker, should 
not be on the bare allegation that ihey 
migjtt be so, brought on the Tiible of 
the House. For, it might prejudice 
the future open discussion on com
munications between the Centre and 
the States. I have no reason to doubt 
and I do not think any evidence has 
been offered to the contrary to rebut 
the contention in the latest telegram 
of the Chief Minister namely that he 
did not intend it to be communicated- 
to any one else. There is no evidence 
before you to rebut that allegation,
I humbly submit that the dignity of 
the House will be best served if you 
accept that statement as it is without 
trying to question it. I, therefore, 
submit, that in view of the latest tele
gram of the Chief Minister—this 
matter which is raised certainly in 
the best spirit, for the purpose of ex
pressing that zealous vigilance which 
alone preserves the dignity of this 
House should not be pursued further.
I should request the hon. Member 
Shri M. R. Masani not to press for a 
decision............

Some Hon. Members: No, no.
Shri A. K. Sen: I would request

you to accept that request after the 
telegram of Shri Nambudiripad.

Mr. Speaker: I will treat this
matter as closed and now I will
proceed............

Shri Nath Pai: When shall we 
know your ruling, Sir? Before the 
end of this session?

Mr. Speaker: I shall try.
Shri Nanahir Bharncha: What is {be 

position, fer? Will the dociiinent be 
placed on ’the Table or not?
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Mr. Speaker: I will consider that 

mutter.

Ackarya Kripalani: You, Sir, said
that the second telegram cannot be 
understood unleea the first telegram 
is 2p9>im to you and you did ask the 
Horpe Minister to give it to you. As 
•far as the Law Minister is concerned, 
if every communique from the State 
Government to the Central Govern
ment is of a secret nature, then, there 
was no need for the Chief Minister to 
send another telegram asking it to be 
considered as secret.

jpr. Speaker: In view of what Shri 
M. R. Masani and other hon. Members 
wanted, i asked the hon. Home Minis
ter to place it on the Table of the 
House. Exception is being taken to 
this. Also I had my own doubts as 
to whether this official correspondence 
bfetweep a State and the Centre can 
be brought up and there is no confi
dence so far as that matter is concern
ed. The Law Minister has also spoken 
on this matter. I will consider. 
Merely because I express a view, a 
document may not be placed here. It 
is open to an hon. Minister to say, 
“No, no, I am not going to place it for 
this reason.” He may claim privilege 
or confidence or various other things. 
I cannot immediately come to a con
clusion. I will take time to consider 
this matter.

Shri M. R. Masani: May I take it 
that you will convey your decision 
to the House later on?

Mr. Speaker: Certainly.
Acharya Kripalani: Will you also 

consider that this matter has got to 
be referred to the Privileges Com
mittee, whether it is the Chief Minis
ter or the press or anybody else?

Mr. Speaker: Of course. That is
what has been all along argued in this 
House. I am not going to make a 
difference, but I cannot commit that 
I am going to do one way or the 
other.

1S.S9 fan.
CLARIFICATION OF REPLIES

GIVEN TO SUPPLEMENTAKIES
ON* STARRED QUESTIONS NOS.
41, 54, 55 AND 62.
The Deputy Minister of Irrigation 

and Power (Shri Hathi): On behalf 
of Shri Haj^ ^ohanagped Ibrahim, I 
make the following statement.

In reply to the supplementary 
questions by Dr. Ram Stifthag Singh 
on Starred Question Nos. 41, 54, 55 
and 62 answered on the 12th August,
1958, I had informed the House that 
the London cpnference had been post
poned because India wanted time to 
consider the question.

This reply was given as I thought 
that the hon. Member desired to know 
the reason for adjournment of the 
London conference after presentation 
of the alternative plan by represen
tative of Pakistan. It appears, how
ever, that the hon. Member desired to 
know why the commencement of the 
meeting at London had been suddenly 
postponed. The position in this regard 
is that the London conference was 
expected to commence towards the 
later part of June, 1958. Actually it 
commenced from the 7th July, 1958. 
The postponement was made at 
Pakistan’s request.

13-23 hrs.
DEMANDS* FOR SUPPLEMENTARY 

GRANTS, 1958-59
Mr. Speaker: The House will now 

take up the Supplementary Demands 
for Grants in respect of the Budget 
(General) for 1958-59. As the House 
is aware, 4 hours have been allotted 
for discussion and voting on these 
Demands.

Demand No. 3 
Salt

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 4,000 be granted to
•Moved with the recommendation of the President.
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the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st March, 1959, in respect 
of ‘Salt’.”

Demand No. 128

C a p it a l  O u t l a y  o r  th e  M in is t r y  o r  
S tee l , M i n i s  a n d  F u e l

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 4,90,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year 
ending the 31st day of March,
1959, in respect of ‘Capital Out
lay of the Ministry of Steel, 
Mines and Fuel’.”

Demand No. 130.

C a p ita l O u t la y  o n  R o a d s  

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 52,08,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year 
ending the 31st day of March,
1959, in respect of ‘Capital Outlay 
on Roads’."

May I know how we should appor
tion the time between the various 
Demands?

Shri Narayanankutty Menon
(Mukandapuram): Regarding the
Fuel Ministry’s Demand, that covers 
the major portion.

Mr. Speaker: How long does he 
want?

Shri Narayanankutty Menon:
About three hours for that, because 
that is the major Demand.

Mr. Speaker: Any other sugges
tion?

Shri A. C. Gobs (Barasat): I think, 
there are two items of new services. 
Those two items should get more time. 
Other matters are more or less of *  
routine nature.

Mr. Speaker: Is fuel also of
routine nature?

Shri A. C. Guha: I think those two 
items—oil and salt—may get some
thing more than two hours. In fact, 
most of the discussion will be on those 
two items.

Mr. Speaker: How long is the hon. 
Minister likely to take?

The Minister of Revenue and CiVil 
Expenditure (Dr. B. Gopala Reddi):
It depends on the criticism that is 
going to be made.

Mr. Speaker: Shall we start with 
fuel?

Ch. Ranbir Singh (Rohtak): All the 
items may be discussed together.

Mr. Speaker: Very good. Let us
see how long we take. All the items 
will be discussed together. Hon.
Members will not have a second 
opportunity to speak. At the end, the 
hon. Ministers, whoever want to 
reply, may also participate in the 
discussion.

Any cut motions? None.

Shri Narayanankutty Menon.

Dr. B. Gopala Reddi: Before the 
Member begins, I want to make a 
statement.

Before the discussion on the Supple
mentary Demands for Grants com
mences I would, with your permission  ̂
Sir, like to correct a mistake which 
has crept in the Supplementary 
Demands presented to Parliament on 
the 5th September, 1958. In the
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second sentence of the explanatory 
foot-note to Demand No. 128—Capital 
Outlay of the Ministry' of Steel, Mines 
and Fuel—at page 12 of the Supple
mentary Demands for Grants pam
phlet it is stated that copies of the 
•agreement with he Burmah Oil Com
pany and Assam Oil Company were 
placed on the Table of both the 
Houses of Parliament in February 
last. Actually the copies of the 
Agreement were not placed on the 
"Table of the Houses, but were only 
sent to Parliament Library on the 
17th February, 1958. It is a printer’s 

■devil.

Mr. Speaker: So far as cut motions 
•are concerned does any hon. Member 
want any cut motion to be moved? I 
-do not think any hon. Members speci
fically want any cut motions to be 
moved.

I will give 15 to 20 minutes to hon. 
Members.

Shri Narayanankutty Menon: In
discussing these Supplementary 
Demands, I shall confine myself to 
that part of the Demands which seeks 
to allocate about Rs. 5 crores for the 
new oil company and also the oil 
refineries.

When this Demand comes today 
before the House, I will be failing in 
my duty if I do not refer to some of 
the splendid achievements of the Oil 
and Natural Gas Commission, 
•especially that which they have done 
•quite recently. Those achievements 
are to be taken in the background of 
about 28 years of search in India for 
•oil by different interests and com
panies, and the comparatively short 
period of work that the Oil and 
Natural Gas Commission has had as 
far as the exploration of oil is con
cerned.

The other day the hon. Minister of 
Mines and Oil announced in the 
House about certain finds that they 
liaye made in Cambay indicating that

there is very good prospect of oil 
being found there. Laffer on news
paper reports appeared to the effect 
that what had been found a few days 
back had been confirmed. Though 
according to later reports the press 
reports have been exaggerated, still 
there is every indication that we will 
be able to find oil in Cambay on a 
commercial scale.

Also, the work of the Oil and 
Natural Gas Commission at Jwala- 
mukhi has been greatly inspiring and 
satisfactory.

The news that we have struck oil 
on a commercial scale at Cambay, 
even though it is only a find of 
mineral oil, is having far-reaching 
revolutionary changes not only on 
our fuel consumption; our entire 
economy is being affected. As this 
House knows, for a long number of 
years we were depending upon some 
of the oil companies which were 
functioning in India for our necessi
ties of oil consumption. Not only that. 
Because we had to depend upon 
foreign oil companies for our require
ments of fuel in India, it had its im
plications on the price system; and 
from different angles also it had very 
serious implications upon our defence 
structure. Apart from the fact that 
during the Plan period the import of 
oil itself was draining a large amount 
of foreign exchange from this coun
try which was affecting us very 
adversely, it had greater implications 
on our economy. Therefore now 
when we find that in the near future 
we have the prospect of oil being 
drilled on a commercial scale, it is 
time for the whole House and the 
whole nation to rejoice over this find. 
Certainly, those who are responsible 
for doing this hazardous task both at 
Jwalamukhi and at Cambay deserve 
congratulations and good wishes 
from all sides of the House.

Coming to the specific Demand, the 
establishment of Oil India (Private) 
Limited and also Indian Refineries 
Limited is also a historic occasion 
because it is for the first time that we
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r« having an Indian company at 
least in name . Even though the 
agreement between the Assam Oil Co., 
and the Government of India which 
led to the formation of the rupee oil 
c o m p a n y  has been the subject matter 
of very sprious discussion in this 
House before, this is the proper 
occasion to reflect back on some of 
the terms of the agreement and how 
the terms are working today, since we 
are voting on the Demands for the 
establishment of these companies.

In regard to the refineries parti
cularly, because of the policy of the 
Government of India in 1950 and 1951 
on the basis that no oil was to be 
found in India in the conceivable 
future, and relying upon the foreign 
oil companies, certain concessions 
were granted to the refineries being 
established. As a result, in the tran
sition period we find that without any 
logic or reason, without a mind to 
planning, without any foresight, the 
Government decided to have two 
refineries established at Bombay and 
also one at Vizagapatam. Later on 
we struck oil and we have sought to 
have a refinery somewhere near 
Naharkatiya. Now we find at Cam
bay we have struck oil and there is 
prospect of more oil being found 
there. Fate had been very much 
helpful as far as Government were 
concerned, and as far as we were coh- 
cemed. The two refineries with the 
maximum gallonage being located at 
Bombay, we shall have to thank God 
for the fact that oil has been struck 
at Cambay somewhere in the near 
vicinity, so that heavy transportation 
costs on the future oil being carried 
to the big refineries at Bombay have 
been Avoided. But if oil is to be 
struck at other regions, what" will be 
our conception in regard to the'loca
tion of the refinel*ies? Now, Govern
ment have taken a decision, as far as 
the thdian refineries ate concerned. 
iVe hive a ^finery in Assam, a com- 
p&rlitively striall refinery; we have 
ifeo i  big refinery at I&rkuni. When 
these decisions have been taken to

set tip refineries, certain anomalies 
crop up.

The total quantity of fuel, petrol 
and other pertoleum products which 
we could refine in this ctfontry, 
assuming for the time bfeing th<? we 
would be able to strike oil in the 
counfry, the total quantity of fuel 
that would be required in the near 
future for our consumption, and the 
types of fuel that would be needed, 
etc. were rarely taken into considera
tion early in 1950. Therefore, we are- 
running into troubles now, because 
the refineries are now functioning In 
such a way that we are over-produc
ing motor gasolene. After getting 
crude oil from the foreign countries 
at a higher rate, when motor gaso
lene is overproduced, we shall have 
to sell it in the nearest market; and 
only the other day, the Minister of 
Mines and Oil had agreed that some
how we would have to take the risk 
of getting a lower price. At the 
same time, in spite of the fact that 
three refineries are functioning and 
there is a fourth one in Assam, and 
with the prospect of two more refine
ries coming in, one at Assam and the 
other at Barauni, we are importing 
today a large amount of kerosene oil 
at the expense of so much of foreign 
exchange. That shows that we have 
no plan at all, as far as the bigger 
refineries, namely the one at Bombay 
and the one at Visakhapatnam are 
concerned, to get more kerosene oil 
so that our internal market could be 
stabilised and instead of overpro
ducing motor gasolene, we could get 
the kerosene oil that is required.

I am pointing this out not for criti
cising that Government did it deli
berately, but only to show the lack o f 
foresight that Government displayed 
in granting big concessions to the oil 
companies in 1950, without having 
any idea of the future prospecting of 
oil in India and also without taking 
ihto consideration the types of fjkel 
that India wbuld require almost f ir  
abotit ten years to come or the ques
tion of putting in a clause that the



gOOI Demands jar 23 SEPTEMBER 1958 Supplementary Grants 8092
1958-59

refineries will be producing such 
of fiiel to viill be required for 

our internal consumption. At least 
ill tile future, when Hopes are before 
US ttiit our own oil is being struck, 
ah4 wfien we are having new refine - 

tHe Government of India should 
h^r iri mind that the type of the 
refineries that we are going to estab
lish at Assam and in Barauni will be 
such that they will be channelised to 
pf&fuce that type of fuel which 
India requires, and will not be with
out any type of plan as is the case in 
regard to the Bombay refinery.

Again, I am pointing this out not 
because I have any allegation that 
Government had done it deliberately 
but because of the following reason. 
During the earlier days, Government 
had to rely upon the technical reports 
of those people who themselves were 
not interested in balancing the fuel 
consumption in the country and in 
producing the fuel in this country. 
Even today, when three refineries are 
functioning in full steam, they are 
laughing at us that in spite of the 
fact that we are overproducing all 
these things, our foreign exchange is 
being drained, and we have no kero
sene to sell, because kerosene is still 
to be imported from either the 
Persian Gulf refineries or the Abadan 
refineries. This sort of thing has 
happened because the technical re
ports at that time were prepared by 
those who were interested not in pro
ducing the tpye of fuel that we would 
require but in producing certain types 
of.fuel with which we shall not be 
able to face these oil companies in 
competition.

Therefore, I would urge that we 
must have an independent thinking 
over this matter, and there should be 
a certain plan of production, location, 
anil al*6 the capacity of the two refin
eries that we are going to establish 
bofK at Barauni and at Naharkatiya.

Cobiing to the formation of the 
eotftjMmy itsfelf, ohe important thing 
that I have to point out is that in the

explanatory memorandum to the 
Supplementary Demands for Grants, 
we have not been given the material 
or the basis on which the valuation of 
the Assam Oil Co. assets has been 
made. Even though we have got only 
33 1 /3 per cent share in the company, 
which is an Indian limited company, 
yet, to the extent that the valuation 
varies this side or that side, our own 
33 1/3 per cent shares are affected. 
Therefore, this House is entitled to 
know the basis of valuation of the 
assets of the Assam Oil Co. In any 
other type of company functioning in 
India today, this question would not 
have arisen, because most of the com
panies functioning here are subject at 
least to audit by Indian auditors; and 
their accounts are known. But the 
oil companies have got a peculiar way 
of writing their accounts. And when 
they say that their accounts have been 
submitted to proper authorities, they 
mean that a type of profit and loss- 
account has been submitted. It is not 
only that; the other danger is that 
this compulsory submission of yearly 
accounts of the oil companies started, 
if I remember aright, about the year 
1956. Nobody in India knows today 
the total amount of capital that these 
oil compenies have got here and have 
brought here. Nobody knows the 
actual valuation of the machinery and 
also the storage depots that they have 
got in India today.

It has been very clear to us that 
immediately after the war, in 1949, 
the oil companies in their own classi
cal way, started a new type of 
accounting system, which is called 
the appreciating accounting system. 
In any other company, when a piece 
of machinery is installed, we find that 
there is a depreciating account as far 
as the machinery is concerned. But in 
the case of the oil companies, there is 
an appreciating accounting system for 
their machinery for years to come. If 
the Assam Oil Co. brought a ‘cat 
cracker' and installed it in 1945 at a 
cost of 10,000 sterling, the cost goes 
on increasiHg to Rs. 15,000 the next 
year. That is how they had an appre-



Demandt for 23 SEPTEMBER 1958 Supplementary Grants 8094
HUSSi-S»

[Shri N aray anankutty Men on] 
dating account. In 1949, the oil com
panies in India started an appreciat
ing accounting system, and the valua
tion of the stock and assets of the 
Assam Oil Co. in India which we 
were valuing was based on this 
appreciating accounting system. I 
would like to know whether we have 
taken into consideration, that is, our 
own accountants who are responsible 
for the valuation—I find that a joint 
committee valued all this—have 
taken into consideration this sort of 
appreciating accounting system or 
whether the valuation has been made 
solely giving credit to the account 
books of the company. It is quite a 
legitimate question that I ask of the 
Minister concerned. What was the 
basic approach that was adopted in 
dealing with this question of valua
tion? Since the secrets of the accounts 
shown in the account books of the 
company are known not in Calcutta 
or in Bombay or anywhere else in 
India, but only in London and New 
York, surely we shall be paying a 
very high price so far as the valuation 
of these assets is concerned. There
fore, I appeal to the hon. Minister to 
tell us the basis of the valuation, and 
whether at least he is satisfied that 
we are paying for the asests of the 
oil company not an unreasonable 
price but only that price which we 
would have given them after giving 
depreciation for their assets and their 
machinery.

The last point that I would like to 
know is this. A decision has been 
taken, as shown in the explanatory 
memorandum, to set up two refine
ries. One of these refineries is to be 
at Naharkatiya with a capacity of 
O'75 million tons. There are sup
pressed reports that the hon. Minister 
was negotiating with the Rumanian 
Government for the supply of 
machinery for this refinery. At this 
point, we would like to know from 
him what according to him is the 
prospect of the establishment of that 
refinery, and the possible date by 
which it would be established.

My second point is regarding the 
Barauni refinery. Both this House 
as well as the public have been left 
in the lurch as far as the finances for 
these refineries are concerned, as far 
as the machinery of these refineries is 
concerned, and also regarding the 
possible date by which we shall be 
able to establish these refineries. The 
reason for my pointTng this out is 
this. At present, search for oil is 
going on at Naharkatiya, in the Indo- 
Gangetic basin at Jwalamukhi and at 
Cambay. If surprisingly enough we 
get oil, we should not be left without 
refineries to refine this oil, and the Oil 
and Natural Gas Commission should 
not be asked to hold on till we get 
our own refineries.

Then, there is.a sort of confusion 
which is created by the declaration 
made by Government that the
Barauni refinery also will be in the 
public sector, without pointing out
where the finances are going to come 
from, because there is already ground 
for a lot of speculations to come.

Recently, there have been some
allegations in the Press that the 
Burmah Oil Company has again
approached Government with the 
request that they may be allowed to 
run the refinery at Barauni. Obvious
ly, it means that there is some sort ol 
hesitation on the part of Government 
to have the Barauni refinery in th« 
public sector. I would request the 
hon. Minister to clear away the doubl 
in the public mind and to state thal 
the Barauni refinery will be definite
ly in the public sector. I would re
quest him to say whether he has 
taken any contrary steps to find out t 
suitable machinery and the financia. 
assistance as far as the refinery at 
Barauni is concerned.

In conclusion, I only want to refer 
to the work of the Oil and Natural 
Gas Commission. In spite of Govern
ment being satisfied with the work of" 
the Commission, how is it that Gov
ernment is following different policies 
in different aspects? In Naharkatiya
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we were having a system of combina
tion with the Burmah Oil Co., for 
Aiding oil. In the Indo Gangetic 
area, we are entering ' into an agree
ment with the Standard Vacuum Oil 
Co., —and it is now called the Indo- 
Stanvac project. In Jawalamukhi 
the Oil and Natural Gas Commission 
is having a search lor oil with foreign 
assistance and it has come now to an 
Almost successful conclusion. In

- Cambay, again, the O. N. G. is look
ing out for oil itself and we have 
heard how they have been suc
cessful from a very early date. It is 
high time the Oil and Natural Gas 
Commission should make out a com
prehensive study of how the working 
of all these different systems is to be 
scrutinised by them.

If I am right, in the Indo-Stanvac 
project, in which we ourselves have 
sunk large amounts of money for 
exploration of oil, we have given 
extraordinary concessions to the
company, by leaving the whole tKmg 
out of the purview of income-tax, as 
the hon. Minister announced the
other day. How far have they been
able to find out oil there and what is 
the comparative cost of each fry well 
which they are finding in the Indo- 
Gangetic valley? I have seen certain 
reports that even after finishing 3 
wells, after spending Rs. 33 lakhs on 
each well—and Rs. 35} lakhs for one 
—the Indo-Stanvac project have fail
ed to And out oil there. It might"be a 
surprising thing for oil not being 
found because every well will not be 
wet; some well will also be dry as 
far as oil exploration is concerned. 
It is a notorious fact that both in the 
Middle East and the Far East the big 
companies regulate the production of 
oil and the finding of oil. If we entrust 
the finding of oil to a company whose 
interest, in having a control in the 
Indo-Stanvac project, is a very differ
ent interest, whose controlling inter
est is that of the Standard Vacuum 
Co., which runs against our national 
interests, they will not be looking for 
oil but they will be looking for not 
finding the oil. That is the difficulty. 
203 A LSD—&

It is high time that Government re
view the work of the Indo-Stanvac 
project, the Jawalamukhi project, and 
the Cambay project and the projects 
we are running with the disinterested 
type of help that we are getting.

I am not satisfied with the work in 
Naharkatia where we are looking for 
oil along with the Assam Oil Com
pany. We have not found enough oil; 
all the oil that was to be found has 
not been found out. The suspicion 
and doubts are there because in the 
International Press controlled by the 
big petroleum agency authorities 
statements are appearing that the 
interest of the oil monopolies in the 
world today in the work is not to find 
out oil but to cut short the produc
tion and to take away from the inter
national field any new oil that is 
being found. When authoritiative 
pronouncements are being made by 
those gentlemen sitting in London 
and Washington that their own Inter
ests are not to find oil but to cut Short 
production, how can we entrust to 
these people the projects for finding 
out oil? Their attempt and their 
interest will be not to find oil but to 
suppress the finding out oil. There
fore. we should take additional care 
in entrusting at least the exploration 
of oil to those oil companies who pub
licly declare that they do not want oil 
to be found here.

I will again make an earnest appeal 
to Government to remove from their 
minds that all the oil has to be decid
ed by the three big monopolists in 
the world. AH the oil need not be 
decided by these oil people. There 
are also many other interests in the 
international plane who are not 
interested as far as oil is concerned.

I am not for one moment discrimi
nating between American experts, 
British experts or experts of the 
Soviet Union and Rumania. If at all 
I am discriminating, I am discriminat
ing on this ground that the Soviet 
Union is not looking upon the Inter
national market to dispose of their
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surplus oiL They do not want India 
as a field lor selling their oil or 
petroleum products. Their interest 
is to find out oil here; and B they find 
out oil here they are not affected. 
Similarly, the Rumanian Government 
is not coming out in the international 
market to sell their oiL They do not 
want to have a monopoly of this. 
Therefore, when they are substan
tially helping us, they give their honest 
help, they give their bona fide help 
and their attempt will be to find out 
oil. Similarly, when the help comes 
from the other side, from those who 
publicly declare their interest is not 
to find oil, that will not be bona flde 
help. We can look at that help with 
suspicion. The hon. Minister will 
see and differentiate between the 
type of work that we are doing as far 
as the Oil and Natural Gas Commis
sion is concerned with the help of 
certain foreign people and also the 
other projects and formulate a policy 
in future that as far as our oil Is con
cerned, it will be exclusively in our 
own grip, a State enterprise, what
ever there is, that we will have to Tun 
and whatever financial difficulties that 
we have to face we will have to face. 
Nobody will accuse the hon. Minister 
that it has been delayed because of 
finance. If it has to be delayed for 
two years to come, we will not be 
surrendering our rights for 20 years 
in future. It is better to delay for two 
years than surrender our rights for ̂ 20 
years as we have done in 1990 when 
we entered into contracts so far as the 
three refineries are concerned. I 
hope and earnestly desire that the 
whole question of oil will be left to 
the O. N. G. Commission in future 
and that there shall not be any com
promise On thia question that either 
the exploration or drilling or refining 
or even the question of marketing 
will be shared with any other interest.
I pointed this out the other ttey when 
the hon. Minister mentioned that 
there is no proposal to take up the 
distributing machinery.

to the Oil Companies' armoury, 
production, refinery, pipe iw  «nd

distribution are equally po'werftd 
weapons and distribution is the aaoirt 
powerful weapon with which they an  
beating us today. When we form ear 
awn company, it should be within oar 
power, not only to have these refiner- 
ies and to control production, bat m 
skeleton distributing system <honH 
form part and parcel of the prospne-  
tus of the company. In the near 
future, as soon as possible, we should 
be able to build up a distributing 
machinery so that we need not nan- 
tionalise the Junk that is there in the 
India of today of the three oil com
panies today. If anybody makes • 
demand to nationalise the distritatiog 
machinery, certainly, I do not think 
he is making a reasonable demand 
because the junk they have built up 
is there. Let them take it with 
them. We will build our own paral
lel system. When we have got oar 
refineries in Naharkatia and Banrani 
our own distributing machinery 
should be there; and it is certain that 
within 5 or 10 years we will be able 
to complete our own distributing 
machinery throughout India and by 
that process we will be able to meet 
this. I hope the hon. Minister will 
take particular care as far as the dis
tributing machinery is also concerned 
because the distributing machinery is 
as important as exploration, refinojr 
and also marketing.

Mr. Speaker: Shri Bharucha- . .

ShrL Nanshir Bharacha (East
Khandsh): Mr. Speaker, Sir, this 
House is asked to vote.......

Mr. Speaker: Before the him.
Member proceeds further, I would 
like to know who are all the hen. 
Members who are likely to partici
pate in this debate and refer to oO ta 
particular.

Some Hon. Members rose—

Mr. Speaker: There are four. Does 
the hon. Minister want me to call 
after Mr. BharuehaX
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,lh t Mtataer at Mines and Oil 
<0farl K. D. Malaviya): If you so
desire, Sir, 1 would like to speak after 
Mr. Bharucha.

Mr. Speaker: I have no objection; 
but other hon. Members also want to 
speak on oiL

Shri K. D. Malaviya: As you wish, 
Sir.

Mr. Speaker: The hon. Minister
might like to hear other hon. Mem
bers also, and see if they have got 
some points which he would like to 
answer. Or, if he has some other work 
and wants to go now, he may inter* 
vene now; but he may not have an
other chance. He must decide.

Shri K. D. Malavlya: So far as I
am concerned, I am prepared to listen 
to the arguments that may be a d v a n c 
ed in the House. I thought that after 
listening to two or three speeches I 
will Btand up and explain the various 
aspects and the decisions; and, if ne
cessary, my colleague may proceed to 
answer other points. (Interruption).

Mr. Speaker: I am going to call as 
many hon. Members as possible. Shri 
Bharucha.

Shri Nanahir Bharucha: Sir. the 
House is asked to grant a demand to 
the extent of Rs. 3.9 crores for in
vestment in share capital of Oil (India) 
Limited.

18.51 hrs.

[Mb. D e p u ty -S p ia k x r  in the Chair]

As we are aware an agreement V>ae 
been executed and the assets of the 
old company are taken over at the 
valuation of Rs. 12 crores. The fact 
that such a company has been establi
shed must constitute a land-mark in 
the development of the oil resources 
of the country. Even though the 
objects are limited to the production 
of crude oil as well as transport of 
crude oil, still I think that this com
pany has a great future and will exert

a great influence in the economy of 
this country.

However, the formation of this 
company raises several issues and I 
once again find that it is rather un
fortunate that this House is not be
ing taken into the fullest confidence 
with regard to the very many matters 
which are material and germane and 
which the House should consider be
fore sanctioning an investment of this 
magnitude. I would like to ask the 
hon. Minister to consider, when he 
comes with a demand like this, that 
we are just shareholders or prospective 
shareholders and just aa a share
holder will ask for all Information 
about the prospects of the company, 
similarly, we are entitled to ask for 
all such information. In the first 
place, with regard to the valuation of 
assets, the previous speaker has 
already referred to it  I am sorry to 
say that the barest facts have not 
been given. Take the question of the 
cost structure of the price of crude 
oil for refine-1 o s. There is hardly 
anything except very vague reference 
in very general terms.

I shall presently come to the ques
tion of policy of disposal of the balance 
of crude oil after supply to the two 
proposed refineries. It is so vague. I 
see a statement of the hon. Minister 
in this booklet

Shri K. D. Malviya: Which Ministry 
are you referring to?

Shri Naushlr Bharucha: I am re
ferring to the Supplementary De
mands.

Shri K. D. Malavlya: Is he referring 
to the balance of crude oil?

Shri Natuhir Bharucha: It has been 
referred to here. Probably the hon. 
Minister has not gone through the 
whole of this. The first point is with 
regard to the valuation of assets. My 
hon. friend, the previous speaker, has 
correctly made a grievance of it,
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The hon. Minister only flays that the 
assets and the property of the Assam 
Oil Company which are to be taken 
over by the new company have been 
assessed by a committee consisting ot 
two representatives each of the Gov
ernment and the Assam Oil Com
pany and it is expected that the total 
value will be of the order of Rs. 12 
crores. I ask the hon. Minister whe
ther we are not to be told, when he 
asks for Rs. 12 crores, what these 
assets are, whether these assets are 
worth Rs. 12 crores or whether they 
are just old junk. No information has 
been given. In the first place, what 
are the principles followed with re
gard to the valuation? Secondly, we 
do not know what are the lands and 
buildings? There is not even a bare 
outline of the assets of the two com
panies we are taking over. How 
much of this is allotted for structural 
equipment and how was the structural 
equipment valued—the plant and 
machinery? We do not know whether 
there are pipelines and if so, what is 
the estimated value of these pipelines. 
We also do not know whether even 
goodwill had been taken into consider
ation. It is not that I am making a 
grievance against taking goodwill in
to consideration. I just want to know 
the various assets distinctly as any 
expert valuer would give us and then 
total all these things and say that 
these total Rs. 12 crores.

I am not saying that the Assam 
Oil Company must not be given its 
just due. I am prepared to say that 
it should be given its due. All I 
want to say is, we must have inform
ation. But there are just three lines 
from the hon. Minister to say that tĥ  
assets have been valued at P.s. 12 
crores; that does not satisfy us at all. 
We also would like to know what is 
the unexpired life of some of the 
assets. No information on this point 
has been given and he asks us to 
invest Rs. 4 crores in the particular 
venture.

I shall now come to the question 
of the cost structure ol crude oil that 
will be found and produced by theae 
companies and sold to the two refiner
ies. We have got absolutely no in
formation as to the formula to de
termine either the cost of the price. 
May I invite the attention of the bon. 
Minister to what he says in connect
ion with this matter and also about 
the profits. The oil produced by these 
companies will be sold to the two 
Government-owned refineries to be set 
up in Assam and Bihar at either the 
lowest price at which such crude oil 
can be secured from any alternative 
sources or the cost incurred by the 
company together with the reasonable 
commercial return, whichever is lees, 
such price being fixed by the company 
with the approval of the Government 
after examination of the cost structure. 
That is what he says. I ask this House 
whether anybody is any wiser by this 
vague statement. What we are told 
is what will be the price at which 
crude oil will be acquired by the re
fineries. That will be the price at 
which crude oil produced by these 
companies or price of oil which can 
be secured from any other alternative 
source. What is the meaning of that’  
We absolutely do not know. If it i; 
the price of imported crude oil, may 
I point out that the price of imported 
crude oil will be calculated on the 
basis of c.i.f. or landing cost or on the 
basis of cost of production plus freight. 
Let us appreciate this fact. When 
crude oil is produced, at the oil well 
it is very cheap. Actually the com
panies add to it a large share of the 
profit and quote the price inclusive of 
all ingredients, insurance freight, com
mission. interest, etc. Therefore, 
when this company tells us that it 
will sell oil to the refineries at the 
same price as that of the imported 
oil, that does not make us any wiser. 
That means you are going to pay more. 
You may say, “to the extent the com
pany makes a profit, to the extent of 
33 and 1|3 per cent, we being share
holders we will also make profits" 
But 66 and 2[3 per cent goes to them.
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Therefore, I ask: why this secrecy 
■boat the cost structure when you 
want to buy this oil which is your 
own. Nothing is said to us but we are 
asked to invest so many crores of 
rupees into this venture.

Secondly, it says that it will be sold 
at a price which will be the cost of 
production plus a reasonable profit. 
Cost means so many ingredients none 
of which is clear. Then, I do not 
know from what point of view the 
profit will be reasonable. From the 
consumer’s point of view ten per cent, 
may be reasonable but from the point 
of the view of the oil companies, it 
may be fifty per cent. So, when 
you say that it will be the cost of 
production plus reasonable profit, that 
also has no meaning.

I should like to know whether the 
hon. Minister has considered this 
question, or whether he is just trying 
to withhold information. I do not 
even mind withholding information 
from the House if he is clear in his 
own mind. What I am worried about 
is that because he is not clear in his 
mind, advantage might be taken by the 
oil companies. I may repeat I do 
not grudge the oil companies their 
reasonable dues; I do not grudge the 
oil companies a little more profit be
cause oil prospecting is a highly spec
ulative business. But surely when you 
ask the House to invest four crores, 
the House is entitled to ask for this 
information because on the cost of 
production and the cost of the com
pany, the fate of these refineries will 
depend and also the ultimate cost of 
kerosene oil which you will distribute 
to the consumer. There is absolutely 
no mention as to what the formula 
for determining the cost would be. 1 
would like the hon. Minister to clear 
up this point.

Coming to the question of the de
termination of the cost incurred by 
the company, it says that the quantum

of such cost shall be mutually agreed 
between the Government of India and 
the company. One does not know 
what the quantum is or what the cost 
is. The disposal of crude oil pro
duced by the company otherwise than 
by sale to the refineries shall be sub
ject to the approval of the Govern
ment. The price of crude oil for sale 
by the company other than to the 
refineries will be an economic price 
and will be fixed by the company 
with the approval of the Government. 
Again, here nobody knows what will 
be the balance to be disposed of after 
supplying to the two refineries. He 
says that it will be an economic, price 
which means absolutely nothing, be
cause an economic price is always in 
relation to certain set of facts and 
figures and we do not know any of 
these things. Therefore, all that we 
are asked to do is to invest blindly 
I am not saying that we shall not 
invest, because even blind investment 
in a concern like this will be profit
able; but the House is entitled to know 
all these major details, because on 
that depends the return of any of the 
oil companies and also the ultimate 
price at which the consumer will 
get his petroleum products.
14 hrs.

Then we come to the question of 
distribution policy. I do not know 
why the Government is fighting shy 
of laying down some distribution 
policy. May I tell this House, Sir, 
that in the very illuminating report 
which the Estimates Commitee made— 
their Twenty-second Report—on the 
Ministry of Steel, Mines and Fuel, 
Department of Mines and Fuel, Oil 
Division, dealing with Oil nnri Natural 
Gas Commission and oil refineries,— 
this report was made in Apnl 1958— 
they themselves have stated that 
since we are going to produce crude 
oil and refine it here it is high time 
that from now on Government lay 
down a distribution policy. To whom 
is the distribution of oil going to be 
handed over, may I know? May I 
know whether it is the intention of 
Government that whatever crude oil
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we produce flcpm Naharkatiya and 
other plftaw ^lU be refined in the two 
reflnetiw and 3y»ded over to the oil 
companies  ̂-Bynnah-Shell, Caltex or 
any other cpftmyny—and they will d > 
the distd!»utWlLVnIf that is not the 
intention, should like to know
what is the'^Jw of your distribution 
policy. Not a word of it is said here. 
It is a very important factor, because 
oil has to reach nooks and corners of 
this country.

TCie most important part of it is that 
we are asked to invest, but we are not 
told what type of machinery it will 
be. As the House is aware, we are 
surplus‘in ithe matter of motor spirit 
and, fo a ftMPtain extent, in the matter 
of furnace ail also- Much will de
pend upon tfae type of crude oil that 
we *Wke, frNMKe that alone can be 
converted jltd0 particular types of 
petroMttn.jmducts. It is not open, for 
instance;'for the hon. Minister to say 
that he will produce kerosene if the 
crude oil does not lend itself to easy 
processing into kerosene oil. There
fore, to a certain extent, the hands of 
the hon. Minister are tied up.

Today our greatest need is kerosene 
oil and not motor spirit. May I know 
whether it requires a separate type 
of refinery to produce kerosene, se
parate from the type of machinery for 
prodilc&ng motor spirit? Therefore, 
on the point as to whether it is going 
to correct the imbalance that now 
exists in the country, we have no in
formation. I think, when he makes a 
demand of Rs. 4 crores, he should 
have made all the points clear in his 
note on the supplementary demand.

With regard to Board of Directors 
we are told that the Board ^of 
Directors of the company .«* ' 'jgwtl 
as the refineries will be one - and’̂ PMT 
same I should like to know, 
is it that the Board of Directors jtir 
kept one and the same. I refuse to 
believe the argument that one and the 
same Board of Directors is kept 
became the directors have got ex

perience and, therefore, matters will

8x05 DemaM*for

work more smoothly. No. The in
terests of the consumers are likely to 
be damaged very considerably. 
Often the interests of the producing 
companies are In conflict with the 
purchasing companies' interests. They 
are bound to be in conflict There
fore, a different set of directors was 
necessary.

Shri Vlswmaatha Reddy (Rajampet): 
Only the Government directors are 
common.

Shri Naashir Bharucha: One tends
to defend the other. Both sets of dir
ectors must be totally different It 
is in the interest of a producing com
pany to follow a policy as a result of 
which the highest price is obtained 
for the product which they produce. 
Remember, it is a semi-private com
pany which is bent upon getting pro
fits. Therefore, it may be equally in 
the interest of that company to re
strict production or go in for a parti
cular type of production. On the other 
hand, the refineries are the purchasers. 
Their interest is to buy in the cheapest 
market Therefore, the two interests 
are essentially conflicting—the in
terests of Petroleum India, Limited 
and the interests of the refineries I, 
therefore, submit that the two sets of 
directors should be totally different, 
and unless they are different the 
ultimate result will be that the con
sumer will be made to pay higher 
prices.

Sir, so far as the hon. Minister 
thinks that the consumer’s duly is to 
pay and pay through his nose, he is 
not entitled to be associated with the 
formulation of any policy in the 
matter ot price structure, he is not 
to be associated in the matter of pro
duction, he is not to be represented 
in the matter of refineries •f refining 
of the oil, and he is not.Ap‘ ;be re
presented in the distribufina, process, 
his job is only to pay. I think a 
valuable suggestion hair been made 
by the Estimates Committee in their 
Twenty second Report that the con
sumers' interact must be associated
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at various stages of tUa industry, and 
| demand that the consumers' interest 
AaQfee associated. Too long has the 
— paid through his nose with
out having the smaller voice in any 
o f the matter of fixing the price struc
ture or anything else.

X do hope, Sir, the hon. Minister 
will In future, when he comes with 
any matter in which he has to ask 
for money, give us all relevant parti
culars, and not treat us as people who 
are prepared to rubber stamp what
ever demands that he may make of 
<he House.

Ifcrl A. C. O ib i; Ur. Deputy- 
Hpeeker, Sir, I think the House will 
give its unstinted approbation for the 
works done by the Oil and Gas Com
mission and the proposal before the 
Basse is in consummation of the 
achievement* of the Oil and Gas Com
mission. But there are certain points 
which have to be clarified.

I do not know if it is quite correct, 
as Shri Bharucha has said, that the 
oil refineries or the Indian Refineries 
(Private) Limited and the Oil India 
(Private) Limited will have the same 
Board at Directors. In the note, I find 
that the Indian Refineries (Private) 
Ltd., will have a common Board of 
Directors. I do not think the proposal 
is that it will have the same Board 
o f Directors as the Oil India Limited. 
I am not sure about that. If that is 
the position, I think that would not 
be a very healthy position, and I hope 
the hon. Minister will revise if that is 

decision on that matter.

As regards the formation of the' 
Oil India Limited. I  do not know how 
‘the valuation has been made of the 
assets of Assam Oil Company. We 
are simply told that two representa
tives each of the Government of India 
and the Assam Oil Company made 
‘the assessment. Whether there was 
aome unanimous report or there was 
aome difference of opinion between 
tb*1 two sets of assessors, we do not 

Moreover, we also do not know 
on what basis this assessment was 
—nflit

Another point is about the priqajojf 
crude oil to be supplied to the oil 
refineries. It is said here: “Either at 
the lowest price at which crude oil 
can be secured from any alternative 
source or the cost incurred by the 
Company together with a reasonable 
commercial return, whichever is less, 
such price being fixed by the Com
pany with the approval of the Gov
ernment of India." It is a known 
fact—the hon. Minister knows it much 
more than we know—that the inter
national price of oil is controlled by 
some monopoly concents, and what is t 
known as the ‘Gulf price*, or some- . 
thing like that, is determined not on 
the basis of cost but on their own pro
fit motive. Therefore, “the lowest 
price at which crude oil can be secur
ed” is a very vague expression. If 
the lowest price means the price pre
vailing in the Gulf or the ‘Gulf rate’,
I think it will not be a safe standard 
for fixing the price at the ell to be 
supplied to the Indian Rflfcwiaa.

The other alternative given fcsrw*r. 
“the cost incurred by the Compact 
together with a reasonable commer
cial return, whichever is less". ifcat 
is also very vague, and commercial 
return can be inflated by any per
centage. These things require some 
clarification. I hope the Minister will 
look into this matter.

With regard to the disposal of the 
crude oil produced by this Company, 
I do not know why there is a provision 
that this can be done by the Com
pany to some other parties besides the 
two refineries to be established here. 
I think the capacity of the Assam 
refinery has been put rather too low. 
It is only 0‘ 7S million tons of crude 
oil, and for the Bihar refinery also it 
is not at a high level. It is only two 
million tons. If besides the capacity 
of these two refineries crude oil is 
available from the Oil India Limited, 
I do not know why the capacity of 
these two refineries should not be 
increased, instead of the oil being 
allowed to be sold to aome other party.
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Moreover, I have something to say 

about my own State. I Hunk lor the 
last two or three years the Govern
ment of Ihdla have been trying more 
or less, as just a subsidiary a partner 
of the Standard Vacuum, to explore 
oil in West Bengal. 1 recollect that 
more than two years ago, the Minister 
gave us an assurance that oil would 
be found in West Bengal and that it 
is only a question of locating the 
place where the oil is to be found. 
There is a feeling in West Bengal that 
the Standard Vacuum Company is not 
quite interested in locating the oil. 
So, I would support the suggestion 
made by Shri Narayanankutty Menon 
that instead of leaving this to some 
foreign firms, the Oil and Natural Gas 
Commission rtay take up this matter 
and try to locate oil in West Bengal. 
I think the hon. Minister agrees that 
there is every possibility of finding oil 
in West Bengal. The only difficulty 
is that of locating the particular spot 
where the oil well is placed. So. I 
hope instead of depending on the 
foreign monopoly firm, he would try 
to explore oil through the Oil and 
Natural Gas Commission which has 
already achieved some splendid results 
in two plaoes, particularly in Cambay 
which has been very recently dis
covered and about which an announce
ment was made by the hon. Minister.

Then I should come to the produc
tion of salt. There is an item of new 
service for forming a company Hindu
stan Salt. Of course the present 
allocation here is only a token 
amount, but still it is a new service 
and I think we should discuss that 
matter. I find that the Estimates 
Committee made certain recommenda
tions. All those recommendations have 
not been accepted by the Government; 
particularly the recommendation for 
abolishing registered dealers has not 
been .accepted by the Government. 
Another important recommendation is 
of setting up of small co-operative 
societies lor the manufacture of salt 
and also for the distribution of salt. 
On that also nothing has yet been

done, though the Government ndgfci
have accepted it in prmcip''

The cess on salt was abolished so 
that the people might get saU at « 
reasonable price. There should not be 
any extra burden on account of the 
salt for the poor man, because salt is 
just an absolute necessity. But how 
the salt is priced, at what price the 
people are purchasing it, what price' 
has the consumer to pay and how that 
price compares toith the cost of salt 
are all matters that should be enquired 
into. I find from. the Government 
report that the cost of production at 
salt in Bombay is only one rupee and 
five annas per maund. In Travancore, 
it is ten to eleven annas per maund. 
In Kathiawar and Kutch it is nine to 
ten annas per maund. At Sambhar, 
it is four to five and a half annas per. 
maund. But I think in some parts of 
India salt is selling at the rate of four 
annas or five annas per seer. Did 
the Government abolish the excise duty 
on salt and surrendered about Rs. 10 
crores to Rs. 12 crores because some
body in between the manufacturer and 
the consumer should make inordinate 
profits out of the poor man’s necessity 
of life?

There ts another point in this con
nection. Previously also, besides the 
registered dealers, there were some 
Government nominees. I am glad that 
system has now been abolished, but 
the registered dealers are there. But 
besides the profits made by registered 
dealers and other dealers, there is also 
the question of transport. I find a 
maund of salt to be carried jfrom 
Kathiawar or Kutch or even from 
Bombay to Calcutta, entails a trans
port cost of about Rs. Si or Rs. 4. 
Why should there not be freight 
equalisation fund? If there can be at 
freight equalisation fund for steel and 
other articles which are not of such a 
universal and common use as salt, why 
should there not be a freight equalisa
tion fund for salt which is used by 
every man and which is used by even,., 
the poorest man? Why the poor man “ 
should be made to pay so high a
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freight charge lot hit daily necessity 
of Mlt? 1 suggert that there should 
be a freight equalisation fund so that 
salt may be available to people in 
every part Of India at a reasonable 
price, and it should not be more than 
two annas per seer at any place. Even, 
that price is also high; it should be 
bekiw two annas per seer, and there 
should be a freight equalisation 
system so that this extra freight may 
not be realised from the consumer 
from distant daces.

Moreover, the Estimates Committee 
recommended that there should be 
some salt factories established mi the 
eastern coast. I think something has 
been done about Orissa, but nothing 
has been done about West Bengal. It 
has been said in the Government 
report that Calcutta is one of the most 
important centres of salt distribution. 
126 lakh maunds of salt are distri
buted from that place, but production 
in West Bengal is only I-26—lakh 
tons. After total salt consumption, 20 
per cent is distributed from Calputta. 
It is just one per cent of the require
ments of West Bengal, that is pro
duced in West Bengal. There are 
certain difficulties in producing salt in 
West Bengal, but still, the committee 
which enquired into this question has 
reported that salt can be manufac
tured in West Bengal at an economic 
price. I do not know why that has 
not been done. There was a proposal 
that the Central Government as also 
the State Government should set up 
some factories for the manufacture of 
salt in West Bengal but I regret that 
has not been carried out. I hope that 
the Government will do something for 
the manufacture of salt in West 
Bengal and in the entire eastern 
region, so that the 125-lakh maunds 
of salt that are consumed and distri
buted from Calcutta may not bear this 
extra freight of Rs. 3 or Rs. 3-8-0 or Rs. 
3-12-0 per maund. This question, I 
think, should be examined by the 
Government and something should be 

t done.
Then there is another item. It is 

about road construction in Naga Hills. 
I am glad that for whatever amount

is put here, more or less an equal 
amount will be saved in other items,, 
and so there would not be any extra 
drawing from the Consolidated Fund 
of India. That is not, of course, the 
main point to be mentioned here. The 
main point is, the amount to be saved, 
is due to improvement in the law and 
order situation, and there will be a 
saving on expenditure in regard to 
police items. That is a good point. 
The law and order position in the 
Naga Hills-Tuensang Area has improv
ed, and so there would be a saving on 
that item and that amount which i£ 
saved will now be utilised for develop
ing roads in that area. I hope the 
position in the Naga Hills-Tuensang: 
Area will further improve and that' 
the road communication will lead to 
better conditions and to the ameliora
tion of the people there. I also hope 
that the law and order condition there 
will further improve.

I have nothing more to say I think 
the other items are more or less of a 
routine nature. The only thing is, 
supplementary demands for grants
have almost become a routine matter 
for every session.

Shri K. D. Malavlya: Mr. Deputy-
Speaker, Sir, although the House
appears to be empty, yet the large 
number of cut motions that are on the 
list here are a sure indication of the 
great interest that this House is taking 
in the business of oil and the pro
gramme that is being pursued by the 
Government of this country.

Mr. Deputy-Speaker: Cut Motions- 
can be given not only by those who 
are present, but even by those who- 
are absent.

Shri K. D. Malaviya: These cut.
motions could be put into one lot 
grouping certain general subjects in a 
way that we might get a correct idea 
of all that the Government is doing 
in this connection. Before referring 
to the specific points raised by my 
hon. friend Mr. T. C. N. Menon, Mr. 
Bharucha and Mr. Guha, I would like
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[Shri K. D. Malaviya] 
to nter to some important aspects 
which emerge out from these out 
ninUtiM

Mr. Menem congratulated the Gov
ernment on the discovery of oil in 
•the Cambay region. I am Mtrry, as I 
aaid, that I have ohosen this time to 
.give a statement on what has happened 
at Cambay, but I must explain why 
I am choosing this time and not any 
other time when perhaps more Mem
ber* would listen to what has happen
ed there. You will recollect that 1 
made a promise to the House that I 
will be reporting from time to time 
the progress at Cambay. The first 
round of events was reported by me 
on the 9th or perhaps the 12th of 
September; I am not sure. Immediate
ly after that, I went to Cambay. I 
checked up and found that the techni
cal report and appraisal made by our 
experts was a correct and modest one 
and that the whole nation was 
thoroughly justified in its excitment 
That is quite natural on the first 
occasion of discovery of an oil field 
in our country, more especially as a 
result of the endeavours put in by an 
infant organisation of oil explorers, as 
compared to the giant and more ex
perienced oil exploration companies of 
the world.

I would humbly beg to submit that 
•Cambay discovery of oil is indeed an 
-epoch-making event Subsequent to 
my return from Cambay on Friday 
evening, I read reports in the Press 
that something extraordinary had 
liappened and that oil was gushing out 
with great pressure, spurting about 30 
or 40 feet above the ground and also 
that the commercial exploitation of
oil in Cambay had been established. I 
was surprised to see the next morning 
that our important newspapers flashed 
out this story, although officially our 
technical appraisal was exactly not 
-what the Press had made out We 
2iad a hurried conference on Friday 
evening with our experts who had 
some back with me from Cambay and 
they related the facts as they were en 
JTriday evening.

It is a fact that after penetrating 
1,600 metres in that Well Mo. 1 at 
Cambay, we met with «  strata of oil, 
about which I mentioned the other 
day. After that, oil horizon was 
passed, we started drilling in shale 
and hard rocks. Thai ag*in at WTO 
metres, we met with another high 
pressure stratum of oil and gas. It is 
our estimate that this oil band is a 
fairly wider one and might last even 
beyond 60 or 70 feet But at this 
stage, the pressure was so great that 
we get worried over the whole thing 
and the drilling had to be suspended. 
We are still in that oil and gas hori
zon. Although the pressure is some
what controlled, it is not yet con
trolled to the extent that we can start 
drilling operations. So, the news that 
emerged from a section of the Press 
yesterday or day before yesterday that 
drilling operations have been resumed 
and oil was gushing out was exag
gerated from this point of view. The 
drilling operations have not yet been 
resumed. Most probably we are still 
in the second and wider band of oil 
and gas. We hope to resume drilling 
operations as soon as we are ready to 
do so. We cannot afford to take any 
risk of doing things in a haphazard 
way.

One thing has to be clarified here 
and that is about the establishment of 
commercial quantity of oiL As I said, 
the excitment and jubilation over this 
discovery of oil are justified and the 
local peoplf are very much excited. 
Yet, nowhere in a single well com
mercial quantity of oil and gas should 
be considered. In order to prove the 
commercial quantity, we must drill a 
fairly large number of holes in order 
to limit the area of that particular oil 
and gas field. Of course, the discovery 
is very good and a happy one over 
which we are all entitled to feel 
happy. It is also a fact that the 
second horizon has got oil and gas at 
somewhat great pressure. Our geolo
gists still hope to get another strata 
of oil field; this we may or may not 
get All thfc is very good. But attt
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it is not a fact that oil spurts out 
like that Again even though the 
pressure is great, it is not correct to 
say that commercial quantity has been 
established We have, therefore, to 
wait for some more time, to know 
mote about the commercial aspect of 
it  I can say that w« have discovered 
an oil Held. I can also say that the 
situation appears to us to be very 
hopeful. But to compare it with 
Abadan or Kuwait or to say it is a 
very prolific oil field or that its com
mercial possibilities have been proved 
is, I think, a bit premature.

I also wish to take this opportunity 
to say a few words about the way in 
which the Oil and Natural Gas Com
mission of the Government of India 
has been functioning as a well-knit 
party of oil experts. Many friends 
and also some critics have attributed 
this discovery to a piece of great luck. 
Some have also stated that the Oil 
and Natural Gas Commission is so 
lucky that wherever they touch the 
ground they feel the sensation of oil 
or gas and all that. Although in the 
field of oil exploration luck is very 
much to be welcomed and is a good 
element, I would like to draw your 
attention to the great work and the 
energetic way in which our young 
experts are handling this work and 
also to the encouragement that we 
are receiving from experienced geo
logists of international repute. With 
all sense of humility, we can say 
that in this short period of 2J years 
we have done very good work and 
our scientific and technical appraisal 
of oil fields in the northern parts of 
the country are changing now. Pre
viously, during the British days, there 
was a gloomy picture drawn of 
geology in the northern part of the 
country and it was pointed out that 
perhaps there is not much of oil or 
gas. We cannot say yet that it is a 
completely wrong theory, but, at the 
same time, we can say that our efforts 
are proving that we are not so badly 
off as was made out about two or 
three decades ago. Jwalamukhi is a 
deinite area of gas discovery, and 
Hoshiazpur, where we «r« drilling aad

where we have reached about 10,000 
ft. the position is very satisfactory. 
We have not touched the marine 
strata. Yet, we feel that we might 
get some thing of interest in the non- 
marine sediments. This again opens 
up the possibilities of search for oil, 
not only in marine sedimentation but 
also in non-marine sedimentation.

After this, I will, with your per
mission, refer to two important 
aspects which have been mentioned in 
the House. One is about the general 
policy behind our tackling the oil 
problem so far as refining, distribu
tion and pricing are concerned. My 
bon. friend, Shri Menon, is specially 
interested in an integrated policy of 
control by the Government so far as 
exploration, production, transporta
tion and distribution of oil are con
cerned. I am in general agreement 
with my hon. friend, Shri Menon, and 
I think we are not doing something 
very different from what he has made 
out. According to the Industrial 
Policy Resolution oil is completely in 
the public sector. We are trying to 
set up refineries and we are searching 
for oil in the public sector. I can 
assure the House that the two 
refineries that are to come up in the 
eastern part of our country at Gauhati 
and Barauni will be completely in the 
public sector. I can also assure the 
House that we are not unconscious of 
the fact that when refineries are being 
put up in the public sector, the work 
of distribution cannot be ignored.

Nevertheless, I want to make it 
quite clear to the House that there 
is no doctrinnaire approach in what 
we are doing with regard to olL We 
do it because we think we must get 
the know-how 01 all that is happening 
round about oil and we must have 
complete control over the oil economy. 
Further also the Government is con
vinced that once we have complete 
grip over the oil economy, the rest 
of the economy follows. It might take 
a little more time for the country to 
realise the truth behind what I am 
saying, but I have no doubt in my 
wind that if we discover mar* oil, the
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entire' picture of our country will 
change completely and there will be 
a metamorphosis in -our economy.

Nevertheless, we cannot ignore the 
fact that some foreign companies took 
interest in the oil business, admitted
ly for profit motive, but also they 
rendered us help in saving us a lot 
of foreign exchange by erecting instal
lations in this country at a time when 
■ve perhaps knew very little about it. 
rnerefore, on behalf of the Govern
ment, I must express my gratitude to 
those parties. So far as their legiti
mate rights are concerned, their inter
ests are concerned, I can assure the 
House that the Government have no 
intention of letting them down or 
doing any leg pulling or anything 
which might be construed as doing a 
thing against their legitimate interests. 
We want them to stay here, because 
we have entered into an agreement 
with them. We will honour those 
agreements. It is another thing that a 
part of it may not suit us with our 
pew knowledge, new circumstances 
and with the impact of new conditions. 
Nevertheless, an agreement is an 
agreement and it cannot be altered 
because conditions have now changed 
in. our favour. Of course, we shall 
always try to persuade our friends to 
do the right thing, if we think they 
are doing a wrong thing. We shall 
persuade them to appreciate our view- 
T'3int insofar as the future healthy 
relations between the foreign com
panies are concerned, and I am sure 
that given the goodwill on both sides, 
we shall be able to find out a way 
by which the old arrangements can 
work smoothly and, at the same time, 
we may not have grounds for com
plaint against the details of the agree
ment made, under altered conditions.

I will now take up the question 
raised by Shri Bharucha about the 
clash of Interests of producers and 
consumers. I could not make out 
what he meant. Perhaps there was 
some confusion and I would like to 
clarify that point which might have

caused a little confusion in his mind. 
The Oil India Limited is a private- 
limited concern in which the Govern
ment of India and the Assam Oil 
Company are partners to the extent 
of 33-113 and 68-2|3 per cent respec
tively in order to produce crude oil in 
Naharkatiya, Hugrijar and Moran 
and to transport that oil to wherever 
we would like them to take. This Oil 
India Ltd. is the result at our nego
tiations and is solely meant to con
fine its activities to those areas for 
which the Assam Oil Co. got mining 
lease as a result of their prospecting 
activities and they were good enough 
to accept us as a minor partner. We 
are now trying to solve all the pro
blems of further prospecting in that 
area, production of crude oil in that 
area and also the transportation of the 
crude oil which is produced to where- 
ever we would like them to take it

With regard to the evaluation of 
assets, I do not understand what my 
hon. friends mean. Do they want us 
to come to the House every second 
day or every second week and tell
them as to what is the basis of
evaluating the cost of a drill or
depreciating the drill or evaluating 
the....

Shri Nanshlr Bharucha: It is a
huge sum of Rs. 4 crores.

Shri Narayanankutty Menon: I did
not mention at any time that every 
time it should come to the House, but 
when this demand is excessive and 
you are going to pay them this 
amount, we just want to know whe
ther it is based on the oil company’s 
account books or not or whether an 
independent valuation is done just 
leaving the depreciation for their 
concerns.

Shri K. D. Malaviya: Shri Menon 
again reminds me of what he said. 
We have asked for Rs. 4 crores as our 
share of contribution to this com
pany and, as is known to the House, 
an evaluation committee was set up 
in which representatives of the Gov
ernment of India and the Assam Oil
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Cotupany participate. This evaluation 
committee went into all the details of 
evaluating the costs of things that are 
left to them.

Now, as I was saying, I cannot 
-understand of a principle being aid 
down in order to assess the details of 
the cost of a thousand and one things 
•that are all strewn there.

Shri Nanshlr Bharuchx: May I
interrupt?

Shri K. D. Malaviya: The point that 
I want to make out is that there is 
an evaluation committee and we must 
trust the committee to go into details 
and put forward a figure before us 
and say that after thorough examina
tion they have come to the conclusion 
that the whole of the assets cost about 
Rs. 12 crores or Rs. 10 crores or Rs. 11 
•crores.

Shri Naushir Bharucha: Without
giving a break-up.

Shri K. D. Malaviya: Things are 
still going on and we are not in a 
position to say anything about the 
break-up, but, as I was telling the 
House, when the evaluation committee 
will have completed its work and sub
mitted its report to us in a present
able form, then in due course of time 
that report will be put here for the 
information of the hon. Members of 
the House so that they can then 
assess whether we have made any 
mistake or we have not made any 
mistake. Even at this stage when we 
are still trying to negotiate, if accord
ing to our calculation the cost exceeds 
Rs. 12 crores we might have some 
more savings out of Rs. 12 crores and 
we might persuade our partners to 
accept some reduced estimates that 
-we are making for certain items. 
Therefore, while we are still negotiat
ing and estimating the cost, we have 
just come forward before the House 
to demand Rs. 4 crores so that we 
may be in a position to go ahead 
according to our schemes and if we 
are able to say, as we hope we shall 
say, we will come before the House

and in due course of time the report 
of the evaluation committee will be 
placed before the House for its 
information.

With regard to the price of crude 
oil, certain points have been raised 
and I would like to say that it is very 
difficult for the Government to com
mit itself to any price structure bo 
far as crude oil is concerned. It is a 
very very difficult thing and I must 
confess that many of our experts will 
have to take some more time to come 
before the House and say with con
fidence, “Here is the pattern of price 
which is the most desirable thing for 
us to accept.” What we have only 
done is that this agreement clearly 
provides that the delivery price pay
able by the Government refineries 
shall be either the lowest price of 
delivery at Calcutta at which such 
crude oil can be secured by the 
refinery from any alternative source 
or the cost incurred by the company 
together with a reasonable commercial 
return whichever is less, such price 
being fixed by the company with the 
approval of the Government of 
India.. . .

Shri Narayanankutty Menon: How
about the second alternative?

Shri K. D. Malaviya__ after exam
ination of the___latter—please follow
this—i.e., of the cost and subject to 
review in January and J.ily in each 
year. Now, what more do you want 
us to commit ourselves at this stage? 
Here is an arrangement where we say, 
“Look here, you say that the price of 
crude oil in Naharkatiya will be X. 
We say, no, it will be X-Y” All right, 
let us agree to reasonable fit'ure. Then, 
they say that there is an international 
price. Now, we cannot challenge the 
price by merely saying, “No, no, it is 
all wrong. The price paid by the 
refineries must be reasonable.” What 
should be that reasonable quantity? 
Then there are only two alternatives. 
One is to find out the co 't structure 
of the oil that is available to us after 
learning things, after doing it our
selves, after examining the accounts
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every six months, after going into it 
tjid criticising them and persuading 
them to reduce the figure and then 
adding to it a reasonable figure of 
profit

Now, my hon. friend, Shri Bharucha, 
csks, “What is this reasonable figure?” 
Of course, it cannot be 50 per cent, as 
ne has said. We know what is a 
reasonable figure. We dabble with 
this reasonable figure and quantum. 
I know also that some of the famous 
oil companies are perhaps not very 
reasonable in the profits that they are 
making. It might be 7 per cent, it 
might be 9 per cent or it might be
10 per cent. Well, recently some of 
tae refineries declared about 28 per 
cent of profits. Then that should be 
icf; to the Government You must 
presume that we are sensible enough 
'<• say that 50 per cent is not a reason- 
the refineries declared about 28 per 
r̂ nt is not a reasonable profit. So, 
while we are negotiating if there is 
an agreed formula that the cost plus
* reasonable profit will be acceptable 
and if it is less than the international 
price, why should there be any com
plaint on that account? I cannot 
understand that

Sfcrt Nanafalr Bharacha: What in
gredients go to make up the cost?

Shri K. D. Malavtya: It is not possi
ble. We are not in a position to say 
what ingredients go to make up the 
cost. If I start indulging in that long 
story, my hon. friend, Shri Bharucha, 
will have to admit that it is a much 
more complicated thing than what he 
is thinking of just now. I put one 
single case before you. Suppose, we are 
able to produce 4 million tons of 
crude oil from Naharkatiya. Its real 
cost is much more than the cost of oil 
produced in Abadan or Kuwait 
because the production of crude oil in 
Abadan or Kuwait is much more 
favourable and the cost is much less 
tban what it might be in Naharkatiya 
or in Assam. Here we are drilling 
10,000, 11,000 or 12,000 feet Naturally,

tMS-89

the cost of production Is much more 
than that in Abadan when they drill 
at 4y>00 or 5,000 feet There they are 
producing 10 million tabs or 18 mil
lion tons of crude oil Obviously, we 
cannot compare with them. Therefore, 
if we can get this pattern of agree
ment that if it is 1ms there we will 
pay you that price and if it is leas 
here then we will pay you this price. 
Why should you then blame us? I 
cannot understand whether it is possi
ble for any one either in the Opposi
tion or in any other party of experts 
to find out any alternative price for
mula which could guide us for 
agreement. Here I may remind hon. 
Members that this mining lease be
longs to the Assam Oil Company and 
we have found out a solution which 
has now given us a share not only in 
the profits but also in the working as 
well as in consultations in fixing the 
price and all that. Therefore, I 
on the whole it will not be an un
reasonable thing for the House to con
clude that this agreement which 
been reached between the Govern
ment of India and the Assam Oil Co. 
is a thoroughly satisfactory one under 
the circumstances.

Now I would like to point to one 
more criticism which is rather basic, 
which has recently been mentioned in 
the Press. I read a few days back that 
the great experts of the World Bank 
came here and they are trying to ad
vise the Government of India and 
perhaps the Plannig Commission also 
on the structure of economy 
might be needed for us and some 
changes and modifications that they 
might think it proper for us to ac
cept I am most reluctant to enter 
into that realm because it is none at 
my job. But I noticed that there was 
some cricitism made of our oil policy 
in the report which is reported to 
have been made bv the experts criF 
the World Bank. This is what b  
reported in the Press:

“The Government’s insistence 
that the refineries must be in flu*
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public sector and its reluctance to 
grant new exploratory concessions 
to the oil companies inhibited the 
participation of private foreign 
capital in the development at 
India’s oil resources and delayed 
by two or three years the exploi
tation at the new fields in Assam”.

This is also indicated by certain cut 
motions to the effect that we have 
unnecessarily protracted negotia
tions and thereby delayed the exploi
tation at the crude oil in Naharkatiya. 
I wish to submit in all humility and 
only by way of explanation that this 
is not a correct appraisal of the facts. 
Of course, I must not join issue with 
the great experts of the World Bank. 
I am too small, a pigmy, before them. 
I do not chum to possess that know
ledge. . ..

The Deputy Minister of Finance 
(Bhrimati Tarkeshwari 8inha): That 
is not at all so.

Shri K. D. Malavtya:.. which is 
possessed by our economic experts 
who have come from abroad to help 
us; and we are really grateful to 
them for all that is being done.

An Hon. Member: He is an Indian
oil expert.

Shri K. D. M&laviya: But I would 
like to point out certain facts. Firstly, 
not for a day, in my opinion, was the 
exploitation of oil delayed, so far as 
Naharkatiya is concerned, by our 
negotiations. The following facts may 
be noted not only by the House but 
by those who are outside the House 
also, because I hope that after this, 
this charge will not be levelled against 
the Government of India that we 
wanted to keep out certain big friends 
and oil interests and that delay oc
curred in the exploitation of Nahar
katiya.

The negotiations were started in 
January 1986—perhaps they were ac
tually started in the last days of 195S. 
Therefore, I say they started right in

the beginning of January 1996. The 
negotiations were concluded in Janu
ary 1996. There were two full years, 
24 month* or even 28 months, in 
which negotiations went on. Now in. 
August 1956, a request was made by 
the Assam Oil Company to extend* 
the area of prospecting so far as- 
Moran was concerned. They knew 
that negotiations were going on be
tween us and it was mutually agreed: 
that in order to maintain continuity 
of work and avoid any loss of time,, 
we should grant them further con
cessions in the Moran area. The- 
point was made quite clear by me on 
behalf of Government that we did 
not want to come in the way of the 
continuity of this work. Therefore,, 
we said: Tlease go ahead. Take the 
licence and drill for oil in the Moran 
area and by the time you drill in the- 
Moran area and other areas, you wilt 
know more about the quantity. By 
that time, we will have come to some 
sort of agreement’.

When they started, they had only
12 wells Naharkatiya. At the time,, 
of completion of the agreement, they 
had completed 42 wells, out of which* 
about 7 or 8—I do not exactly remem
ber the number—were barren and? 
the rest were all productive ones. If 
we had stopped these people from' 
drilling and searching for oil and pro
ving the quantity, then we could* 
legitimately have been charged with 
delaying. But we did not stop them 
from doing any such thing. We said: 
'While you are proceeding with pro
ving the quantity, let us sit down 
across the table and try to find out a. 
reasonable formula*.

Six months after the negotiations 
started, the point of refineries was 
conceded by the representatives of 
AOC. They agreed readily that the- 
refinery would go under public sector, 
because according to the old pattern' 
of rules and agreements and laws, we* 
were not bound to give the refineries 
also to the prospectors or miners of* 
oil. There was no jhagda on this issue- 
and we were happy that within the-
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six months of the starting at negotia
tions, it was agreed that the refineries 
■would be out of them. Why should 
.somebody then level this charge
•against us.----- 1 only want to explain
my position—that it was all done 
because we wanted to grab the re
fineries for the public sector? There 
was ready agreement between the 
-parties that the refineries would go 
under the public sector. Therefore, 
I make bold to say that it was not 
because of any ‘refinery controversy’ 
that there was any delay, but while 

•oil was being proved, we were just 
trying to evolve a reasonable compro
mise which would be acceptable to 
both the parties. Naturally, it takes 
some time. But it did not take long 

-for the Oil India Limited to start its 
•exploitation. Even now, after the 
agreement has been reached, they are 
-quite free to proceed, bring the pipe
lines and so on—as a major partner, 
they are naturally interested to do 
all this; they are doing whatever is 

-possible for them to expedite. But if 
there is any delay, even now or six 
months back or six months hence, 
why should we be blamed that we 
were responsible for the protracted 
negotiations and all this delay took 
place on account of the fact that we 
did not want to give the refineries to 
these people or that there was any 
doctrinairism behind it. There was 
no policy behind it as such which has 
an ideological basis, because our ap
proach is not like that. We just want
ed to do things in our interest as well 
as in recognition of the fact that their 
interest will not be subjected against 
their wish.

I have said this merely by way of 
explanation because I heard from 
several quarters that we were res
ponsible for all this delay and if we 

'had acted promptly according to the 
^wishes of our partners, perhaps oil 
‘Would have been produced a year 
before. I am quite sure, as I see 
things, that even with the best will on 
the part of both parties, perhaps the

programme of production at crude oil 
would not have gone on better than 
it is today.

I will now refer to the refineries 
because objection was raised as to why 
these two refineries were combined 
into one, as to why there was a com
mon board of directorate, because the 
pattern of production was likely to 
be different and there should be some
thing different and all that. The idea 
is to have one single Board of direc
tors to manage the two refineries at 
Gauhati and Barauni and to add as 
many directors as are considered pro
per at the time when Barauni deci
sions are taken and the Barauni re
finery goes ahead. Just now we are 
busy with the Gauhati refinery. TTie 
moment we see it is necessary to 
increase the number of directors on 
this Corporation, we will not hesitate 
to enlarge the Board of directors. This 
Refinery Corporation is quite sepa
rate from Oil India Limited. It has 
nothing to do with Oil India Limited. 
Its name is Oil Refinery (Private 
Limited) and it is completely sepa
rate and in the public sector. As 
pointed out by some hon. Members, 
the majority of the directors are ex
perts, Government nominees who 
have to look after the details on be
half of the President of India.

15 hrs.

One point was raised with regard 
to the interest of the consumers by 
my hon. friend Shri Naushir Bharu- 
cha. I have every sympathy with 
what he said in a general way. I think 
the interest of the consumers has got 
to be safeguarded and has to be put 
in a way that they may have a legi
timate feeling that they have a right 
to make contribution to the entire 
programme of consumption of petro
leum products, their pricing, and all 
that. We have, therefore, set up a 
Petroleum Consumers Advisory 
Council. It is very soon going to meet. 
Its functions will be as follows. It
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will be mostly a non-offlcial body, 
with a non-official Chairman. It will 
consider the question of consumption, 
distribution and also it will advise 
the Government on various aspects of 
the oil industry, its movement and 
anything that is laid down in the 
terms of reference, which, unfortu
nately, I have not before me just 
now. This question of safeguarding 
the interests of the consumers also is 
very much before us. We hope that 
the hon. Shri Naushir Bharucha will 
feel satisfied that after what be bas 
said and the Government have crect- 
«d this Council, we will all benefit.

Shri Naushir Bharucba: What is 
the constitution of the Council? It tdl 
depends on that.

Shri K, D. Malaviya: I will place 
the papers before the hon. Member. I 
have not got it just now before me. 
I presume it is a representative 
Council.

There is only one more point Which 
I think I need mention. Shri A. C. 
Quha raised the question of oil ex
ploration activity being extended in 
the Standard Vacuum area in Bengal. 
I am afraid, this will not be possible 
for us to do because we have also 
entered into partnership with a 
friendly Oil company which has come 
to help us here. It is unfortunate that 
we have not been able to find ofl in 
West Bengal. Oil is an elusive thing. 
You cannot say that because you do 
not find oil today, you cannot find 
oil tomorrow. Many parties search for 
oil at a place for a number of years 
without any positive result. After a 
number of years or decades, a new 
party comes and finds oil there. In 
one place, we drill in about half a 
dozen places and we do not find oil. 
In between, we put a hole and find 
oil. Although it is governed by certain 
geological facts which we know of 
and can relate, so far as the present 
knowledge is concerned, still it is a 
very elusive thing. Therefore, the 
Standard Vacuum Oil Co., in conjunc
tion with the Government of India is

still pursuing this game of hunt for oil 
in that area and we hope we will be 
more lucky in the next months to 
come. Four wells have already been 
drilled there. A fifth one is goi^g to 
be drilled at Bbolpur in Shantiniketan 
area. We are again drilling with a lot 
of hope. If we fail, we shall not des
pair; we shall go on drilling in three 
o r four places. We hope we shall 
report to the House something better 
when I have a chance to do. I have 
no other point to make except that I 
again congratulate the House for the 
interest that they are taking in 
business. I may assure them that we 
are going ahead with a certain amount 
of luck and the work we shall pursue 
with honesty, earnestness and energy.

Shri Tbhwmtht Reddy: I would 
like to have one clarification. I would 
like to know from him whether the 
whole assets of this Assam Oil Co. 
have been taken over or only those 
assets lying in Nahorkatiya and 
Moran.

Shri K. D. Malaviya: What Shri
Vishwanafh Reddy says is right The 
assents in connection with Digboi do 
not belong to Oil India Limited. They 
are separate. The Digboi oil conces
sions were given by the then Govern
ment of India, separate from the 
Nahorkatiya, Hugrijan and Moran. 
One block of oil concessions and pros
pecting licence was given for Nahor
katiya and Hugrijan and later on, 
Moran was added. This is one block. 
All the assets in connection with this 
area were transferred to Oil India 
Ltd. Digboi oil fields along with the 
Digboi refinery is a separate entity. It 
has nothing to do with this. They 
have got separate assets.

Shri Narayanankntty Meson: Are
we to understand that the Assam Oil 
Co., the old sterling company will 
continue to function apart from the 
Rupee company now farmed?

Shri K. D. Malaviya: The Assam
Oil Co. will continue to function so

203A LSD—,7.



8t»9  Demands far P  g p p lwunfftHif QasnUi 8ry>
195B-59

{Shri K. D. Malaviya] 
far Digboi area is concerned, so long 
as the concessions are there or so 
long as the Government wants it to 
continue or whatever the agreement 
at that time may be. Just now, the; 
function as a separate entity so far 
as Digboi area is concerned.

Shri P. C. Borooah (Sibsagar): 
Deputy-Speaker, Sir, ever since oil 
was found in the new areas in Assam 

' with the assistance of the Assam Oil 
Co. in 1953, it was expected that the 
refinery for processing crude oil will 
be located in Assam. But, a tentative 
decision on the part of the Govern
ment of India at the time that the lo
cation of the refinery will be some
where outside Assam made the people 
of Assam go on a state-wide protest 
However, subsequently, in tune with 
the principle of establishing the pro
cessing plants as near as possible to 
the areas where raw materials are 
available, and also in tune with the 
principle of the balanced development 
of the country as a whole, and also 
to a certain extent to remove the 
backwardness of the far-flung State 
of Assam, the Cabinet at the inter
vention of our Prime Minister re
vised the decision and accepting the 
verdict of the people, decided that the 
case of Assam should also be referred 
to the International Consultants for 
examining and preparing project re
port.

Earlier, the Cabinet decided to form 
a joint venture with the Assam Oil 
Co., and Burma Oil Company for 
production of crude oil from the new- 
find oil and for transporting the crude 
oil to the site of the refinery. This 
resulted in the formation of the oil 
company named and styled as Oil 
India (Private) Ltd., with a capital 
of Rs. 10 crores the Government of 
India having 33 and 2|3 per cent of 
the share capital of the company and 
the Assam Oil Co., and the Burma 
Oil Co, jointly 66 and 2|3 per cent. 
Although we are yet to know about 
the constitution of the directorate of

this company, and how the Govern
ment of India an  represented In Hi* 
Directorate Board, this company has 
started functioning and as just now 
said by the hon. Minister it has 
quired a property worth about R*.. IX 
crores from the Assam Oil Company. 
Out of this Rs. 12 crores, Rs. 4 crow  
are required to be subscribed by the 
Government of India on the propor
tion of the shares they have in the 
company. Since provision of Rs. 10 
lakhs in the current year’s Budget 
had already been made on this ac
count, a supplementary Demand for 
Rs. 390 lakhs has now come before 
the house.

If we can attribute shipping as the 
second line of defence will there be 
any harm if we attribute ‘oil as the 
first line of defence’? I therefore feel 
the Demand will have the support of 
the whole House, and the hon. Min
ister will be able to be happy at it

So far as the establishment of the 
refineries is concerned, it is a very 
happy thing that Assam has been 
selected to have the fifth refinery of 
the country, and that in the public 
sector for the first time. It is very 
well and good, but the hon. Minister 
will pardon me if I say that we are a 
bit unhappy at the manner in which 
the Ministry is moving in this matter.

At page 14 of the Supplementary 
Demands for Grants, it is stated:

“It was decided that the two 
refineries to be set up in Assam 
and Bihar should be wholly Gov
ernment-owned. A beginning 
been made to obtain project re
ports on these refineries on the 
basis that the Assam Refinery* 
will be processing about O'75 mil
lion tons of crude oil and the 
Bihar refinery about 2 million ton* 
crude oil per annum. The Report 
of the consultants particularly on 
Assam refinery has been received 
and is under examination.”
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We are yet to know who the consul- 
ttnti ere who have recommended for 
establishment of two refineries for 
Assam oil.

Vfe know of one consultant firm of 
international fame who have submit
ted a project report and who have 
stated that instead of two refineries 
one refinery will be more economical 
and more profitable.

I have got with me copy of a letter 
addressed by the Government of 
Assam to the Ministry of Fuel and 
Mines in which they have drawn the 
attention of the Ministry to the differ
ent propositions the consultants have 
made in their report. The letter is a 
long one and I do not want to read 
the whole thing, but I shall read only 
a few important lines:

“The Government of Assam 
presume that by now the Govern
ment of India might have com
pleted study of the report of the 
International Petroleum Consul
tants. The Government of Assam 
feel that having regard to the 
difficulties in the sphere of fin
ance and foreign exchange, a pro
position most profitable to the 
country and capable of saving 
foreign exchange to the maximum 
extent should be adopted. As 
such, in the light of the latest 
developments, the earlier decision 
of the Government of India to 
have two refineries needs recon
sideration.

It will be seen that the report 
of International Petroleum Con
sultants most clearly and undis- 
putably establishes that a pro
ducts pipeline is capable of carry
ing all the refined liquid products 
like aviation gasoline, motor 
spirit, superior kerosene, inferior 
kerosene, high speed diesel oil, 
light diesel oil and furnace oiL 
Furthermore, it clearly shows 
that a single big refinery nearest 
west of the oil fields with a crude

oil pipeline from the oil-fields to 
it and «  products pipeline from 
the refinery to the centre of dis
tribution would become a most 
economical proposition.**

Then they have stated:

‘The four propositions worked 
out below would bring into clear 
relief the substantial savings if 
only one refinery is established.”

The four propositions are: firstly, a 
refinery of 2̂  to 3 million tons at 
Silghat with 20” crude oil pipeline 
to the refinery and a 12” products 
pipeline from the refinery to Barauni 
This proposition will entail a cost of 
Rs. 68-17 crores.

The second proposition is also of the 
same capacity—a refinery at Gauhati 
with a 20" crude pipe-line from oil
fields to Gauhati and a 12” products 
pipe-line from refinery to Barauni. 
This will entail a cost of Rs. 74‘ 99 
crores.

The third proposition is also of the 
same capacity—a refinery at Naharka- 
tiya with a products pipeline from 
refinery to the Brahmaputra bank, all 
equipments and provisions for river 
transport of the finished products 
from the Brahmaputra bank at Desa- 
ngmukh up to Fakiragram and a pro
ducts pipeline from Fakiragram to 
Barauni, with no crude oil pipeline at 
all. This will cost Rs. 51 02 crores.

The fourth proposition is: one mil
lion ton rfeflnery at Gauhati, which 
is what we are going to have now 
with one 2 million ton refinery at 
Barauni with crude oil pipeline from 
Naharkatiya to Barauni and capital 
cost of railway improvement for mo
vement of the products of the Gau
hati refinery. This will cost Rs. 131’68 
crores.

It would thus be seen that as com
pared to the cost at two refineries, a
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single refinery at Silghat would bring 
about a savings of Ks. 631 crores, a 
single refinery at Gauhati would 
bring about a saving of over Rs. 56J 
crores, and a single refinery at Nahar
katiya would bring about a saving of 
over Rs. 80£ crores. It is hardly 
necessary to emphasize that the na
tion can ill-afford to lose this huge 
saving by going in for two refineries 
instead of having a single refinery in 
Assam.

Shri Narayanankntty Menon: Is this 
the report of the International Petro
leum Consultants?

Shri F. C. Borooah: Yes, this is from 
the report.

Shri Narayanankntty Menon: Then 
the hon. Member should also give the 
antecedents of these consultants so 
that we may understand it well.

Shri P. C. Borooah: The consultants 
have prepared a project report and 
submitted to the Government of India, 
and I think the Government of India 
have examined it. From the report 
itself these figures have been taken 
and the extract of note prepared by 
the Government of Assam from this 
project report, I have read out just 
now.

I hope the hon. Minister will satisfy 
us as to how the country is going to 
be benefited by having two refineries 
instead of a bigger one in Assam with 
its distribution centre at Barauni, and 
that the earlier decision of the Gov
ernment to have two refineries will 
not need reconsideration.
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* f t  J 9J T ^ T  %  ^  i f  i R ^ r
*rk s^src w f m  1

w n r r  ^ * f t  3% ? r  ^rr £ * r t  
5 $  *pt w t t  9x t r  %  'm r  «rr? 
xrmt  5ft»r ^\Tm T t t ,  eft ârar s n r f  * r  
tfW te T T  f t  ^TcTT «rr I 3f t  S ^ T T T  *r ^ t  
? r t i % % * P T
JF^tn r %  «m r * p K  f o t f t  w ^ n r  *  m 
« F T ^ t w f s « R n : f  1 s % ? i t  *r r  s ^ r -  
f w ^ ^ r r  ^t t o i | ,f^ra% 3r ^  
v n ? t  WW5T %  $ t * t  * p t  < i+ d i ^  1 « n r n j 
* 8%  ft?  5% ^ n  afft g w m  ^ t r t  
f p  *$ w  &  S jt?  S , W f m t W T  m -  
f o f g R  *F t  % f i R T  » R T  xfa
#  s r t  w fsrn c  w r  t o r  ?r § ^ t t  * t  
f c * T R  1

s m r t  w t f  *n >3T f  *?t 
v t  >ft f  9? |  i f t r  ^  anrt

*( $ s i  i R * f  « ft  fs n ?  t f t  f ^ n  w  1 1
^  t  *F* TOI T f
V E E T t f  t f t M F T T ^ ^ s n t  f ^ i m ^ T  

t w r  $  a rf q r e T
1 *$ eT

v r t » f t i %  ^ k f t  ^  1 %^r fg p rr 5 W  f t  
an?n | yr^rrMifa

^ug'Y ft  *rcft | ft? f?w ir&rt vr 
^r%nT^F ft fr r t^ R ft^ ft^ w rm

J?T5TT
? r w  i f  * f t  ^  « f * t  w m T  $  1 w v t  
5T#3IT ^  if̂ TT t  f% T f WR 
vRT^rf ^amrr ^srpR^ppT
f ^ ^ f t ^ i T  1 J^t=T5flf a rff? p p
s j t t  sjte  f r r f r f  ^ T  5TT??pp t  '5TTT T t^ r 

t o r  v r  3 r  ? n m r 
xrrcTT |  ?rt 3* %  fs n r  <t v P t s r  f i z r i  
srrrft t  %f5p?r ^ * r  v » f t  *T ? T  # ^ t  HT 
v k ^ f  x p m : v t c p m r |  
w m T  |  ?ft ??ft t  ^ t ? t t  
f o n a n m t  1 ? n f r  # ^ f t  %

? rv  ?r«rr # ^ t  fs ra #  ^ft 
s r i  t o t  f  ?r  ifrt fa R ft  ?t  f t a f t
HT'H ^ 0 0  P̂TT T̂̂ TT f f̂cTT ^ I
% n ft f 'r a p ft  f i R  f ^  ^ r ?t

F »ftiT  %  v m  i f t  « r r f  o 
w m x  * m r c r  w r  |  3 ^ t  w f t  
< 3 w r ? %  w r r r  w i t ^ r r ^ n r f ^ r t  
' T R i  1 1 ^  3 -^ s  eft s n ^  w t*ff  i t  i j f  
t  f v  #  « f t r  «rf«r^r r ^ r f  ? f t r  i r # # ?  ^ t  
^  « f k  p t t  « t r  v w c f  v t  w  
? tt?  ^r ? r tr  ^ h t r t  w i t  S t  s rr^  f  1 
V n |  o o o T T  ^
* r t r  3 r t  73- ^  csft ? r m t |  ^  t r t  t  
5 R T R T  ^ T ^ t  W I T  f^ T T  r̂TcTT ^  I

v * n w  w t n g f  m m  | f r  f W ? n  
w i t  f * r  t  v w l i  T t  f ^ r r  arraT 
t  #  gwarr ^ f«p ^  ^nft
f t H T  I V H R T V R f  ^  f ? R  eft « T R  ^  
♦5<l f  ^ R T  9TW  W W I R T  7
5T T R  5lf+«< v r f o  1*0 tr& o  % 1 W <  
faravr^y ts ° o  w e t * *

% f ? R 5 R R T ^ T e T T | ^ T |  
^  % R ? r  ^ f t i r  ^  ^ t  w f  
H  5 R R T  atTeTT f t ,  O T V t  3 ° »  W T T  
« W R T  O T W T ?  %  f t R T  a tR T  ^  I V & t
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&  <fto ^ r r r t V  * t
w  w»rm *rrcrr $ flPr u °  wrrvftn* 
xwrt fasT*nsrt 1 *  TT?aT jfaflrcr
»NtW  V̂ PXT ft* PRRT VWT
T 5T 5ft» ff v t  fat^rr * t  $
x(\ x  *rtr tft «*r? $  f a

^MT^r *tpt r̂ *tt i j r s R  r^rrrer % 
r̂r*r I  w  ^r % m*r $  wxrfi 

w t t  ^ P t  f o r r  'JrraT $  1 ^  'r t t  
^r*rt ^  % fa# spt§ ?ft  ̂ 'Pf^^R =r̂ f 
f * s r c r  w  $  1 f a ’ r f m - * « r  uraft 
f ’Rft ^  ^  tt̂ t wTT̂ rT
WT5 «THJ?^rr ^TKT ^T *?t 3TRT *mft 
$  5fr v fW r fasm  *rm 1 1 ^  errs 
i?ft it  ̂v tfW  vt ^ f r  t  f w w ^ f v t  
T̂T5T % 5wrrfT d-t«r^ *t srr# trk 

*n r * f ¥ ^ i  qft ^rTcfr |  f a  f^ r c t 
=*?t ^ r  &  * n r  it  ^tt# 1 ^  cre ^  fa r T  * n f t  

% fa*T 3T̂ “F̂ T '’ildl  ̂ fa 'i*icT»t 
*p *t ?t *rtr  ( R w ?  ^rr# tftx ^ g r t  * f t r  
3ft ^PT t ’feft I  wk faW3f

STTcTT t  fa  ^Pfft cH^rr^ ( c o o l  
STfaV »T ft, % ^T *T ft*5RT
£t % fcm sttctt 1 1

*ft ifvsw  ̂ * n v j T ( 'T ^ f t )  : ^ V . °

*fto T«PflTfaS : srrfo tr0 ir^o TT 
^ ^ o ^ t ? c ; o o t o ^  v k ^ r a r ^ n r t

^ ^ t  ^FTW T ^ I d l  ^  <Tt 3̂W V t 
- T J T ^ f n r  RRX.0 ^ T T T O T T $1

f w r r f i f  * r ^ t w  : A xni «rr
f a s r r *  s r *r ? n p E r  *Tcr «tft |  f a  t o t  
^tm t#  1 1  =*rr^iT g  f a  ftrcr w w w r  t f t  
tor jw r  *rra% sreft I  *fpt %
*fksr?rf Tfci^tnssntffcwrt ^ ftnr 
*^t ®F5n r  if d i V f l  srft^r ^  r o i r  v t  
• W H I ^  ^ ft ^ R V T <  v t  « tM M  ^ t ,  

<IH4WT^ ' %  ^  ^  T f # ¥ t
i n #  w i ^ t  l E P F P m s r t ^ ^ w ^ r m

w w ^ ^  ftwft ^  ift *ri,|r*r % ^
#i^?rr^T?rr|gft^ft 0̂0 m

^x® w ir  wq'jft % srtr 
^f^rr^TT| 1 ^% nfo ^o^rottnrar
?̂t >̂̂ t «il̂ <. »f({) '3TMT ^61 <<<{)

f?wPt #  ^ rr  frar 1 1 f^nOd ^  
w ^^ft ^nR «rrr f^ ft  % *rsm 
t  m r̂̂ fft #  w r *Jt£ ^ftcrtt 
=^t ^  f  1

^  f^ r »t<t * r^ r  % WIT
f  ft^T* ?rt «Ft T̂ T̂ T

^ f?TT *P̂  < Wtfa ^  TPT
sr=̂ R % ^r Tt ^  w r  | 1 wru
5TTT TTff^r #  ’5TT̂  t  ft? STcft ^  
^<MI< rft ^  <RfRT <jTMI>T ^
ft  ^P?fr | *rk ftRft ^rt% % q^t 1 
%i& fa# A =an̂ rr t  tV ^Ore^TST

% fa# jw t t?TPT $  fjRHT O T  
TWT t  ^  T T  S TTT W% ftvETT 3IT# I 
TOT 5qKT% :̂ IK T pJR TT T^T^

j  ^r *rr?r ft r̂r arr#,^
Ptî iH'l TTT ftm STPT W1 <. 5ft 

^  flT̂  «dti ^  % cttx
% ftrrr an# aTftf ?m  w nrt ^ 
^ ft f̂t TOflT ?̂PT % fa# f+^HT r̂t 
sfrc?rr%r *pt &v i jwt. ^  f^r?r
t̂TT3fEW T̂ VRST ^ 1 WFt ^9T 3TI# 

cTTft? 3ft  Ŵ \ aPT ^  5T K T  «Tf ft? 
TO Rf ^  dHWTff «p Si'R v\ ftfa^T 
?>, ^ ’ ?ftf?R ?r»rprr 3 rr^  1

Shri Harlsh Chandra Mathur: Mr.
Chairman, Sir, I will confine my obser
vations to one point and that ia 
regarding the constitution of this new 
company, the Hindustan Salt Co., 
(Private) Ltd., because we are directly 
concerned with this matter.

Sir, I think the Central Government 
has transgressed its proper limits in 
constituting this company. The parties 
■which are definitely concerned with
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[Shri Harish Chandra Mathur]. 
the constitution of this are the Rajas
than Government. I would like to 
know whether the consent of the 
Rajasthan Government was obtained in 
this matter before this company was 
floated. I had a suspicion that the 
Rajasthan Government was completely 
ignored. Therefore, I tabled a ques
tion here and asked the hon. Minister 
about that. Even from the reply 
which I got my suspicion was confirmi- 
ed because the Minister told me the 
other day that the Rajasthan Chief 
Minister had been invited to come' 
here to discuss this matter.

I cannot understand the implica* 
tion of such action. The company has 
already been constituted; the directo
rate has been appointed and all the 
directors are already there. You are 
inviting the Chief Minister of Rajas
than to come here and discuss this 
matter with you.

This definitely brings out a' very 
important matter regarding the 
relationship between the State Gov
ernments and the Central Government. 
Already, because of certain trends in 
the country, the States are being 
weakened. But, particularly, in such 
matters, I feel that there is absolutely 
no justification for the Central Govern
ment to have ignored the Rajasthan 
Government and to have constituted 
this company without obtaining their 
previous consent. I would like to 
know whether, even after the company 
was constituted, and when the Chief 
Minister was here to discuss this 
matter, any final agreement has been 
reached. And, if so, I would certainly 
like to know what the terms of that 
agreement are.

In this connection, so far as I am 
aware, the Rajasthan Government had 
an agreement with the Central Gov
ernment. Even when the financial 
integration of the States was brought 
a&oui—though it may be claimed on 
behaif of the Ministries of Commerce

and Finance that salt remains to be 
a central subject and the Central Gov
ernment has got a right to go ahead 
in this matter in spite of the fact that 
the salt works in the other States- 
were taken over, an exception was 
made in the case of Rajasthan, and 
they entered into an agreement with 
the Government of Rajasthan regard
ing the salt works in the area of 
Rajasthan. Now, I consider this to be 
a definite violation of that agreement 
to have started this company without 
the previous consent of the Rajasthan 
Government.

The Deputy Minister of Commerce- 
and Industry (Shri Satish Chandra):
Which agreement?

Shri Harish Chandra Mathur: The
financial integration agreement—and 
I think Sir V. T. had something to do- 
with it. An agreement was reached 
that the Central Government will 
continue to pay to the Government of 
Rajasthan a particular amount—I think 
the total amount comes to about Rs. 20- 
lakhs a year........

Dr. B. Gopala Reddi: For a limited 
number of years.

Shri Harish Chandra Mathur: 1 do-
not think for a limited number of 
years. They have got to pay that 
amount right up to the end of I960' 
and the agreement will continue in 
perpetuity until and unless the 
Rajasthan Government suo motu 
changed that agreement. It is not 
open to the Central Government to 
change that agreement at all. Let us 
be very clear about it. In the first 
instance, the agreement lasts up to 
1960. But that agreement will con
tinue as it is even thereafter until and 
unless another fresh agreement is 
reached.

Even regarding this fresh agree
ment, it is not open to the Central' 
Government to reopen this matter and 
ask the Rajasthan Government to come 
to any other agreement. It is o n ly
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open tc the Rajasthan Government to 
ask the Central Government to reopen 
that thing and to come to some other 
agreement. But, whatever it is, we 
are in 1958; we are not even in 1960 
and the agreement subsists.

Shri Satish Chandra: But, how has 
there been a violation?

Shri Harish Chandra Mathur: My
hon. friend asks me how there has 
been a violation. 1 wish he realises 
what his position is. His position is 
simply that of a lessee and nothing 
more than that; and he is responsible 
to make the payment to the Rajasthan 
Government to the tune of Rs. 20 
lakhs a year. Who is going to make 
this payment now? Is it the com
pany that is going to make the pay
ment or is it the Central Government? 
When there is a certain obligation 
which devolves upon the Central Gov
ernment, they are legally and consti
tutionally bound. But, apart from the 
legal or the constitutional obligation, 
it is a moral obligation for the Cen
tral Government to have consulted the 
Rajasthan Government, to have come 
to an agreement with the Rajasthan 
Government before they floated this 
company and before they appointed 
any directorate. It is why I submit 
that there is a legal and a constitu
tional violation and there is a moral 
letting down of the Rajasthan Govern
ment in this particular matter.

I would also like to know-whai, is 
the position as it stands today regard
ing the payment of Rs. 20 lakhs to 
the Government of Rajasthan. May 
I know if the hon. Minister is in a 
position to give me an assurance that 
this payment will continue to be made 
from the Central Government and 
whether they have come to an agree
ment in this respect or not.

Apart from this, there is another 
matter which is allied with this tran
saction. Now that they have consti
tuted the Hindustan Salt Co., Ltd., 
the whole jurisdiction over that parti
cular area passes on to this company.

The Rajasthan Government was pre
viously thinking—and I know this 
from my personal knowledge—of 
starting certain manufacturing Con
cerns and having an industrial enter
prise which was to be based on the 
salt bitters and to have a company for 
heavy chemicals. I want to know now 
whether this new arrangement will 
stand in the way of the Government 
of Rajasthan to have any such enter
prise started either in the private 
sector or by the State of Rajasthan.

If I could understand correctly the 
passing remarks which were made by 
the Minister of Industry the other day,
I think it is the Central Government 
which is now thinking of floating 
another company for the development 
of heavy chemicals in that particular 
area. This has an implication. Apart 
from the revenue of Rs. 20 lakhs 
which we were deriving from the 
salt resources, we are being debarred 
from having a big business enterprise 
in that area.
15.41 hrs.
[Shrimati Renxj Chakravartty in the 

Chair]
If the Central Government is going to 
open a factory and start a new enter
prise, I should like to know what 
would be the position of the Rajasthan 
Government and the Rajasthan State 
in respect of that factory. May I olso 
know whether any particular enquiry 
was made before this company was 
floated, whether any preliminary in
vestigation was made, whether the 
Central Government has any definite 
plan or proje«t for the development of 
the salt resources here and whether 
they can satisfy us in this particular 
respect that this company is being 
floated for the development of salt 
resources there and for the develop
ment of industrial enterprise in the 
area which will be more to the benefit 
of the Rajasthan Government and that 
it will in no way cut down the 
revenues which the Rajasthan Gov
ernment has been deriving from this 
area and also finally it was to be ex
ploited by the Government of Rajas
than? I should like to have this:
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[Shri Harish Chandra Mathur] 
clarification and also would like to 
know the terms and conditions of the 
present agreement, if any has been 
reached. Why is it that it was taken 
without the consultation and the 
consent of the Bajasthan Government? 
What is the position of the Rajasthan 
State in respect of the revenue of 
Rs. 20 lakhs which it derived from 
this source? What would be the posi
tion of the State Government in res
pect of the enterprise which was going 
to be established in this connection?

Shri S. M. Banerjee (Kanpur): 
Madam Chairman, I shall confine my 
speech to Demand Nos. 8, 9, 108 and 
117. Demand No. 8 provides Rs. 4,000 
and this House is going to vote it as 
is going to be a sort of compensation 
to one of the officers in the M.E.S. 
This particular case which was decided 
by a High Court has raised a very 
important issue. An officer in the 
M.E.S. was reverted on account of 
unsatisfactory work to a lower grade 
in August 1953. He appealed against 
this order on the ground that he was 
■not given adequate opportunity to 
defend his case. The lower court did 
jiot permit this appeal but when the 
officer appealed to the High Court, the 
High Court held that the reversion 
was wrong because he was not given 
an adequate opportunity under article 
-311(2) of the Constitution.

My submission is this. Here was 
an officer who could possibly afford 
-to seek the protection of a particular 
High Court and that is the reason 
why he got justice. He was given a 
sum of Rs. 2,000 and odd. In the year 
1956, the dark period in the history of 
-the defence department, when any 
trade union active worker was dis
charged or reverted unless he told a 
lie given by the then Minister of 
Defence Organisation, nearly 3,000 
workers were reverted from A grade 
to C or even D grade. As a result 
of that mass reversion there were 
« n e  strikes in the various defence 
installations. Till now, no decision 
hat boen taken to review whether

those reversions ware justified. I  am 
sure that if some of these worker*
who were reverted at that time went 
to the High Court, they would have 
alse got this compensation which this 
MES officer got

My submission is that under article 
311(2), every opportunity should be 
given to any class of employees, whe
ther he is class 2 or 3 or 4, to defend 
his case and he should be convinced 
that his reversion was justified. In 
this particular case, this opportunity 
was not given. I feel that a letter is
sued by the Home Ministry in April 
or May this year was as a result of 
such decisions in our High Courts. 
They have said that the cases of un
justified reversions should be review
ed. But in the concluding sentence 
of that letter, they say that the past 
cases should not be reviewed. I fail 
to understand it if after the lapse of 
so many years the Home Ministry who 
really initiated and formulated those 
orders came to the conclusion that 
some reversions were unjustified and 
that injustice should be rectified, why 
was that particular sentence used that 
past cases should not be brought tip 
for consideration? I would submit to 
the hon. Deputy Minister here not to 
take this personally. I have no desire 
to attack the Defence Ministry as 
such. I am only referring to these 
cases because in these particular cases, 
about 3,500 persons were involved and 
they were not like the person who had 
the opportunity or resources to go to 
the High Court. No justice could \?e 
done in those cases because the orders 
were very firm that they wanted to 
revert those people. Now a time has 
come after the issue of the Home 
Ministry's letter when the cases can 
be reviewed and that particular 
portion which says that the old cases 
should not be reviewed must be done 
away with because that gives a feel
ing that whatever injustice has been 
done In the past was to stay and only 
in the future there will be no in
justice.
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What will happen to thou persons 
who had been reverted? Their Income 
has been reduced, in some cases, from 
Re. 100 to Rs. 35 or Ra. 40. These 
cases must be reviewed. This article 
311(2) was referred to by me in con
nection with the case of reversion in 
the Defence department. But under 
the Government of India, there is a 
rule called rule (5) under which any
body can be discharged without any 
reason being assigned and this rule had 
decided many cases. I have in my 
possession a long list of those unfortu
nate employees who had been dis
charged under this rule. In those 
cases, they have tried and are still
trying to seek the protection of the 
court and they should have 
been given an opportunity under 
this article which guarantees the 
Fundamental Rights of every citizen 
but they were unfortunately denied. 
So, the hon. Members should also 
■consider whether those cases where 
the people have been discharged 
without assigning any reason, also 
-deserve review and reconsideration.

My other point is about the pay
ment to the contractor. My friend. 
Ch. Ranbir Singh has said that there 
should have been a compromise with 
the contractor. This contract system 
is actually on the verge of increase. 
When the Supplementary Demands 
came in this House previously, at that 
time also I raised this question of con
tract system in the MES or in the 
cantonments. Due to this contract 
system, there was a lot of corruption 
going on in these defence establish
ments. At that time I remember our 
ex-Finance Minister, Shri T. T. 
Krishnamachari, said that he would 
welcome this provision and would pre
fer the elimination of contract system 
from the defence establishments. 
If I remember correctly, these were 
his words. For the information of 
the House I would like to give the 
value of work done by the department 
and the value of work done by con
tractors. In 1955-56 the value of work 
done by the department through de
partmental labour was Rs. 374*73

lakhs, and the value of work done 
through contractors in the same year 
was Rs. 1263-58 lakhs. In 1956-57, 
when we agitated that the contract 
system must be abolished, the value 
of work done through departmental 
labour was increased from Rs. 374*73 
lakhs to Rs. 380:2 lakhs, and, because 
we propagated against the contract 
system, the value of work done 
through contractors was raised from 
Rs. 1263-58 lakhs to Rs. 1408 lakhs. 
Is that the way to eliminate contract 
system. It is not a question of 
Rs. 4,000 or Rs. 6,000. Unless we try 
to eliminate the contract system, the 
corruption which is going on in the 
Defence Department, with all the good 
Intentions of the hon. Minister and 
the Ministry, cannot be eliminated. 
Corruption cannot be eliminated when 
there is the contract system where the 
middleman comes in. Therefore, my 
another submission is that the con
tract system must be abolished.

My third point is about the loans 
and advances by the Centre to the 
State Governments. The House knows 
about the food situation in U.P., the 
State which I represent. It has been 
brought to my notice—and I mention 
It here subject to correction—that the 
Chief Minister of U.P. requested a 
member of the Planning Commission, 
Shreeman Narayan, that two crores 
should be given for minor irrigations 
In the eastern regions of U.P. This 
House knows that every year, every 
month, even every day something is 
being discussed in this House about 
the eastern districts of U.P. We know 
that for want of minor irrigation faci
lities, for want of money with the 
State Government, we are unable to 
solve the problem of food in the eas
tern districts of U.P. and also have 
more industrial units to raise the pur
chasing capacity of the people in those 
districts.

There is famine condition today in 
those districts. THhe Government may 
or may not declare It, but the fact 
remains that people have died of star-
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[Shri S. M. Banerjee] 
vation, that people have been com
pletely impoverished due to this situa
tion of having to pay very high prices 
without having the required purchas
ing capacity. My submission, there
fore, is that it should be considered 
whether the sum of Rs. 2 crores as 
asked for by the Chief Minister should 
be given for carrying out minor irri
gation schemes in the eastern districts 
of U.P.

With regard to advances and loans, 
I know that the salvation of the 
eastern districts of U.P. entirely de
pends on the success of the Rihand 
project. We cannot do anything in 
those districts unless we have the 
Rihand project successfully complet
ed. The success of the Rihand pro
ject means the success of those dis
tricts. Without the completion of this 
project, no industrial units can be 
started there.

My informatibn is that the plan sub
mitted by U.P. was reduced by Rs. 11 
crores without the least consideration. 
In this House it was told that the 
Finance Minister and the Chief 
Minister of U.P. were consulted about 
this reduction. But when I got a 
question raised in the U.P. Assembly, 
the Chief Minister or the Finance 
Minister of that State made a cate
gorical reply that they were never 
consulted. I do not know who is 
correct, whether the U.P. Government 
or the Central Government is correct

Therefore, something should be 
done to complete this project if we 
really want to solve the food problem 
in the eastern districts of U.P., if we 
really want to improve the condition 
and the purchasing capacity of the 
people there. The advances and loans 
asked for by U.P. should be given.

With these words, I would request 
the hon. Deputy Minister for Defence 
and the hon. Finance Minister to con
sider these points and throw some 
light while replying to this debate.

Mr. Chairman: The hon. Deputy 
Minister.

The Deputy Minister of Defense 
(Shri Raghursunaiah): Madam Chair
man, Shri Banerjee has referred to 
Demand No. 9, which relates to cer
tain claims........

Shri M. C. Jain (Kaithal): I also 
want to speak on Demand No. 9, and 
it would be better if the hon. Deputy 
Minister replies afterwards.

Shri Raghnramaiah: I have no ob
jection.

Mr. Chairman: All right. Shri 
M C. Jain.

Shri Achar (Mangalore): I too
wanted to speak on that

Shri Satish Chandra: If my collea
gue is not going to speak now, I 
would like to intervene because some 
hon. Members have raised points 
about salt etc.

Mr. Chairman: It is better that the 
hon. Ministers and Deputy Ministers 
speak after they have heard the 
various Members. Therefore, if it is 
not inconvenient to the hon. Deputy 
Minister, I would first call the hon. 
Members who want to participate in 
the debate, and after that the hon. 
Minister can reply. I will certainly 
give him a chance.

ijo fio
*  W  fTUT# «fo

sflr !«<; sft fa 
Hwrf S3 $  ffiTfrgpE f,

*rr art *rr fcurvgg f  4  T^mr 
vltft f  1 yar f w  

cvt, gtffR Tswr  ̂ 1 #rv i i? 
*nrt fafsrw (principle
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in v o lv e d ) Ttnff a  srrffT 
Star £ fa  5*ntt f m q z  «tft 
M n fr *  fu n c t io n in g  
?iTfiRr f  1 fwn?r % ?rtr <rc fnn^s 

t  * t  #  sfrfas 1 ir>ft jpr ^
*ift?fa^rf5̂  *tw ^^nrfi R»<ijC 

»Tf | ^  ’TOSTC vt fr ^  f w  
w  1 f̂ rcrr >fr ?rffa t h  
% ft  *t*f% «r ^t
%fa»r r « ^  *npF*t *t >3% A'tti't) 
^  fou  1 far f c  factor *  
■*T*TT I JTTf%«FT fri£  V t E  ^  ^5f T  ft *I T
fa  «nft xfa  w W  ? fm  f, f  ■x  for 

s«5RTt faf^r ^ri 3 stmt «m 1 
w ff r̂ tft 3% ^  fimT ?ft
f r f  *rfi ^  JTUT fa r  3̂% W H f  
f*RT I ?ft fa  *T*ft *J5T ?t q f^  
*t*FT «n% **ffaT ?T «FfT eft tr«p 
*TR¥T «ft 5TRT | I 3*ft :*T S f <*T «TT 
fa * f* * r  ^ ^ < rm ^ r#T O 9xvT T t' 
irpufr £  fayra v«Md *r 

*T ^TT TfT, 5̂ r=r>«i fv^PT 
t o r  f ,  * f<ra % *r^ r t  
* fo r  ^  TT^r»ff ^  -*ft, fa*T ^
3  t s  f  ^rq^n:, ?r^r<t, f r f t  frw rt, 
« p ^ t  ^ s r t  *  ? ? fr n5 ^  t t  1 
3  ?fr ? f  ^fffT ^ rrr | fa ir^T, 
’ufaqT*Td ?*r 3Tar ^t f  fa ^  
sftrrt # *FTq5t $1 «ft«r

f , #  |tr- jf %  ^t sF?r ?*rn> 
fe^TT 3fP5r i *r •Tft sH'ffiT fa m inis
ters ^  5JT̂ ft '4t f  ^  ^  ^
sprare: t̂ s^Ft decide ^  ^  f  1 
^  ^  d?ft ^ T  | ^  *FT ?TT5^
p f t  r̂ ’ ft |,
ftps I; ?rnr ^t *6^»tt 1

^T % 3TC f?»TT'? ^o vŝ
«nc 1 w  fewmr &  -r^  cfr ftrs
t , o c o  5̂0 %f»F5T -m  w n  *ft*r

VT %  JRTT T̂cT ^ I ’T.'?fY#rt ift
^  I, ilft  ^FSJCTfft it ?*T 

f^W ^  ^T tj: ?Tt IT Êrr?T TfTT t ,
j t t w  4&ft srtwt >ii 1 f ^ n r  

^tpt s*rr ^rcft «ft, ^  ^
v t ? t  su p p ly  ^ * t  r̂r <̂t> <1 < («t^f,

'̂ H' ‘fi+jt ^ ̂ 3,000 ^o >̂t vHTR̂
5ft 1 er t̂ cT̂ r | ? r  H Vc5

U ^°. «ftr
t  sprt ^t ?TF?ftJT qr ^ tt  ^^t?r ^rff 
m 1 $  ??̂ t irm r f% ^  5R^k #
VTI ?T̂ rrt JfTHT «FT ^KT f w  ^  fa 

qr -jt% ^  ft,
ÊT =F?t 5r+'*ft*r «TT ^ tt  *F?W ^  «TT I 
t̂ w r : *  ^ q r  ^t f ^ ^ T f t  ?ft % ?ft, 

Wf^T f̂ RT 3%3TT Hi«tl<i <l('i4MT
«TT 5f W  f e ^ f t  *fft 5ft I
q#3TT 115 f?rr fa t o  «Ft *T?r r̂
t o t t  ^t «ft^TH ^ r r  qrr faw f̂

^,000 150 <PT W T  JpCTT I *̂F 
^rqjefr^r^t ^ ^ ftf^ f^ it fa ^ r m  

qr k , ° ° o  ^  5ft w t « f t r ^ r f t
cTT'B ^PTRcf VS, o o o 15 o I \S,ooo 
^o 5f«cT ft ufRTT  ̂ I ^ t  fa

jfTt # w  «n fa ^  -<ft
fep  ^ t  ?r̂ T, 5TiTR̂ T 3frT JTff f t  €^r I
^f Tt? % qnr 5trtt |, *rr<firj:<rT «r 
<n^ 5(W  | vfh: 5f?t an^fhr
fr ira i | 1 ^t m  v w  sr$a
« f t f t  f t ,  ^ fa ? T  $*t H f i r f w r  facTTT 
^ 5T (In v o lv e d ) I  fa
^n^aT ^rnrr ^ f t  w  ^
U  ^ t ?  ^T ®TIZT fETT 1 ^ f  ?fr 
^5f2: ftrr  1 5fT ftrr.
5ft f^ ift  f f  I  3*ft spT fbpp; | 1 sft 
v ? Y o  ^ o  spt f r n r t  | f  ’ rn r^

^t smsr | 1 wt f  »r% for ^tf
V R R  fviT«%<{K ^ 1 n
^  ^ §=f̂  fen, f^m n ^  ?r ^rm?r 
?fr TO r r ^ z  (accept:) fa$T
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3*  v tf ftrsiwd ’rff t  ? wr 
f < | f a f a £ q *  %  f t s f t  %rmx
v t  frsTT f t  n t  f*P #  t” P F% T T  ( E x 
c h e q u e r )  « m ,  w  f o r  %  *Tft«r 
?rt#t *rr  w n ^ f t  t o t  f a r  wrr% 
ar̂  fltvn: % ^nrR *r *̂rr f,
^  *t ^  'T^TT *?t **TT$ **T ^  fc 
grrm «pt, % fa #  ft*fr *n>37 
ST3TT f t  ?

16 hrs.

??r s t k  art «^n=ft f r » r F ?  |  ^  
sfo 5.X.I I fara!T»r^T#'7^Vo,oo,oo 
i ’ 1 in ^ f^ F IW  *̂1 ®FT trqr 3i^ r | >̂*1
%  ? s m r  farcT <n i q ^ F % # r < t  
v t  <*?t  eft jtt^ t  p r  far f e r f t  # < *ff 
%  *-r# f t a T  ^ t f  ?t t j t  ^ r
* r w  |  1 t o  ^ T O T  eft
M§*1 f t  ^  r « l  *l*)l ? o tfit "ET t̂ 3[TT * f  f a  <4 
*H c T T  STF? * t  ^ T o f  ^  %
f a #  ^  t f W T  <R«T #  f5 F $ R T T t  * f t  «ft I
vJfftt Ho,ooo Ô %■
<rc fa*rc 3nerr t  1 w  w  ^
WTsft I 5*TTft flTVR mrrft %cft $
fa? * t £  ?T?r f r f f ,  s n r r  w i  v r m  
s jft  Sen eft r f r r w  **fr * f t r  *t  ^ *r  * w r  

< i f  1 m ? r sere » w  i 3ft  f f ^ r f t
^  * ( H  ?fift ^ 3 P T T, ^3"

Jp FT ’ f e  5PT JTFT 3 5 H T  *T fT  I 
«pt » m # e  ^ rr f m  ft? s r -

« r n #  ^ r  ftn r #  fr> j t t t ^  eft ¥# t w r r  
^  f e n  1 f a w  v t  srr% ^rr # ^ r
<TTT Y o , o o o  t$o ^  *ft #  fs*nct 

? y , o o o  ^ o  ^  tx tp'Kz
X I T f  V » »  I - W T  5TPT f
f*p  ^  f » t  *ft  V T51T t  1
$fpT f  W  t  m x  W H T  ? R T #  #  ?T% ^

^ «ftr xn m  ^  itt? %
«pnr ^  ^ vt 3*ft meff vt
TtVTT ^ #  I ^ R T P l#  V t  W»TT « n ^  

V T #  % JTK p -  W I T  qf«T ?ft fftJT 

^ t t  1 « m  ^ ^ T T « r r ? f r  u r r ^ n T ^ j'V  

w f  %tK <Rflf f W  v t  « r « m  w

ST3TPIT WaWSHf TfT 1 f#t nr? ^

^ r #  fV  3 3 %  * r c  vn f t m  % i ^rt

#  ^ [ t #  fJiT T  f T  

wk ferr t o r  % m x  i tnfr 
ftrr# % ?r# eft lEKmeff ^  ■w r t  f  i 
n̂fT w*m $  # sft ^  ŝrn: to  

<?^*r «rr ^ n f t  y p fc rf t H  % ^  ^

fe rT  t v k  v n f ^ T T c #  ^ ,0 0 0  f f y  

^ t  f ^ r t t  ^  ?ft, V T R W f ^  f 3RT# ^ r # t  %■ 

S T K  <T# #  # <5T5T T f  t  ^  ^  
^  t t  | t r  5 f t r  f ^ r  e rT f ^ m r r  
wjm t o t  f m  It 1 * n f t  ^ kt e n : 

^ T f e R  eft^r f?^r en? ^nf^Fr q r  f ^ r  

^tcfr T^t, q r  wt?r# t t  #“m  ^  

fJT?rr ? r f t R  <^rr^nr %
^ tt ?rr?5r # 3ft qr^mr ^  #"# ^ftr 
^ tt I ^ f t #  #  f t  * ? t f%  «ptt 

srsgjr f t  ft?  ^ r r c t  *r *r  f t

3TPT ? f t r  ^ t t  f t  w ^ r  f t  f t r  $5T #  
3̂ TKT f t  3TPT U ltr  * T * R  ^ T
^  ^t T ift ^  f t  srrar eft fa r
S *rr tt  ^  ^ R t  H TfĤ I wft W t̂ c R f  

=FT*mR ft^ft I $  ĝ pTT ^T?erT ^ ftr 
*BTftTT # ^  anf ^
f  f j R %  VTx^r s ^ n x t  w i f ^ M  v i m a w  
nfr f t  Tft t, ^r%  ^  #  w r  T lf  f̂tsr 
^  »rf « f k  ft « f t r  $ ?r ^ r #  

w t  T t f  ^ tf^ n r qft »rf ? A ^ f t t  ^Tferr 

g  ft?  3ft s re src  % f a #  f t r t f r r re  f

fa ^ ff#  ftr  g u a r a n t e e

ftrre f̂t sqrr frfr ftj«rf wt^
w r  f a #  i s R H e ff  fr r  T ^ n 'a r f

«m, ? r m  ^ ffft  s»rr frsrr 
?t «ftr w t t o  spRt w«pt «rv#
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*rtnT ft? w  ?rcf trw%vc qr
>wf *t*r otftt 1 a im r  ^ t t  jr fV 
3*  3  fa ^ t#  fV  ^  «fhr
«*t ton  «n- «rtr ircrsm *  % fwn:
<ffa- fW t «ftr s r m t  f t
*rf, « m  vr*
W 9 T R  v t M  w r  *rarr *t
«rtr u m  e n m rf *t * f  w t t

vff Tf>ra ^  ton 1

«m*ff fo*mr 5T**r ( « «  1 5ft Of 
finife P̂rJtT vi^i% % ij?rrf?srv | 
*f\X T*FT !V ,o o o  W  ^  | I
*TVT «TC?ft % X?«frf « fk  *T
anrrsf <?fl qnrff * t  5«rr f?wr
* R T  I 5% S T T  # < p > *T T  ^ P T  *TT T P T  
gTT ^  fom ftffaJT 7WT 
^%?r vr fc*rr *m wtr srreft rqr ^wt 

S W *  3 %• f w  'TT aFT-
1 w  *r?r firssr ipr*tfr smr % 1 

«ft ^nff sf fe^r JTf îr % ?3frf^rf^T
#  3fT P̂TcTT % 1 O T

f o *  1 ^h fq^% #« art n t?
? T ^ r f  ^ W T  t f t f i R T  X 4  'FfJTT
T̂fcTT ft, f o  Tto 5«T° 3t° *  

<ft° 3n*T° TTo #  V<<5H ĤTRT
% % f3fir<J<f<<r fsw -qz #’
sr 'ft o 3®^o o % Mi( i< 1
$ tftr **r# ^  f^ R fr » r  fsqTiifr % 

^  fs*Esr % <3ftf^fk*r 
*f «FWTT T̂TTT *  I *Tf ^ f  Tft
| « *nr *jT* *?t *rm% jt ^ r  i^snrr =t
^  «TT T̂*T T̂T *FT% f̂ CTT ? fk  
g wr< 3 w f t  ^TrT 'tt t t t  f̂ RT 
?ft ^ r 5%^tt % ^ f r
^ T f fIT  «ft  ^ t  J i t  I ^ f a s r  H w m
fv  WT pT, WT 5%STT  ̂ m*T
f?rarr »raT «rr ittx  * t  f v  n
ftw r ^ r r  |, <r=rr ^|t ^ r  p w r  ^
Weft * f ' W  «TT f«F  ^  ^q^JT 3W
irartfc JT 5%?tt t  *r^r f w ,  ^ ht

w t t  aror f w  xftx *  f s % ? r r  ^  3 ^ r  

f t r ?  f tw r  ?ft grf^Rr #  

vt arm  t t r  S ton  <fh: bxvtt «A 
«t?t ?r^t m jf t ,  ? f k  ^rr^TT ^  f W m -  

^ ,!(V e  ^  TT trgnr S  f ^ T  I «Tf ^ f t w  

frmz frr <T^rr q i i  f w  1 

f t R t r  v r  p r r  ' t t j  «Fm %■ 

^ fw q 1 f r  f » ^  

^rnr vr §vr ^  m  f^m w  1

5 % T R  « m T  THT T O T  t  i l fk  V t  

\,$Y% ifT T tfta T  T # ?  f t  3T H T  ^  I
33% fs-hfj fH  qr ^r 'fi»r *rr ^f 
fT̂ B? firm w  fsra%
f^nr ^  wk t o n  1 w  ^ ^ f
xzm s ^ K  T̂TTf̂ rt %

t  f r ^ r  ?ft * r f  f ^ ^ p t  t t

w  'fn f ^  >t3j t  ; r f t  f w  1 f ? r  jtth ^ [

*r t  ^r ^  ?rf q>«r m fsrer ^  q r a  n f  ^  
^  Frn(t gx^R % f^Frr$ 'FĤ rrfŜ T 
u k  ?Tf \, vs f^TR WIT w  ^ f  tt
%̂ rr q r r  1 f% #sr ^ r  >ft

|  ? ftT  ssft TW7T W  i? f t
q r  ersr̂ iB xsft f  #  «Tf

f ^  ^JTT 3f t  « f t T T  f t  w  O T
qnr ^ ^=r «rr f̂ nrr 1 4 f  
f v  ? r n r  ^ f t #  ^ r^ r « r  f w  fra T  ^ t  

fT 3̂ r #  *Tf f^TT^ *X W H ^  I 

%m f ^  t  f*p fa^ r ? R f  q fs g r r

^T W TT f*t>i)T ^TT T fT  

|  ,  f * R T  cTTf VTq- T T  f t  T f T
| ?ftT  5H?TT % 3T*PT ^  ^  ^M T ftcTT

t  ^ t  f?PT * f f  f t  »nrr ^
f^P f * r  'd'l+'l ^SPFT 3W ??ft^55r

'•I^N S  WZ I V M  'fl'ia l if  

sffr %tpr spfT ^rr T f t  t  f*P w t t  

wwn «TT T f T  ^  ?ftT  T O T  STRT f?T
? R f  ^  ̂ rt T R T  f W  3TT TfT | f

^ f t # f t  ^ t  A f s [  v f ’TT 

I A ̂  TT^f
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tr i'B  ? f ^ r r  % v ^ fsr  *¥ *n  1 w f w z  

3 w r f  *?r ^  <rr £ f ^ r  ^  

vfhrnrR ^  ?rc? c t $ ^ n  
v m r iftx *rft
3 o *% ?r srfcff xtrx 
*rrf*w ^  w rr 5mm i ^  

K r^ 'TTfw  fw vrw *n ft  t  ^ rrf*  

s f f a f t f a f t  %  ^^Taf $t?t £  1 f g  f o f f  

%  4 K  ^^1>1 *t>§l fa> ifrar 1TN ^CTTT- 

^fzar HtOT^fert «PTT ^tf^RT tftx 
^  f^RRT *ft « w <  

tfcftsff ii ^  H¥ f * r  tm r%  ^ r %  fa ir  

t  1 **  ^ffsfrr ^ fâ r * r  
yW s#  «Fnf *rtr w

f l - f l r  f F  # 5 ^  TC ^ T  ?TCT*T »Ft 

f w  faWr fa #5RT SfeT IfafiTV'd 
«ft I

^pj#3j ^  vtwrtf^r ^l^i?#! 
% a t f t r̂fr =**?if *r£ i
T?m  R̂fr̂ rr ^  jftTT fo  t  srrfr v m  
*%5T<-^fhrtr^r?> r̂rer# ^ f T n f  1 

«rnr w f e  ^r ^ p r t f ^  *farn^ta 
%  w T r s , %r#^Ct^sr % ttx sft ^ r %  v tw r-  

% ^ F t  q ^ r p f  ^ x  ■ *§  |  1 m  

'PTf^tST % trt <rt wwrft w
?rr^R ft wrx fgf^r 

% < « n  ^ m i  s p ?  x̂ |  1

%rr ^ r r  k% | fo ^t cnpraT 
?ft |  f a  *rnr fatft fa?*r *FT^Tt 

t o t ^ T  ^ r %  f w m  :t ^rt s fk  ^ r %  

^  ^ qqr ^ T  ST X̂ %f^FT ? P K  ^  

y rf a n  h  ft  eft iff ™ $ rr^r irnp=rr t  

*ft fa fr£ %fa?T TT fvTOT ĵfHT =^rf  ̂
•w k ? ^ r t  ^ t £  ? r s g f f  % 35<tt Qt&n

■srtnt <t̂ tr f^ n  arnprr *fk r̂frar

’fft’T Prt ?nr *iif>i ftrfflw ^r 
m n r r  *m zrl v t  * f t r
^  ?rd% % T ^ f t  f t  ^ t  ?>ft 1

t̂ F TJTf^t «Ff ^ 'As 
* m  ff 1 f ^ r  arr ?frr M  
a r t ^  f  ^  ^  f a r t *  ^

«fV I  1 *nfr w rt sj%w % *Tt 3 
isfr q-o ito ^rsjf ^ ^  1 ^  ^P»r
w w  r̂ %rmr ^ strt % <rt
# *ft*T *nr wxwr trr^n g i «rnr m* 
far % %w f  vmt #
*i^st grr T t̂  ̂ ?w f*mr itrt 
'm K &r sn^ff m v  =̂arNt w tw  
vt ^ r  *f frrgfV *k? t t  TfT t  
< r k  ^  s w i r r  ^  ft?  fr^r %  ? n m r  
i m n c R  ? f r r a r a r  f ¥

<T3TO «FT # d W T T t  « P ^  TT5TT f « R I R
t  1 %f^r ?rnr 

tr% ^  T f wpt£ «rr »if f  1 fantf %■ 
f% tr̂ r ^fr wr^r? ^r stptt
^  *mx ?frt»nr vr %rm | *flr
T̂T f̂ ?WRT  ̂ f% 1PTT 9XVTT Wft Vt

f f r #  w k  w  « n :
*f t  ? c n rp T  ^  ?rt f ^ r  < r ^ n r

*FT fW H  stf^ 5rf^ M<RR Vt%
f i r a r  ?r^cir |  1 'T s r R  ht*ftt w  %  
f a x r  f ^  y x v r x  %  « f ^  *r m e ft  |  1 

^  ferr v\  ̂ 1 
A ^  f̂?rT %  tr3rw g r m  
apt ? F ^  ^  f e n  f s R R T  't^ T a r
g x v r c  ^ t  « f t r  r̂zr. 5 ftf» F r

afft %  f ^  ^ T f ^  ^ H T  f * m T  
|  « r k  f s R m  f v  q^fi jTr |  f« F  t ^ t ?

wr^rx % fr«r p  t  1 ^nr 
igm |  t r t r  f ^ ? ^ T  |  f %  ^  sffcr ^  
^ R T  7 ^  H W n :  f? JT T T fT  V T

«TO qr ^ T R T  ^WT 1 iftr 
% r*fte ft ^  * n p j f t  w k
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«nr N t j  iff eft ^
t » f t w  T trq - * r ^ t  * *  ?nfar 

*n# *r$r ffa  w r n  ar?r *r% .1

m  *$ir w%  iir? ^  ’pf'tf
$  ’wfft? w  m * ft  »ptt
t  1

Mr. Chairman: I find that six hon. 
Members want to speak. I am afraid 
some Members have to be left out lor 
want of time.

Shri L. Achaw Singh (Inner Mani
pur); No one from my group has 
spoken.

Mr. Chairman: I do not think it will 
be possible for all parties to be ac
commodated. Bat I will try and ac
comodate as many as possible.

Shri L. Achaw Singh: I would con
fine myself to Demands No. 117, 128 
and 180. I have given cut motions 
Nos. 8, 9, 10, 11, 12, 13 14, US, 16, 17, 
IS, 25, 26, 27, 40 and 41.

Mr. Chairman: I have to announce 
that some of the cut motions given 
by the hon. Member are out of order. 
In Demand No. 128, cut motions Nos. 
41, 8, 9, 10, 11, 12, 13, 15, 16, 17 and 18 
are out of order. In demand No. 130, 
cut motion No. 127 is out of order. 
That means cut motions Nos. 40, 14, 25 
and 26 are in order.
Failure to set up more than one Refi

nery in Assam
Shri L. Achaw Singh: I beg to 

move:
That the demand for a supplemen

tary grant of a sum not exceeding 
Rs. 4,90,09,000 in respect of Capital 
Outlay of the Ministry of Steel, Mines 
and Fuel be reduced to Re. 1.
Failure to ensure greater percentage

of profit for the Government in 
the Oil India Private Ltd.,

and Indian Refineries Private Ltd.
Shri L. Achaw Singh: I beg to

move:
That the demand for a supplemen- 
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tary grant of a Bum not exceeding 
Rs. 4,90,00,000 in respect of Capital 
Outlay of the Ministry of Steel, Mines 
and Ehiel be reduced to Re. 1.

Absence of data and other details in
road construction and need for 

further details in the making 
of inter-district roads in Naga 

Hills.

Shri L. Achaw Singh: I beg to
move;

That the demand for a supplemen
tary grant of a sum not exceeding 
Its. 52,08,000 in respect of Capital 
Outlay on Roads (page 16) be re
duced 1»y Rs. 100.

Tfeed for strengthening the Dimapur- 
Kohima Road

Shri L. Achaw Singh: I beg to
move:

That the demand for a supplemen
tary grant of a sum not exceeding 
Rs. 52,08,000 in respect of Capital 
Outlay of roads be reduced by 
Bs. 109.

At the beginning, I would like to 
deal with Demand No. 117. This is a 
demand for Rs. 2 crores to repay out
standing advances from the Contin
gency Fund taken last year. Last 
year, in 1957-58, a sum of Rs. 253*08 
crores were provided as loans and 
advances to the States. This sum of 
Rs. 2 crores is in excess of Rs. 41-5 
crores. Actually Rs. 5 crores more 
were sanctioned this year in Febru
ary, 1958. Rs. 3 crores were met from 
savings and Rs. 2 crores are now 
demanded. I submit that this is very 
improper and this is not the regular 
way. The sums had been spent in the 
year 1967-£8 and do not know how 
and for -which these sums had been 
spent

We find that the internal resources 
of our country are in a crucial period
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and the States have not been able to 
manage themselves. So, the Govern
ment of India has provided these 
loans. We would like to request the 
Government of India to bring pres
sure on the States to raise the reve
nue out of their own sources as much 
as possible.

Coming to Demand No. 128 about 
this oil refinery business, I would 
like to submit that the decision of the 
Government of India to establish two 
refineries—one in Assam and another 
in Bihar—is unjustified. You know 
that there has been a wild agitation 
over that issue all over Assam. 
First of all, the Government of India 
announced that there would be only 
one refinery and there was a lot of 
discontent all over Assam. Then the 
Government of India have come to 
the decision that there would be two 
refineries, after that agitation. Still 
the people of Assam are not satisfied, 
because they feel that their cause has 
been neglected, and the Government 
of India have been indifferent to the 
rapid industrialisation of that part of 
the country. The Government of 
Assam, therefore, referred this matter 
to some American consultants and 
they have recommended that a uni
fied refinery should be started in 
Assam near the oil fields. To trans
port crude oil, pipelines should' be 
constructed. The Government of India 
should accept this recommendation of 
the American consultants and the 
economic aspirations of the people of 
Assam should be fulfilled.

I feel that there has been a lot of 
delay in the Government of India 
coming to an agreement with the 
Assam Oil Company. In spite of what 
the hon. Minister has said today, I 
feel that it took so much time for 
the Government of India to come to 
an agreement with the Assam Oil 
Company in this matter. It took four 
years to come to an agreement and 
Rs. 40 crores to Rs. 50 crores were 
spent every year in the form of 
foreign exchange. A royalty of Rs. 3
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crores every year has also been paid, 
by the Government ol Assam. 12 the 
oil refineries ware started earlier, if 
the agreements were reached earlier,, 
the Government at Assam would have 
saved at least Rs. S crores every year 
and that amount could have been, 
devoted to the development of the 
State.

£ would like to say one or two. 
words about the selfsufficiency in Oil 
products, so far as India is concerned. 
In India our demand is about 3 gallon* 
a year per head. For industrial coun
tries, the demand is about 500 gallons 
per head per annum and for the whole 
world it is about 70 gallons per head. 
Experts say that our demand is in
creasing by 10 to 12 per cent every 
year and within the course of ten 
years, our demand would be the 
double the present demand. That is 
why I submit that the Government of 
India have not been very serious 
about the attainment of self-sufficiency 
in oil products. It is said that Assam 
oil would be able to meet 56 per cent 
of the requirements of the whole’ 
country and about 10 to 12 per cent 
of the gas requirements. So, if the 
Government of India is serious, they 
should try their utmost to exploit the 
Assam oil resources.

So far as the establishment of the 
oil refineries is concerned, I would 
submit that the Government of India 
should establish only one refinery in 
Assam, according to the recommenda
tion of the American consultants. 
Now, that unusually in three areas we 
have found oil resources, one in 
Cambay, the Government of India 
should make a full assessment of ihe 
overall situation of our oil resources 
throughout the country and then take 
a decision of establishing another oil 
refinery somewhere in the western 
area or in the Central India. Because, 
the establishment of both the reflnerie* 
in the eastern part of India would be 
rather uneconomic. There is still time 
to decide that only one refinery would 
be set up In Assam.
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Regarding the terms of the agree
ment that the Government at India 
ha* entered into with the Assam Oil 
Company, I find that we have got
only one-third of the shares and, 
consequently, one-third of the profits. 
I think that this is quite inadequate. 
In the Middle Eastern countries, 
without any investment they have 50 
per cent of the share in all those 
companies started by foreigners. In 
order to attain self-sufficiency in oil, 
we should nationalise the Assam Oil 
Company and all those oil refineries 
and form a National Oil Corporation 
for the production, distribution as well 
as storage of our oil.

Then, aviation spirit and kerosene 
oil are much in demand and our oil 
refineries have not produced those 
products to meet our requirements. 
We should produce them and the Gov
ernment of India should take im
mediate steps to stop the import of 
those products.

Regarding lubricating oil, only the
oil companies have got the necessary 
equipments. In the agreement which 
the Government of India has entered 
with the three oil refineries there is 
no provision about the production of 
lubricating oil. Government should 
take immediate steps so that we may 
have these lubricating oils and other 
bi-products and we may utilize all 
those resources.

Coming to the last Demand, Demand 
No. 130, I find that the Government 
has provided Rs. 52,00,000 for the 
construction of roads in the Naga 
Hills Tuensang area. I would say that 
the Government of India has not been 
so much serious about the develop
ment of roads in that part of the coun
try. It is only when an emergency 
comes that they take up the construc
tion of roads. Here I take this op
portunity to congratulate the Indian 
army for the construction of so many 
roads, especially new roads, in that 
area. The difficulty is that we do not 
get technical men, qualified men, in- 
glneers and supervisors for that work.

I want to tell the Government of India 
that they should, as far as possible, 
take local men for the making of 
these roads.

Now no data or information is avail
able about the bridges to be con
structed. They should be collected 
first It is a mountainous and hilly 
area and so the construction work 
there will take much of our time and 
energy. Lastly, I want to refer to the 
lifeline of the Naga hills, the road 
connecting those areas. I request the 
Transport Ministry and the Govern
ment of India to strengthen that road 
so that it may be convenient for pas
sengers and the inhabitants.
Need for extending the scope of the 

Hindustan Salt Company (P) Ltd. 
to salt works of Sumadi, 
Surala and Huma in Orissa

Shri B. C. Moifck (Kendrapara— 
Reserved—Sch. Castes): I beg to
move:

That the Demand for a supple
mentary grant of a sum not exceed
ing Rs. 4,000 in respect of salt be 
reduced by Rs. 100.

Failure to prepare a Master Plan for 
the development of roads in 

Naga Hills.

Shri B. C. Mnllick: I beg to move:

That the Demand for a supple
mentary grant of a sum not exceed
ing Rs. 52,08,000 in respect of capi
tal outlay on roads be reduced by 
Rs. 100.

I wish to speak on Demand Nos. 3 
and 130. First I will confine my re
marks to Demand No. 3 about salt 
Under that Demand there is an 
amount of Rs. 4,000 to meet the ex
penditure incurred on the registration 
of Hindustan Salt Company (Private) 
Limited. It has been said in the foot
note that it is a new service opened 
as recommended by the Estimates 
Committee in 1954-55. It is a good 
suggestion and I welcome it. The
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purpose of this Company is to produce 
more salt In this connection, I would 
like to say that this company should 
not be confined only to the three fac
tories in Rajasthan and Bombay. The 
scope of the company should be ex
tended to the salt producing areas in 
other States.

Here I wish to state that the manage
ment of the Sumadi, Surala and Huma 
salt works in the district of Gan jam 
in Orissa should come under the con* 
trol of the Hindustan Salt Company. 
I will give my arguments in the 
course of my speech.

It is well known that salt is an im
portant commodity. It is essentially 
required for human food for fertilizers 
in agriculture and also for develop
ment of industries. The demand for 
Balt is increasing today due to the in
crease of population and industrial re
quirements. But it is said that we 
have not sufficient salt to meet our 
requirements. I have heard the speech 
of the hon. Shri Guha where he said 
that according to the report of the 
Estimates Committee something has 
been done in Orissa to produce more 
salt. But I am sorry to say that noth
ing has been done so far to produce 
more salt in Orissa. Further. I am 
very sorry to say that in Orissa the 
yield is very poor. Three or four days 
back the Deputy Minister, Shri Satish 
Chandra, stated in this House in reply 
to some question that the yield of salt 
in Orissa is about 10 lakh to 11 lakh 
maunds against the total requirement 
of about 26 lakh maunds. I was sur
prised to hear this and it is really a 
very sad news.

Orissa was producing the finest 
quality of salt in India and up to the 
beginning of the 19th century she was 
exporting nearly about 9 lakh maunds 
of salt per annum to Bengal and 
other adjoining States. It is the sad
dest fate of Orissa that due to the 
imposition of excise duties on salt 
during the British regime the produc
tion of salt went down. Because of
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this many people lost their hereditary 
occupation. Since then no su ccessive 
effprts have been made to improve the 
production of salt in Orissa.

The deposits of sodium chloride, 
common salt, are abundantly found in 
the soil and sea water of Orissa. 
There are large number of salt fac
tories in Orissa. Even then there is 
no good production. There are seve
ral reasons for this poor yield: (I) 
the management is quite unsatisfac
tory; (2) lack of technical personnel 
to give scientific guidance to the 
workers; (3) weak financial position; 
(4) payment of wages to the workers 
is very low; and (5) inefficiency of 
the present salt administration.

I would like to state here that the 
headquarters of Orissa, which is in 
charge of an Assistant Salt Controller, 
are located at Calcutta. Due to this, 
the Assistant Controller cannot see the 
work in Orissa and the expenditure 
incurred is also more.

The Estimates Committee also have 
given their view that the headquarters 
should be located at the major pro
ducing area. It should not be located 
in a far away city. It should be locat
ed in Orissa. I do not know why it 
has not been done.

Another more strange thing is that 
there is no technical staff in any of 
the salt factories of Orissa. In this 
connection, I would like to read what 
the Salt Experts Committee, 1950 
have to say in the matter. It says 
on page 282:

“There is no technical staff at 
any of the two factories in Orissa 
to guide the manufacturing opera
tion.”

If that is the case, how can you ex
pect good yield?

Orissa can be made self-sufficient 
but it would take a little effort In 
this connection, the expert committee
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m salt, which was set up in 1950, had 
iven their strong opinion. On page 
(81, item 6 '4, they have said:

“It will be seen that the Gan- 
jam District alone can meet the 
entire requirement of Orissa and 
has furthermore a potential 
capacity to export about 45 lakh 
maunds of salt."

Moreover, it is pointed out that as 
the Gran jam factories are nearer to 
Sindri than the Naupada factory, they 
can meet the demand for salt of the 
>roposed soda ash plant at Sindri 

more economically than either the 
Madras, Sambhar or Kathiawar fac
tories. So, I do not understand why 
Orissa is not taken up first.

The Estimates Committee in 1954-55 
felt that the replacement of the pre
sent management of salt works by 
public limited companies will yield 
more. The Committee has also said 
that the production of private manag
ed companies is 75 per cent of the 
entire production of the country 
whereas the public sector produces 
only 25 per cent. If such is the case,
I sincerely request the Government 
to take effective steps and bring the 
management of salt works at Sumadi, 
Surla and Huma in Orissa under the 
scope of the Hindustan Salt Co.

Shri Kaghnramaiah: Madam Chair
man, the first Demand, as far as I am 
concerned and to which Shri Banerjee 
and also Shri Jain later on referred, 
is Demand No. 9, which relates to a 
case of reversion. As I was listening 
to Shri Banerjee, it appeared to me 
that he was trying to draw an argu
ment from this that in every case of 
reversion Government have been 
going on very wrongly and unconsti
tutionally and just because in this case 
the applicant could go to a court, he 
got relief and that it would not be so 
in thousands of other cases. I am 
afraid Shri Banerjee has not cared to 
look into the facts of this case.

This is a very peculiar case and I 
am sure if these facts were known, he

would not have made those remarks. 
What has happened is that one Shri 
Kolkar was appointed first as a Super
intendent and later on was promoted 
to the post of assistant engineer. The 
promotion was, however, done through 
the UPSC. It was, therefore, a mat
ter for argument whether his appoint
ment was to the post of an assistant 
engineer or his appointment to the 
post of an assistant engineer was by 
way of promotion. The department 
took the view that it were a case of 
promotion from the post of a Super
intendent to the post of an assistant 
engineer. If it was just a case of or
dinary promotion without the inter
vention of the UPSC, I am sure it 
cannot be denied that Government 
have a right, if he is officiating In a 
temporary post In a higher job, to re
vert without resorting to article 311(2) 
of the Constitution. But in this case 
the complication arose because the 
appointment to the superior post was 
through the intervention of the UPSC. 
Therefore, the appellate court held 
that this was not a case of promotion 
and that this was a case of direct 
appointment to the higher post

One can see that this is an arguable 
matter. As a matter of fact, in the 
first instance, Shri Kolkar moved a 
writ petition in the Bombay High 
Court against the reversion, but the 
appeal was dismissed. Later on he 
filed a suit and then there the court 
held it in favour of the Government. 
It was on appeal that the appellate 
court took a different view. It shows 
that in a matter like this it is a ques
tion of judicial opinion and courts 
holding different views. Of course, we 
have accepted the opinion of the high
est authority in this matter.

I want to make it very clear that 
this is not one of the ordinary cases 
of reversion where Government do 
have the right to revert without re
sort to article 311(2). This is a spe
cial case and it would be wrong, if I 
may submit, to draw an inference that 
in every case of reversion we are 
bound by article 31H2). As a matter
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[Shri Raghuramalah] 
f fact the other observation or in- 
srence drawn by my hon. friend, 
Shri Banerjee, is most unfounded. I 
Lave myself known cases where we 
uive ourselves suo motu interfered in 
:ases where constitutional provisions 
re violated and rules of procedure of 
lervice have not been complied with.

is one of those odd cases and I 
wild submit that it would be wrong 

draw any general inference of the 
lature suggested by Shri Banerjee.

The other Demand is Demand No. 
.08, which relates to a certain 
imount which we were called upon to 
» y  to a contractor by virtue of an 
rbitrator’s award. I would not take 

nuch time. Shri Banerjee has sug- 
ested that we should not do these 

hings through contract system but 
we should do it departmentally. I 
vould venture to say that it is for the 
government in each case to consider 
whether it is economical to have it 
lone through a Government depart
ment or through a contractor. In cases 
if this type we have found by experi
ence that it is much cheaper and much 
more economical to have it done 
through contract system than depart- 
nentally. Once we begin to do things 
iepartmentally, various factors crop 
up, for instance, the privileges and 
amenities which we are giving to 
other employees of the Government 
nrill have to be given here also. There 
are various other factors which have 
to be looked into.
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In this case also, there is another 
feature to which I would like to draw 
the attention of the House. This par
ticular contractor, Shri Kushal Singh, 
was given a contract for construction 
if certain roads and culverts. He did 

not complete the work by the due date 
and then we cancelled the contract, 
later on certain demands were made. 
Dne of the items—major item in this 
»se  I should say—is an amount at 
Rs. 8,427 being compensation for 
delay. The arbitrator reduced it to 
Rs. 710. It is just one’s estimates as

against another’s estimates and if the 
arbitrator chose to reduce it to Rs. 710, 
we have to accept the arbitrator’s 
award. We have done it. There Is 
nothing like under-estimating here. It 
is just an opinion and we have sub
mitted to the opinion of the arbitrator.

I would, therefore, submit that in 
neither of these cases, it is permissible 
to draw any general inference of any 
lack of proper care. The House may 
please vote the Demands.

Mr. Chairman: All the cut motions 
are before the House.

The Minister of State In the Ministry 
of Transport and Comm nnicationa 
(Shri Raj Bahadur): A few observa
tions have been made in regard to 
road development and construction 
programme in the new Naga Hills 
unit. As we know, it is a unit which 
has come only lately into being and 
the former two divisions in Assam 
and another division in NEFA, the 
Tuensang Division, have been com
bined to comprise it.

The Second Plan provision for 
roads was very insufficient and we 
found that it was exhausted quite 
soon. Last year we spent as much as 
Rs. 60 lakhs over the roads and this 
year we And that we would be able 
to spend as much as Rs. 64*08 lakhs. 
Therefore, we had to come forward 
with this demand.

The main point made was in regard 
to the lack of engineers and that we 
should go a little more quickly with 
the Kohima-Dimapur Road. As we 
all know, this is on our National High
way No. 39 and is an important link 
so far as it is the only road between 
Assam and Manipur. I can only say 
that during this last one year for the 
improvement of certain sections of 
the road, we have already sanctioned 
estimates aggregating to Rs. 25* M 
lakhs. I need hardly go into details
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thereof, but it may be remembered 
that it is a very difficult area insofar 
*8  every now and then we have got 
to  face landslides on aacount of .heavy 
rains as also that this is an area, 'which 
&as been unfortunate in the sense that 
some anti-social activities have result
ed in the burning of some bridges and 
-also the destruction of some parts of 
the road. So all these damages have 
igot to be repaired and the effects of 
landslides have got to be removed. 
Therefore, I plead that this particular 
Demand may be accepted.

In regard to the lack of engineers 
«nd overseers, I can assure the House 
that we shall look into the matter and 
in case there is actually some shortage 
of overseers and engineers, that shall 
be looked after and proper comple- 
jnent of staff provided.

Shri P&nigrrahl (Puri): With regard 
to loans and advances to States, 
though I am not opposed to the De
mand, I would like to refer to the 
principles involved in making loans 
and advances to States. In one of 
the answers to my questions, I was 
told that the total loans advanced to 
the States till the end Of 1986 were of 
the order of Rs. 900 crores, and I 
think after 1956 the amount of loans 
and advances made to States goes up 
to %ome thousand crores of rupees. I 
was also told that very small amounts 
of these loans have been repaid by 
the States to the Central 'Government. 
Many of the States, for instance, 
Orissa, West Bengal, Andhra and 
Punjab, have time and again come 
forward with suggestions to the Cen
tral Government that the principles of 
advancing loans and advances to State 
Governments must be finalised. There 
are loans, matching grants and grants 
in aid, different types of advances 
being made to States. For instance, 
the Chief Minister of Orissa has 
stated that by now Rs. 150 crores have 
"been advanced by way of loans to the 
State Government. In one of his 
answers, the Chief Minister has said— 
"'Supposing the State Government does 
not repay any of these loans, can the

Central Government put the State 
Government to auction’? Some sort of 
an idea is growing in the minds of 
the State Governments that there is 
every possibility of their not going to 
pay back the loans. On the one 
hand, the Government of India are 
advancing loans. On the other, the 
Government of India themselves are 
taking loans from foreign countries. 
It has been said that under the Second 
Plan, the debt owed by India in res
pect of capital goods only amounts to 
Rs. 887 crores as on 1st April, 1958. I 
think this amount also may go on in
creasing.

As I said, on the one hand, the Cen
tral Government incurs loans from 
foreign countries; on the other, they 
also advance loans to the States. It 
is very good. But what happens is 
that it looks as if beginning from the 
Centre the entire Governments are 
run on loans. A point will come when 
we will have to ask the State Gov
ernments to repay the loans, when 
we will have to ask them to increase 
their resources. The rates of interest 
are also going on increasing.

So there must be som# principles 
finally decided as to how the State 
Governments will be required to pay 
back these loans. What is happening 
now is that the Central Government 
begin to disbelieve the State Govern
ments. For instance, the Orissa Gov
ernment pleaded that because of 
drought, the loss was enormous. But 
the Central Government could not be
lieve it, perhaps because they thought 
that the State Government was saying 
something which was not true. So 
there is some kind of disbelief deve
loping between the Centre and the 
States because of this transaction. So 
there should be finalisation of the 
principles about the short-term and 
long-term loans which are being ad
vanced to the States. If the Orissa 
State is asked to repay the amount of 
Rs. 150 crores, it will be something 
which is impossible, if it is not de
cided that the repayment will be. say, 
after 50 or 00 years. So my simple
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request is that no longer time should 
►e taken in fixing definite principles 

so far as loans and advances to the 
States are concerned.

I would only like to refer to an
other Demand which is regarding 
Nagaland. I am glad that some 
amount has been advanced for con
struction of roads in Nagaland. But 
there is also a matter of principle in
volved in this. Have the Government 
of India got a definite policy so far 
as the frontiers are concerned? Be
ginning from Assam to Nepal, Bhutan 
and Sikkim, the entire Himalayan bor
der, there are so many tribes. Inside 
the international frontier which has 
been accepted by the Governments 
concerned, there are numbers of tribe* 
about whom we do not know at all,
Trade and cultural intercourse bet
ween all these people in the frontier 
region is lacking. Communications 
are entirely lacking so far as the 
nortnem and north-eastern frontiers 
are concerned. I think some definite 
policy should be evolved so far as 
the frontier administration is concern
ed and so far as communications in 
this frontier areas are concerned.

I was told that with the silent 
approval of the Government of India,
American money and American policy 
have completely entrenched themselves 
in Nepalese politics, and they have 
extended their activities to Sikkim and 
Bhutan also. So in that entire bor
derland of Nepal, Bhutan and Sikkim 
with which we have not been able to 
make any contacts today, some kind 
of anti-Indian feeling is being created.
I think the Government of India 
should, therefore, formulate a definite 
policy so far as these frontiers are con
cerned. So far as the development of 
trade, development of communications 
and increase of the purchasing capa
city of the people are concerned, the 
Government of India lack a definite 
policy in this region. These people 
in the frontier areas, who are really 
our guardians at the frontier, do not 
know much of the developments tak
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ing place in India because they are 
out of touch with us. So they do not 
get any chance of development taking 
place in these regions. So I would 
suggest that Government should for
mulate a definite policy in this regard.

Shri Satiah Chandra: I thank .you  
for giving me this opportunity to say 
a few words in connection with De
mand No. 3, which deals with the 
formation of the Hindustan Salt Cor
poration. I am happy to see that ell 
the cut motions demand the expansion 
of the Corporation’s activities. So in 
fact there is no opposition to the idea 
of the formation of the Corporation, 
The only dissenting voice which was 
raised in this House was that of my 
hon. friend, Shri Harish Chandra 
Mathur, who probably disputed not 
only the principle of forming this 
company, but also the method and 
procedure we have adopted to form 
it. I was unable to* understand his 
argument and to follow him clearly 
when he said so eloquently that it 
was the legal, constitutional and moral 
obligation' of the Government of India 
to have taken the permission of the 
Rajasthan Government to form this 
Corporation.

Under the Constitution, salt is a 
Central subject. Salt had b?en a 
Central subject even before integration 
of the Indian States. The Government 
of India’s salt factories in Rajasthan, 
have been worked by the Govern
ment of India from sometime in the 
late 19th century. Of course, these 
lands originally belonged to the vari
ous Darbars in Rajasthan. They were 
taken- on lease 80, 90, 95 or 100 years 
ago. Some of them have been sub
leased to various other parties by the 
Government of India from time to 
time and some of them have been 
worked by the Government of India 
directly. Now, if the Government of 
India decides to sub-lease that land 
to a big state-owned corporation and 
to entrust to it the management of 
these salt works, in pursuance of the 
recommendation of the Estimates
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Committee of this House, I for one 
am unable to understand the objec
tion that has been raised by my hon. 
friend. Government have in this case 
been guided by the recommendation 
of the Estimates Committee. The Esti
mates Committee perhaps felt that 
the management of these salt works 
could be more efficient and could be 
carried on in a much better manner 
if the Government procedures did 
not apply and these works were not 
run departmentally. It was, there
fore, decided to form a corporation. 1 
may however, say.........

Shri Harish Chandra Mathur: Was
it also the view of the Estimates Com
mittee not to consult the interested 
parties?

Shri Satish Chandra: How is the
Rajasthan Government interested, I 
am not able to understand it. We 
are the lessees of the Rajasthan Gov
ernment. From year to year, for de
cades, we have been sub-letting por
tions of that land to various other 
parties. The point that is being raised 
today has not been raised during the 
last 80 years.

Mr. Chairman: To that, the point 
may be added that the corporation is 
being set up in the public sector.

Shri Satish Chandra: I am coming
to that. We kept the Chief Minister 
of Rajasthan fully informed about this 
development. He knew that a com
pany is being formed. There was re
gular correspondence between the 
Government of India and the Govern
ment of Rajasthan. He agreed in 
principle to the formation of the com
pany. Of course, certain details are 
to be decided. He agreed to the for
mation of the company. We have 
letters from him. He agreed to this 
verbally; he agreed to it in writing. 
It is not correct to say that the com
pany is being formed in spite of the 
opposition of the Rajasthan Govern
ment. I say to emphasise the point 
that even though the Government of 
India had no legal or constitutional

obligation to consult the Rajasthan 
Government or to be guided by the 
Rajasthan Government in this matter, 
we have kept them fully into the pic
ture.

The Federal financial arrangement 
between the Government of India and 
the Rajasthan Government will expire 
in 1960. That agreement has taken 
all the payments that are to be made 
by the Government of India to the 
Government of Rajasthan into account 
and lays down as to what payment 
should be made. That is being done. 
Payment shall continue to be made till 
1960. What the arrangement would be 
after 1960 has to be decided in the 
light of the existing Federal financial 
arrangement and the agreement to be 
reached between the Government of 
India and the Government of 
Rajasthan, when the revision of the 
existing agreement takes place.

Shri Harish Chandra Mathur: May I
know if any agreement has been 
reached between the Government of 
Rajasthan and the Central Govern
ment or this company regarding these 
payments now and hereafter?

Shri Satish Chandra: The Govern
ment of Rajasthan will continue to re
ceive all these payments from the 
Government of India up to 1960 as 
provided in the Federal financial 
arrangement The company is only a 
lessee of the Government The Gov
ernment of India and the Government 
of Rajasthan are bound by their
obligations to each other. There is
absolutely no change in that status.
Instead of these salt works being run 
departmentally, they are now being 
entrusted to a State-owned company. 
The company will be a sub-lessee of 
the Government of India and the right 
to sub-lease these lands has been 
exercised by the Government all 
through these decades.

That is my point

Shri Harish Chandra Mathur: I am
very sorry, I feel the hon. Minister has 
not understood the real point. Is it 
his contention that the Government of
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[Shri Harish Chandra Mathur] 
Rajasthan is under any obligation to 
perpetuate this lease after 1980?

Mr. Chairman: The hon. Minister 
has made that clear that up to 1960 
the present arrangements will con
tinue.

.Shri Harish Chandra Mathur: They 
.are lessees, but is there anything 
which compels the Government of 
Rajasthan to perpetuate the lease even 
After 1960?

Mr. Chairman: That is another point 
that he is putting forward.

Shri Satish Chandra: I say that after 
the integration of the States, the 
federal financial arrangements and the 
Agreements entered into by the various 
States and the Government of India 
govern the relationship in these 
matters, and that federal financial 
arrangement that has been entered 
into not only in regard to this 
.company or this land, but in regard 
’to all such matters between the 
Government of India and the State 
-Governments is due to expire in 1960, 
and a fresh agreement will have to be 
negotiated between the Government of 
India and the State Governments at 
that stage. That will cover several 
other things, probably leases given for 
railways, leases given for various other 
things, for highways, roads etc., and 
that will be the proper opportunity 
to raise this issue. Possibly just as a 
committee was appointed in this case 
under Shri V. T. Krishnamachari to 
look into this matter, another commis
sion may have to be appointed to look 
into the future arrangements. I can
not say precisely as to what is going 
to happen after 1960, but whatever is 
decided, the present obligations of the 
Government of India are there as they 
used to be. The Rajasthan Govern
ment will not deal directly with the 
company, but will continue to deal 
with the Government of India in this 
matter. I think I am quite clear as far 
that matter is concerned.

There has been some difficulty about 
the exploitation of bitterns to which

my hon. friend referred, because those 
80 year old agreements only give the 
right to exploit salt and not the salt 
bitterns or the other chemicals which 
can be extracted out of those salts. I 
do not know whether about 80 or 90 
years ago the existence of these bit
terns in the salt brine was known 
either to the Government of India or 
the Government of Rajasthan. The 
development of chemistry in later 
years perhaps made us aware of the 
existence of some other salts which can 
be economically recovered, and inci- 
dently reduce our dependance upon 
foreign imports.

18.59 hra.
[M r . D e p u t y - S p e a k e r  in the Chair]
There are few chemical salts which 

are available in the salt bitterns of 
Rajasthan. I do not know whether it 
would be a practical proposition that 
the State Government should set up a 
chemical factory right in the heart of 
the Sambhar salt works which are 
managed by the Central Government, 
whether it would be possible for salt 
brine to be processed up to a particular 
stage by an agency of the Central 
Government, then to be passed on for 
processing at a middle stage to the 
State Government, and obtained back 
for further processing for the recovery 
of salt by the Central Government We 
have been talking to the Rajasthan 
Government, have offered to pay a 
reasonable royalty on the recovery of 
the salt bitterns, and the matter is 
under negotiation. I do not think that 
there will be any difficulty in coming 
to some arrangement

Some other points have been raised 
by hon. Members, but I think they 
deal more with the Salt Commis
sioner's Organisation rather t h a n  
the formation of Hindustan Salt Cor
poration, and I do not wish to take the 
time of the House to cover those 
points. It is already 5 o’clock.

Mr. Depnty-Speaker: The Minister 
of Revenue and Civil Expenditure 
might begin tomorrow.

Dr. B. Gopala Reddl: Yes, Sir.
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Mr. Depaty-Spcaker: Now, we shall 
take up the half-an-hour discussion.

T«pTN : (arKT*Rfr) :
OTT«rar *njtar, *mr ^  «tt vftr % 
fw r  3  m w
*?ft wtr *rr*fad v^rr
^ ctt jj f t  fcr  qr vt

f^rrarr^r^i ^  u Y^
% *nj; aw *rmr
*rftr »pr rn m ^i f a m  «rr i srrsr 115

<TRT5 ^2 VX%
UK.^ #  *rf nv W 3Tt TTtVST fF  

IhH 1 ^ '59% T̂TfiRT ^ cij ^ ft? 5̂-
tflT >J?vf q frt̂ T *FT l^RPht

forr | 1 j r t t  ^
*T % %^T vs—5 i|5Vt #  $■ 

f^ W W  % Vfa *PT qwfti- fftTT t
VM^fl *ra<ar %  <m <ui 3  s. ^5*pf 

% r̂m% 3 t o  % 
forr £ 1 ?£.*s #  f̂ R- *j?*f

*rt vt?r jpr «qm<.
«fcrr t  t  Rnrr^r, 9T3PT vtfW , ’tn̂ r, 

f^z wftvr, ^hrvm «ftr 595 

^TTPT  ̂ i f t l f t ^  UK? *  
tnRTftt ftcTTm I IK

fPFf
'ilv «rrar 1 1  •ft ?trt?

^T 'ST ?»T f^ l W  WT*ff %
^ 5T«r^ r̂5»rra wrmr star 

twre^T^TRTsnsippf q  #  x% 
»nn |  *flk ŝ. ^ f? fr,: sro ^  *mr 
wmrr m  feqr % 1

vitfV q 3R ir̂  *t?t 
#t ^3# fTT u k v -k k  ^  frrtS q 

wrc w n  srnpfaer ferr 1

Xcport of Coal 8r8o

W  frrt2? V *TBT H  TT «TFT *T? faWT 
JOT :—

"In May, 1953, surcharges were 
abolished but by that time India 
has already lost these markets.”

»FT€t v  ^ r  %
>fr *rpft =ftffr ^r 

*rk ?̂tspt q frw r jot f t  f  ̂  f̂V
3TWt ?fff } f  ^ tR
= f̂r nt 1

■5T*ft 'ETTT'Pr iJ5^t -TRR
«pt |  * * w  it  ? n w r  sf^ t v  

m&rfii s.* 5rfti amrnrr ^ t^t  ̂ 1 

H V c  $  5TT*T Ŝ T, ?TT? 7 R K  spt 

$  ajrf i , *PT5T ^  ftm  1

U^5. if R* HT̂ T ZH (T^TTii ftqr *ttX
r̂rer zh

ftm, *n*n?
s r w  ?vs 'TT*r z *  n f

apara- cft r̂ ^rT #  ^  st.0 TfcRTa 

^r?r »̂t r n f t j  ^r ? m  ^nr % fe n  1 
f t r  5TW «$5fr JT̂ f,
%mfr sft^ n ft i snq-
f t  m  u ^ °  % ^ r ;  u k ^  ctp 3 *tt

q-T Vmft TTftff % ^ hT, jf<R
«.<> srPaTRr *>i*t ? ff  ft, war 1w

qftrr apft 1
gi»rr, ^r-jfr^r, iffr tftx f^z
s w t ,  f m r r  f t » r  f r  ^  1 v ^ f t
3^  Ri1m<i ft?r -̂ ci t^t «n '7H' ifc 

<rr ?f*r f  5 v  ^  n 1 «Y^h 
«pt > ?.ve. ^   ̂ htw w  TTaRrftr 

1 ?P[ u x .^  #' \ * m
Ẑ  f t  W ,  <T4l ^  v»

f m r r  g v e r n t  ^ ? m r  z* t  
^  ifTT 9 zh 5> »m, vftr *r̂  H  
^  'T^  TR H far-K 
E?C V t l ? W i !  ftP T  I WTT

•Half-an-hour dtneiiwlon.
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*n£Wr # p- fw s fsnr v>r
v x l '  i f t x  % r r a r  i r  *tt3 t 

upc 5R- YFsrsrr T O n  srro, fir 
% ? v. fsnr ^  tftav.? sp'i 
*3* i '̂r s*nft $ i 

3 h^t %  w k  sft^fr=r *? . ^ j t r t  j ?  

^  ^  f s r r c  irr  ? v . ^
T f  3 T R *T T  I

iw m , « w  «ftr ftsrc »Ht (trm r
v r i  fa?) : JRT wr?:# *FT
? T R T  »f?ft % , < "̂f«t.>t f * T  <T>*T H o , o o  o ^ T

spmt" ^ ^  ^  *
=TV t  I

«ft ttPITO ^3% 3 T T T  f  I
i f f  * w  i H  f a f ^ T  * r  * m r  v
ifr* $ % %m % [

? W W  :  « R f t  *T F T
?!, WPI^r q: Jps* q  £
W T ? W  »T m  ' R  Tr?rarK ^ T T  j? I

Sardar Swaraa Singh: The hon.
Member may continue his argument. 
Let him not enter into these figures.

Shri Nath Pal (Rajapur): They seem 
to be trading at the street comer.

•ft n R -^ fw ^ rv i
i  t f w y :  ?>t ; r  ^  U A  #

\ cTPS, vst f̂ TTT ^  ^RTtJWTi^ f^TT I 
fa mgr Jrsrr m ^ r  | sftr ^
i p f r f t f c n n  * r k  ^  ^ t p t t  *rfr ^ r i :

S T fT R ff %  *TT?r 5TRTT £  I S r R T  ^ T  
s fr  f t r n T j r  t t  o fa n r 

^  \s.v\ *  ;5n̂ r. -st zh ^rt
r r q p f l i  % 5 r r  I ^  ? £ * ?  ^  f ? T  
? s rra r, ? s f s r r r  ^  i r ^ r r f  f e T  

SRT *  f o f i  V,i( ^ T R  r r ^ fq ff x

f W  t 5?F«.' ^  ^  j  %  & T H  < &  aprf 
x o *n̂ ?r «ifr fr i

«w r  ^  H U ' ;  ^  t t  f ?  f w r * r  ?Jt »r5  
|  ^  K T 5 p  f R T T  |  %  v - f ? w

% f R T P t  *  « P . f  V .v T  s r | f  w  i v i  
^  H X = :  5 W  f * T  ^  i W ^ T  JT P P S  
vr fi»?|~-r srr firaT i

? m  q r f v m H  w  i ^ T f y w w

p r  ? £ * = :  v  ’B T tp i  v
5TW S*T *PT5T tTSRq.f *TT?r <T I ^

^ u  mor
f*p5EfT ^  U K v »  n  ^  3TT apT C.

w r t c ^rf % xr^x
’ T T f w m  5T ? *T #  !(o  %  » ? T W

* T T ^ ^ r ^ t ,  u ^ = :  «i5t * r f
m  ^ ft  ? r n r? T  % n  i  m fsrc r ^ t t
t  %  f H #  ' r r f a ^ p r  «Pf % < r  i  ?rrer ^  
^ ft? r  t C ^ f ^  fip trr  1 1 f r r  h t h  v t  

^  w  q rf«iT c !T n  ^ fr  % t "  ^  ^rrer 
Tfc r f  m  u s o s

*f" fH t ZH TT^fi-t JpTrT V ! 
^  % *tft  ^ n r  i f t H  ^ T f f  *F T  ?F=r t  s r f t  
5 * T R J  f T ^ T f ^ a n r r  «TT, 3 l^ t  %  f t w  f » T  
'J T T -^ T T  5FTT?r «T I ^
»rm: ^rr f̂r f!-, Prt qr ?r^r w  nfl' 
5»w «rf?r % i

qft «tt irf Trnr on ?tpwt £ %  
t o ?  v t w q s n s f t ^ ^ H  w f t  t o  
? .'it t  g t f  t r ^ i i i  ^  ^ r r  ^ < r  i 

s ft  j f l ^ w * f  s m p f  M  w f  
^ r  %  ^ T f ^ c  ^ m T  ^  f?p ^

f*rf?ro-sT e^r ^Frm  ^ r r s r s w r  
«rk gn u v .«  ^ firfinw
s f r w w  t W P T  w w h  ?TT

^  f  wr. g^r snpfr n^pfre
v  m r j -  m  ^ t  i w f c r  w  f W  

^ ft  %  5T5R 'p j T  «rr  f %  f l f f e r w r  

3 R  T O I  f J T T T  q w  ^ c R T  f  eft f » T  
w  ^ f t  t r ^ R ^ t?  t r r ^ s  w  

3IT l l  t  ? w  *PT > P tt  i f T O T  eft f > n
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wfPp aw zm rtr ^  jck 3T3rrr 
^  &  rnf! ?P5T apr ^ P T iT  *P T  ^ 'T  

f ,  * f t  $ *T < T  ^ 'P P T  ^TcTT-T * f  * f ? T  
*pre sr»raT *$)r r̂r ^
* n :  *raRTT £  1 ^ * r t o r a n r ^
w  ^  ̂  ^  ^  ?r?r?pji7r-
<$#* tft ton  «rr ft? * f  -»fr

f  ft?  *?t?r %  N j T r r c  *? t f t  1 
Srftrar fm t sw %■ tit srcrra
$ r r  f t  n m  ^ p t t  v r  » v Tfar<<hr< 
f J T K r  *T P h ?  r f t  I4^ P T  : f J T T t t  J F r i
f t  5ft, f̂t5ft=r f t  m lk
*fr, fi-prrjr f̂t vpSt tft, n fvr
wf *ft 'Tnprr *r 1 i n n

«tfw f t  ^ f  r̂ Tfr
| ,  w fa ?  j p n f t  v r r  mfs ?ft 

r̂rprr ^ !fr*rr * t ?ft $ i w»rf *  f*r
f f i ^ M Tt o f f t f t  cTTCTC * F f r *  e  T W  
$ I WT^r #  ftRHT sfrR̂ T f?TW VT 
w m x JTf qrmvrft fasff % fm  
t .  ? «  *  f n r  #  >ft $  1
frv ry *  fcrarft *ft w i  f t  
sj>»rR t  ’W h t w $  *Ar f ,
*rfr t  <fr̂  f^{ 'ft® ^  wt)T f  1

I -^ff# *?fT fa f*T 
« F T f  ^ r  s r fr r n : ^ t  t |  f  1 $ s r
ft? WT%T OT7 ff^ T F T  % *TT?T*ft f , 
ijtt ^ rs «pt «mT< *tfr sft ?| f  ?

*fT ft? f ^ T M  f t  TTf̂ Rft t̂
ir?ft t  1 f v r  ? * r t £  w t *** v r  t o n  
tjiT =rr r̂ f  ft? fRTct shtpt <HtJi 
s r c t f  %ft?^r f j f  f ^ r d  *?r >mw n * r c t ?  1 
^ f t W T f  f T ^ F  ^ T t ^ T ^ m T l  M«?fHTr 
Kft i f t ^ r  mi, < $ t# fs v r r  ^fr m r r , 
^  # t^ r r  m  f%  f ^ e r n r  f m x r  h m  
? i f t  « f t ? c r r  ?rt f * r  f e g ^ T R  ^  « w w  
vti wttx I f^ ffT ^ T  m + i ^ f  V t  f R ^  
« r t  t o n  1 t n r r  f * r  ^  ^ r t  ^ t  s t t h t  
-^t?t T r v i T f t t  f  art f ^ f r  
%  * m r  *»ft ? * f t £  ^ ft r t ^ r  ^ T f f q ’ 1 
f l T  H t = ^  f  ft? f» T  ^  3r W I T

^ #, ̂ rfipqr ̂ nst *t ? t x$ ?rrf ?r 
tyr <arrc sr̂ r ft ^rr 1 ŝ rf̂ r 
’TTf̂ T h ^rft t̂% ,«mTt 
aniT <ft ?ftft- im if, «#k «rf ?tf ft? 
«ft vt?r f*r 5*=̂  ̂ r̂%

# 5»r f# «trt f̂t 1 f̂ rfrarr 
r r  ^ ? f  «i5t vn fos vt ^mpfT $  f t i x
*X fiRT I T̂?5TT H ^  <rft vt
^ N t ftnn arrm 3 ^ r i  f t  1

f*r «n̂ r n̂ t t| i

5^ft A *rf ̂ f  ̂  mTfTiT «rr ftr 
w*rf  ̂ i(t rr^ flrerr f,
vrf^r #  ̂ arft m^Rfi wrnr n 
wrPiJff i5t ?TT5Tec H  trw z(f  e fr r fW ^  
V f f ^ TfH^- f t  ?fTCW H  I
?ft #, *rrf$r if, t s t ^ m  #, 
fwTT #, w m  # 3ft yfis ĥn 
| rf̂ RTT̂T % stmnft # iftT 
’vnpn % sjnrrtt  ̂ | f̂t ft? f̂t 
Tf^ t  > ^5?r tor 5Tff j t ,  «w
A * ft w  1 f$f »Rim »rt ft? 
ff̂ gWR % «nqr(t  ̂ «fk % 
snmrt #  ^?rt »frv^iw  | ft? qm 
jf^t Tnr «n t o  w t  % *r r̂r «rft ^tf 
r ^ w pft ^m <t * *  yt ^ r r  *n ^  1 

sitcnm% ^ft ^  v M t  
ift ̂  w  1 fqrft v̂ pft vft'H ’̂ n r  f
5rFW ^  tT fw  «TT#T ff, w f f  I
t̂ftrJT ^  j^t vsm *mr n%t  ̂
f ^ Fft «frr sptft̂ sr  ̂ *
vk 3̂ % anrr to t  «f w< 1
^rft tRq> r̂̂ gftviT i w  fr tr̂  
sft̂ r w r̂ra- i<scfl  ̂ 1 t̂ t̂t̂ tt 
«ITVrd t,  ̂ T̂ fT »T5F yntRTcTT | 
ft? f*T r̂r̂HT T̂T T̂TRT'T $T ^  JTft
^  i «mr sfHt t  ft? grt s m  $?z 
trfW  #, vrf, ^wflftjflT, <nt^r ?ftr 
f̂ ĝHTK vf *TWHW TT̂ PT T̂t?

TOJ | I Ilf «n^T5R ^ f t  ^
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[** ft«|]
f% 5*r ^mpn w  *nw wrvx 
^NT i i p r  'tft  nrr t o w  r t f  i * f a r  
*msWc ^  % vtfarcT ft  -q{t ^
^-C__ __,_A, -- _* ^  _*s. s «*m W  f*TPCT *PTThZ W>t *« VTt
VtfcTCT f t  |  I f * ? T f t  q Tft 'TT  
* * p f r  q r ^ m  p ?  ? ft, f » r  
< m  * m p f f  m * r  f * r c t f f  i T f f r  * r *
*ftT TPT ^  *M; f*T tTT5? **t
*%t <rz flrwft *3% f*W v t fw  
s * n r t  ^  f t  |  i

« f t  v tir a r r  
TC I  I ^  UrtaSTT *T*cTT
'TfcTT $ %fr* ^T% 3FcTT ftT «FT 
« h K « i = # T  W  V t W T  WT3T a f f t  T T  

®£TRT i O [ W f t t  f t  T f T  |  I f H  ’ (ft 
* T f  fl¥ *FT T  ^ T f f ^  %  ^  %  y ^ f t ^ R  

f« T  ^ t 'H 'H T  «PT t  I

«fr mjsjx. f%f JTf wt?t 
T| t  %  f*TRT *%

ar? i « n f t  f * n ^  * r f t  s m r w  s r m
| fm ^ *Tft nfttRTT ^HT TRT 
«T»T ĵ BT t  ?ft $  fTOTT f  f% fJTTfr
<bj?t « m f m  v m r f t  %■ mn f? T  f t

^ I WIT̂  mH 5Tt f*TRT
mfc ^ n r  j m  vs, t ; ^ p r f  *  sr? f
f * T m  Vt^T9fT M l d (  ^TfT *TT '•IM l

* k  ^  *n *re - f * r f t  $ s r t t |  
%frc s r w  ^ t  s t * t  f t n t t  q f  v tfe rc r 
f t f t  ^ r f f ^  f%  ^  m + 'i^ T  s f t r  ^rrar 
*rz ? f «3R  « f t ? R  «pt 3fr  m v r  | ,  ^ r  
*rp rrzt *  >ft f * P R T  v t w r  srrq' mf̂ s 
9» t ^ t  q w f  *  * r f t  « fr  f t m v t  f%  f #  
^gcr s r ^ T  |  * f f  p '  srrsr f t  i
V|^ q?T ^ f̂vh't* % mij VT*T «IHH arRTT 

3f f t  ^ f t  W H T R  
# T P T T  f t H T  T f t  f  ̂  T O  O T R T T  I T f T  
%  ^ f t  ^  W T T  ^ t  ■arTff$ I

W W ff ’RfhPt, ^  VRTT •KflT J
%  ««sr<. ?jpt t%f u tiw f  w*r
ârsrtNt war aft f»r Re. ^pp wt

t. '35̂  f*TTTT »4WK f̂ 5T <̂ T
«Tff ^ r̂t f^rg^fpn m f  % %m 
m^tJnuT tfk  ? m  s n i^ r ^  r̂ mx
P f ^ lH % T O  «P̂ T t
^ n  snc# ?t ^  ̂  ftp f ’rrt;
for «ft a t m  ?n?nft t

Mr. Depaty-Speaker: The hon.
Minister. The time is equally divided 
between the two.

Sardar S war an Singh: I am sorry,. 
Sir, but I thought he had taken fifteen 
minutes and so I might also require 
fifteen minutes.

Shri Raghnnaith Singh: It is a two- 
way traffic; 50 : 50.

Sardar Swaran Singh: But not on a
barter basis, I suppose.

Mr. Deputy-Speaker, so far as the 
anxiety of the hon. Member to see that 
we export as much coal as possible Is 
concerned, I am one with him; there is 
no dispute on that score.

The present discussion arose out of 
the fall in our exports to Ceylon; *o 
I would first deal with that matter be
fore I say something about the other 
general issues that have been raised 
by the hon. Member who has raised 
this discussion. So far as Ceylon is 
concerned; it has to be remembered 
that our exports to Ceylon have not 
been very sizeable at any time. It is 
true that Ceylon being next door, we 
are naturally the suppliers to Oeylon.

Our general policy in the matter of 
export of deal has not in the past been 
motivated by a very strong desire to 
push out as much as we can and, even 
recalling the whole thing in retrospect, 
I think that the policy cannot be said 
to be incorrect. We have got our own
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internal requirement*. Our policy has 
been somewhat like this. There are 

v certain countries that adjoin India, and 
\paturally India is a source of supply 

to those countries. Our attitude baa 
been that consistent with oar Internal 
requirements we should undertake the 
responsibility of looking after their 
coal requirements. Our attitude has 
been more or less of going to their 
help and assistance—although in par
ticular matters this is always mutual— 
in the matter of supply of coal. That 
has been our attitude with regard to 
our supplies to many of the countries. 
Although the list is not as large as 
37 which he read out, in most of thece 
countries in the South-East Asian re
gion, in the southern Asian region 
and in Pakistan our attitude has been 
that of meeting their requirements as 
best as we can, regard having always 
had to our internal requirements. That 
has broadly been our policy.

The exports to these various coun
tries have varied from time to time 
depending upon the general conditions 
prevailing elsewhere. The hon. Mem
ber has picked up the figures of ex
ports for the year 1952. That, I con
cede, was a year of boom exports, but 
I would like to remind this hon. House 
that the year 1952 cannot, by any 
stretch of imagination or any accepted 
standards, be regarded as a representa
tive year. There were many excep
tional circumstances, mostly of an in
ternational character, arising out the 
post-Korean conditions. There was a 
certain spurt in exports because other 
sources were cut out. To quote only 
one example—I do not want to burden 
my submission by putting in too many 
details—to Japan alone, in 1952, we 
sold 7,65,000 tons of coal. Every one 
knows that Japan is a big producer of 
coal, and their demand has always 
been erratic. They might like to im
port for certain reasons certain quanti
ties from India, but that cannot be re
garded, by any standards, as a mar
ket which can be termed as a stable or 
“-constant market. Prom seven lakhs 
in 1982 they came down and purchased 
only 17,000 tons in 1955, and in 1956 
It has come down to only 11,000 tons.

Therefore, the 1952 figures, upon which 
my hon. friend relied for the purpose 
of comparison, cannot be termed as- 
representative figures, nor can the year 
be termed as a representative year.

Our attitude in the matter of supply 
of coal to Pakistan has also been in 
the spirit of discharging our obliga
tions, because they had all along been 
purchasing coal from our Raniganj—  
Bihar areas, the Central India areas, 
and we rightly entered into a trade 
agreement with them and undertook 
to supply roughly 1.2 million tons of 
coal to Pakistan. Out of this, to East 
Pakistan we are to supply 55,000 tons 
per month by rail and river. To West 
Pakistan we are to supply 30,000 tons 
per month by rail. To both East and 
West Pakistan we are to supply 15,000 
tons per month by sea or river, ITiis 
is broadly the agreement, the total 
being 1.2 million tons per year. We 
could push more coal if the bottle
neck of Moghal Sarai was not there. 
That expression is quite familiar ta 
the ears of the hon. Members here. 
The difficulties that we experience in 
the movement of wagons above Moghal 
Sarai stand in the way of moving coal 
to West Pakistan, because movement 
to West Pakistan by rail means move
ment of wagons above Moghal Sarai, 
and there being a bottle-neck, that sets 
the limit up to which we can supply 
coal to West Pakistan by rail.

The hon. Member comes from Uttar 
Pradesh, and I have got some personal 
experience of Punjab. I know how 
starved both these areas have been, 
particularly in certain categories of 
coal mostly on account of the move
ment difficulties above Moghal Sarai. 
In spite of these difficulties, we have 
tried to do our best to honour our 
commitments with regard to the 
supply of coal to Pakistan.

Then, so far as Ceylon is concerned, 
I think it requires a somewhat detail
ed statement bccause this discussion 
has arisen out of the supplies to 
Ceylon. During 1958 a total of 1,90,000 
tons—I am giving in round figures— 
was exported and in 1957, 2,06,000
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tons were exported. As against these, 
exports during the first hall of the 
current year are only 50,000 tons. It 
is not as bad as Shri Raghunath Singh 
tried to make out I concede that it 
is very much less than that in the year 
1857, and I will presently come to the 
reason for this supply in a reduced 
quantity. In September last year, the 
Ceylon railways invited tenders tor 
the supply of 1,76,000 tons of coal for 
the railway’s requirements; in 1958 we 
were able to obtain orders for the 
supply of only half of this quantity, 
the other half going to China. It was 
reported to us that China was able to 
obtain this order due to the fact that 
Ceylon shipping lines were able to 
transport coal from China at a rate of 
39 shillings per ton f.i.o. This will he 
interesting; this was also the rate for 
Indian coal from Calcutta to Colombo. 
Both these were transported by the 
Ceylonese shipping lines and they are 
transporting coal from Calcutta to 
Colombo and from China to Colombo 
almost at the same rates. What is the 
mystery of this, I would not like to 
go into, but I would leave the House 
guessing as to what could be the rea
son behind this.

Shri Raghunath Singh: It is practi
cally the bungling of the shipping 
•company.

Sardar Swaran Singh: I am not
bungling. I am supplying f.o.b. coal to 
Ceylon at a price which is a shade 
lower than the f.o.b. price in China, 
although I am entitled, on account of 
our geographical nearness to Ceylon, 
to certain freight differential. Even if 
the f.o.b. cost in India were slightly 
higher, normally it should be offset 
by the lower freights, but actually, the 
quotation with regard to f.o.b. prices 
is a shade lower from India as com
pared to coal from China.

For instance, the F.O.B. prices of 
Indian and Chinese coal are Rs. 36 and 
Us. 39.6 per ton respectively. The cost 
in India is Rs. 3 lower than the 
F.O.B. cost in China. A query can be 
well raised as to what can be the rea
son for this. It would be too much for

me to go into the reasons which mo
tivated the Ceylonese buyers to pre
fer Chinese coal to Indian coal

There is something in what Mr. 
Raghunath Singh said that there was a 
barter agreement. I want to tell him 
that the barter appears to have been 
entered into not with a view really to 
push out Chinese coal, but really to 
purchase rubber, which is really the 
commodity which Ceylon is anxious to 
sell for a variety of reasons which are 
not unknown to the House, and which 
China is anxious to purchase. The 
sources of purchase of rubber to China 
are not many and if they can purchase 
rubber from Ceylon, they would wel
come that and in exchange, they are 
prepared to supply coal; the price also 
can be adjusted by the mutual consent 
of the two parties.

This is the story with regard to 
Ceylon, but it should be appreciated 
that this is not by any means a large 
quantity and when we quote a price, 
it is reasonable that we should leave 
it to the buyer to make a selection. If 
a selection has been made, we should 
not make that a point of grievance. 
For instance, when we invite tenders, 
there are various quotations from the 
Soviet Union, West Germany, U.K., 
U.S.A, and so on. Having regard to a 
variety of circumstances, we decide to 
purchase from one country. Then the 
other countries from which we have 
not purchased are not entitled to make 
that a point of grievance. If they do 
so, we do not accept that as a point 
of grievance. Similarly when we are 
in international trade, we should not 
make It a point of grievance merely 
because another person is not purchas
ing at the price we are quoting.

Now that our exports and imports 
are likely to increase—it is our de
sire that they should increase—situa
tions like this might arise not only in 
coal, but in a number of other com- 
modies also After all, so far as our 
total export earnings are concerned, 
coal has never been a big export earn
er. It is a very bulky thing. A lot of
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problem s o f  export and a variety o f  
other problem s arise and the resultant 
m opey that w e get by w ay o f foreign 
exchange is not by any means specta
cular. Still, w e have approached this 
problem  with a v iew  m ore or less to 
njeet our obligations to our neighbour
ing countries which look upon us as 
h natural source of supply. Inciden
tally it is also a valuable foreign ex 
change earner which we can spare 
consistent with our internal require
ments. That has broadly been our ap
proach.

As a result o f our recent foreign e x 
change difficulties, w e are anxious to 
earn m ore foreign  exchange and even 
at some sacrifice, w e have taken a de
cision that during the rem aining period 
of the current year, we might be able 
to export tw o lakh tons of even m et
allurgical coal, which is not easy for 
us to spare. W e have to weigh the 
necessity to earn foreign exchange as 
against our capacity to spare. Even 
at some pinch, we have taken a de
cision that we will be prepared to ex 
port two lakh tons. During the next 
year, our intention is to export even 
five lakh tons of metallurgical coal. 
This w ill bo at some sacrifice and it 
may cause some strain in view of our 
steel plants reaching a fairly advanced 
stage during the next year. The de
cision to export 5 lakh tons o f even 
metallurgical coal is a point which 
clearly shows not only our desire to 
preserve the markets but our anxiety 
to explore new ones where there will 
be buyers for metallurgical coal even 
outside those countries which are 
near us geographically.

The hon. M em ber was surprised by 
the num ber of countries that we have 
lost. Being a dem ocrat leader, he be- 
lives m numbers. But I think that 
number of countries apart, it is the 
quantity exported that matters, and the 
decline has not been of the order which 
he tried to m ake out, m erely becausc 
the num ber of countries to w hom  it

was being exported was cut out. 
A m ong some o f the countries about 
which he mentioned, we w ere sending 
some hundreds or thousands o f tons. 
There may be even a tw o-d ig it 
num ber of tons sent to a country. 
Even that country w ill figure am ong 
the 37. But surely cutting out 60 tons 
or even 900 tons w ill not make such 
a big drop in our exports. Therefore, 
w e have to look at the total tonnage 
that is exported, and not at the num ber 
of countries to whom we are supply
ing.

Looked at from  that angle, over the 
last several years, if we exclude the 
boom year of 1952, the total exports 
m tonnage are as fo llow s:

10M - -  ly  lakhs tens
—  2 0  

i '):■< — i". 
i g- b  — 17
H i ' — l ’

I p i» June 1*58 —  7.>2,coo toni

Shri Tangaraani (M adurai): H ow
much for 1952?

Sardar Swaran Singh: In 1952 w e
exported 33 lakh tons.

So, wc will havo to adopt an attitude 
o f understanding when we are talking 
o f our neighbour countries with w hom  
o u r relations are very fr :end!y, and 
compi le in a clean and heaiihy manner 
trying to push out our best things, but 
never entering trade m a spirit o f let
tin g  clown other countries.

Some other questions have been 
raised about the general attitude on 
textiles and other matters. I do not 
think that is relevant to the discussion 
before u.s.

17 33 hrs.

The Lok Sabltn then uujuunied tilt 
Eleven of the Clock on W ednesday„ 
the 24tli Septem ber, 1958.

203 A  L.S.D.— 9.
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0 >R \L ANSW ERS T O  Q U ES
T IO N S  . . . .

S. Q. 
No.
1477
1478

•J479 
*480

1481

34»3
1485

1487

1488

1490
1491
1492
1493
1494
1495

1496
1498
1501

1503

Subject
7935—74
C o l u m n s

Steamer Services in 
Bihar. 7935— 17

Road Transport Cor
poration Act 7937— 39

Civil Airport at Delhi . 7939— 41
Master Plan for flood 

control in Punjab . 7942
Inter-State river

waters dispute be
tween Madras and 
Kerala . 7942—45

Landed but missing earj.o 7945—48
M .B.B.S. Course in 

States 7948-50
Block Advisory Com

mittees 7950— 5 >
Conversion o f Miraj- 

Barsi Railway into 
metre gauge 7954-55

Contracts 795 S— 57
Hepititis epidemic 7957-5#
Hir&kud Dam Project 7958— 61 
Muslim Wakf Act, 1954 7961
Canal in Gurgaon 7961—64
Tinnevelly-Capc Co

morin in rail link 7964—66
Robbery in Train 7966—68
Sewers in Delhi . 7968-69
Supply of foodgrain*- 

to U.P. • 7969—72
Export of foodgrains

from Rajasthan . 7972— 14

"WRITTEN ANSW ERS TO 
'QUESTIONS < 7974— 8348

S. Q.
No.
1482 Demurrage paid to

shipping Companies 7974
1484 Shifting of Head Office 

of Indian Airlines
Corporation 7974-75

i486 Hospital beds in West
Bengal 7975-76

1489 Ariyalur Train accident 7976
*497 Khosla Committee -976-7"
1499 Milk production 79'7
1500 Loans for Delhi Trans

port undertakings 7977-78
'1502 Shortage o f foodgrains

in Tripura 7978-79
.1504 Remodelling of Durga- 

pur and Oriya Sta
tion 7979

WRITTEN ANSWERS TO 
QUESTIONS—contd.

•S’- Q- Subject.
No.

t 505 Sealing o f  Indo-Paskis- 
tan border

1506 Air accident
1507 Colonies in Delhi
1508 Food aid from U.S.A
1509 Bhakra Dam
1510 Rural electrification

in Delhi
1511 Steam power plant

for Jodhpur
1512 Sleepers washed awav

to Pakistan
1513 Electrification of How

rah and Kharagpur 
Section o f S.E. Rail
way

Railway line for Dan- 
dakaranya Project 

Holiday Homes for 
P and T. Employees 

Chittaranjan Loco
motive Workshop 

Cooling Tower at Cen
tral Power House

Traveling Ticker Ex
aminers

Effect on Indian ship
ping of Suez Canal 
surcharge

Influenza

1514

M15

1516

1517

1519

1521 
U. S. Q.

No.
25 00

2501
2502

2503
2504

2505

2506
2507

2508

2509

251©

2511
2512

Central Godowns in 
Marathwada Region 
of Bombay 

Wild life in Bombay . 
Telephone connections 

in Marathwada 
National Highways 
Class IV employees <>l 

C.H.S. Scheme
Advisory Committee 

meetings
Sugar mills in Andhra 
Overhead bridges in 

Guntur .
Rural water supply 

Schemes in Andhra 
Pradesh

Bridge at Duigraghat 
on National Highway 
No. 31 

Major irrigation pro
jects

Column

7979-80
7980-81 

798 J
7981-82

7983

7982-83

7983-84

7984

7984

7984-85

7985

7985-86 

-986

7986-87

7987
7987-88

'988
7989

7989 
7989-90

7990
7990 91

7991

7992

Investigation Units 
Tourists who visited 

Bhakra Nangal Dam

7992

799?

7993
7993

7994
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WRITTEN ANSWERS TO 
QUESTIONS—con &d.

*7. S. Q.
No. Subject
2513 Ticketless travelling 

by railway employees
2514 Coaches and Wagons in

India
2515 Small-pox in Delhi
2516 Distribution of food-

grains to drought aff
ected areas

2517 Cattle diseases in Delhi
2518 Improvement of cattle

breed in Delhi
2519 Jamuna Bund
-2J20 Telephone connections 

in Madhya Pradesh
2521 Flood control schemes

of various States
2522 Farm courses
2523 Foreign experts in Dam

Projects
2524 Magazines for passen

gers in aircraft
2525 Medical arrangements

for Kanchanpur
2526 Dhatura .
2527 Central Railway

Train
2528 Production of Tapioca
2529 Irrigation works in

Kerala .
2530 Foreign exchange for

purchase of ships
2531 Ferry servries
2532 Bungalow Peons
2533 Luggage-guard system
2534 Railway Act
2535 Private Electric Supply

Companies of U.P.
2536 Telephone Guide
2537 Thefts of materials
2538 Bhakra Control Board
2539 Rail-Cars on Northern

Railway
2540 Loss of crops
2541 Inspectors of Post Offices
2542 Mail robberies
2543 Indian registered

aircraft
2544 Rivers Boards Act, 1956
2545 Powers to State Gov

ernment 
2̂546 Indian Council of 

Agricultural Educa
tion

2547 G.M.F. schemes in 
Punjab

C o l u m n s

7994

7995
7995

7996
7996-97

7997-98
7998-99

7999-8000

8000-01 
8001

8001-02 

S002

8002-03 
8003

8003-04
8004-05

XOO5

8005-06
8006
8007
8007
8008

8008
8009 

8009-10 
8010 12

8012-13
8013

80I3-I4
!>OI4

Soi4-t5 
i<oi5

8015

8016 

Sot 6

WRITTEN ANSWERS TO 
QUESTIONS— contd.

U. S. Q.
No. Subject
2548 Railway concessions
2549 Railway Protection

Force
2550 Aid given to Jammu and

Kashmir
2551 Central Rice Research

Institute, Cuttack
2552 Corruption
2553 Krishr.a Barrage iu

Andhra Pradesh
2554 Octroi duty on food-

grains
2555 Over-bridge at Raipur
2556 Constitution of Ganga

River Board
2557 F.rosionof right bank

of Bhagirathi River
2558 Stipend to Public

Health Engineers .
2559 Telephone connections
2560 Telephone connection

in Piv.'jah
2561 Aid to agriculture and

veterinary colleges
2562 Supply o f iron and

steel for States.
2563 C. H. S. Scheme
2564 Interlocking apparatus

at Pnrnakal Station
2565 Companies plying stea

mer services in Assam
2566 Staff in the Ministry of

Health •
256' Irrigation wells in West 

Bengal
2568 Agro-Economic Re

search Cei.ties
2569 Cowdung •
2570 Dalmia Dadri Ccmn.t

Factory 
2671 Sugar milk
2572 Sugar factories .
2573 G.P.O. Gaziput
2574 Special trams
2575 Classification and cate

gorisation of dock 
workers’ posts

2576 Bridge over River Oik-
roi.g

25^7 Bridges in S.E. Rail
way Zoi e

2578 Survey operations in
Manipur

2579 Telephones
2580 Electric trams .
2581 Sharavathy Valley

Project
2582 Canada Dam or* Mayur-

akshi Project •
2583 Slum clearance in Delhi

C o l u m :«s

8016-17

8017

8018

8018-19
8019

8019

80
8920

8020-21 

802 r

8021
8021-22

8022

8022-23

8023-24
8024-25

8025

8026

8026 

8026-27

8027
8028-29

8029
8029-30
8030-31

8031
8031-32

8032

8032-33

*<033-34

8034-35
>*035
8035

8035-36
8036

8036-37
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

No.
Subject C o l u m n s

25&4 O verbridge between 
N iz*m uddin and 
Okhla 8037-38

2585 Senior Superintendents 
o f Post Offices 8038-39

25*6 A ll India Railway T ele- 
graph StsfT Council 8039-40

2587 Bridges 8040

3588 N orthern Railway R e
servation Officc 8040

2589 Collision o f T rain  with 
a T ruck 8041

2590 Diesel Cars 8041

2591 Shipping rates on roof
ing tiles 8042

259?- Cinder 8042-43
2593 Electric Crematorium  

in Delhi 8043

2594 Ghee 8043— 45

2595 Iron and steel scraps 8045-46
2596 Ship-building parts 8046

2597 Post Graduate A gri
cultural Research 
Training Centre 
in Punjab 8046-47

259S

2599

Railway W orkship on 
N . Railway 

A dult Literacy centres

r-- x0X

VPERS
The

L A ID  O N  T H E  T A B L E  804S-49 
following papers w^r- laid on the

T ab le :—
f I i A  copy o f Notification 

No. G .S .R . 796 dated the 
13th Septem bei, 195s 
under sub-section (6.) o f 
Section 3 of the 
Essential Commodities A c t. 
1955, making certain fur
ther amendments to the 
Cotton Textile (Controll 
Order. I94x-

(2) A  copy o f  each ol the fol
lowing Notifications under 
sub-section (61 oi Sec
tion 3 of the Essen
tial Com m odities A ct. 
1955 = —
(/) G .S .R . No. 804 dated 

the 13th September, 
1958.

G .S .R . No. K05, dated, 
the 13th Septem bei, 
1958-

(tit) G .S .R . No. 806 jaied  
the 13th September. 
1958.

(3) A  copy ol cach o f the 
follow ing Notifications 
under Sub-section (6) of

P A P E R S  L A I D  O N  T t i S  
T A B L E — ccn ui.

Subject
Section 3 of the Ea«enti«l 
Com m odates, Acj,
*955 |

(*; G.S.R. No. 815 dated 
the nth September,
1958.

(ii) G .S .R .  No. 816 dated 
the 1 nh September,
1958.

(h i ) G.S.R. No. 817 dated 
the 1 ith September,
195S containing the 
Delhi (Guest Control)
Order, 1958.

(«t>) G .S .R . N o. 818 dated 
the 12th September 
1958, making certain 
further amendments to 
the Rajasthan Gram 
(Prohibition o f Export)
O rder, 1958.

(v) G .S .R . N o. 818A dated 
the 13th September,
1958 containing the 
Rice (Northern Zone)
M ovem ent Control 
Order. 1958.

(,4) A copy o f Notification 
No. S .O . 1831 dated the 
13th September, 1958 
under sub-section (2) of 
section 2(c) o f  the Insu
rance A ct. 1938.

Q U E S T IO N  O l1 P R IV IL E G E  8053 — 83

Shri M . R. M asani raised 
a question of privilege in regard to 
newspaper reports o f a telegram 
alleged to have been sent by the 
C h ief M inister o f Kerala to the 
M inister o f Home Atfairs. After 
some discussion, the Speaker heJd 
over his decision on the m atie i.

S T A T E M E N T  B Y  M IN I S T E R  8c84

The Deputy M inister o f 
Irrigation and Power (Shri H athi; 
mad-' a statement correcting the 
reply given on the 12th August,
1958 to a supplementary by Dr.
Ram Subhag Singh on Starred 
Question Nos. 41, 54. 55 and 
62 regarding Indo-Paktstan Canal 
W aters D ispute.

D E M A N D S  F O R  S U P P L E 
M E N T A R Y  G R A N T S  8084— 817*

T h e  discussion on Demands 
tor Supplem entary Grants in 
respect o f Budget (General) for 
1958-59 commenced. T h e dis
cussion was not concluded.



Subject C o l u m n s

HALF-AN-HOUR DISCUS
SION 8179— 92
Shri Raghunath Singh, raised 

a half-an-hour discussion on 
points arising out o f the answers 
given on the n th  September,
1958 to Starred Question No.
11J3 regarding export o f coal.
Sardar Swaran Singh replied to 
the debate . . . .

AGENDA FOR WEDNESDAY,
24th SEPTEMBER, 1958—
Further discussion on the 

Demands for Supplementary

8*99 8aoo

Subject C o l u m n s

Grants in respect o f Budget (Ge
neral) for the year 1958-59 and 
considering and passing of the 
following Bill* :—

(1) The International Fi 
nance Corporation (Status, 
Immunities and Privileges) 
Bill, 1958; and

(2) The Supreme Court 
Judges (Conditions of 
Service'! Bill 1958

[D a il y  D iciest]

203 A L. S. D.—10.




